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LOK SABHA

Wednesday, February 23, 1966/Phai-
guna 4, 1887 (Saka).

The Lok Sabha met at Eleven of the
Clock.

INTRODUCTION OF PARLIAMEN-
) TARY SECRETARY

The Minister of Parli
Affairs and Communications (Shri
Satya Narayan Sinha): With your

permission, Sir, I would like to intro-
duce Shri Bhanu Prakash Singh, who
has been appointed Parliamentary
Secretary and attached to my minis-
try.

oY fem qzaTgw  (AEAE9T)
A IgF A G 7

ORAL ANSWERS TO QUESTIONS
Foreign Money Order Service
+
*149. Shri Himatsingka:
Shri Rameshwar Tantia:
Shri Onkar Lal Berwa:
Shri Narayan Reddy:
Shri Lahtan Chaudhry:
Shri Maheswar Naik:
Shri Kajrolkar:
Shri Hukam Chand
Kachhavalya:
Shri Bade:
Shri Basumatari:
Shri M. Rampure:

Will the Minister of Communica-
tions be pleased to state:

(a) whether it is a fact that the
Union Government has taken up the
matter with the Governments of

Canada, US. and Kuwait to have
direct Money Order Service with
India;

2501 (Ai) LS—1,

(b) it so, whether any agreement
has been reached in this regard:

(c) the advantages accruing there-
from and the expenditure to be incur-
red therefor; and

(d) with how many foreign count-
ries India has direct money order
service?

The Parliamentary Secretary in the
Department of Communicationg (Shri
Bhanu Prakash Singh): (a) The pro-
posals for direct Money Order service
with India were received from the
Postal Administrations of Canada,
U.S. and Kuwalit.

(b) Agreement with Canada was
concluded on 27th December, 196S.
Negotiations with U.S. and Kuwalit
Ire in progress.

(¢) The agreement for direct
transmission of Money Orders with
Canada will reduce the cost of send-
ing money from that country to India
as also minimise the time taken in
transit. The agreement w'll permit
this country to earn Canadian dollarg
instead of pound sterling. No addi-
tional expenditure is involved.

(d) Thirty three countries.

&t o zifem : yfe fesw
g = & gt AT & oWy
WA 97 60 TTRE TEE ATEAR faay
t, w fa &3 g § weomér Afeg
¥ weriT v few o o ada ?
w1 g7 A X9 WA 9 fran frar §
fr aft ¥ ®Y wdT, M T F @y
it anede frdit 7
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The Minister of State in the Depart-
ments of Parliamentary Affairs and
Communications (Shri Jaganatha
Rao): They have nothing to do with
tmport licences. Accounting will be
done at the end of the year and what-
ever payment is made, it will be made
in Canadian dollars to our country.

ot weqre Tay: w1 & oA ewa
§ fe oifsem & a9 o s ww
e AR ? |
Mr, Speaker: Next question.
Economy Drive

+
*150. Shri Bibhuti Misbra:
Shri K. N. Tiwary:

Will the Minister of Home Affairs
de pleased to state:

(u) whether it is a fact that his
Ministry has imposed a ban on the
recruitment of fresh staff;

(b) if so, for how long; and

(c) whether Government. have
made any exception to the appoint-
ments being made in special cases?

The Deputy Minister in the Minis-
try of Ilome Affairs (Shri P. 'S,
Naskar): (a) Therc is at present no
ban on fresh recruitment except in
regpect of recruitment of peons from
the open market.

(b) Since September, 1958.
(¢) Yes,

st fanyfe fet: wfr ofr 3 anfy ot
s fe, 3@ & iR g g fe B
fowr @vit & fag Aewwr &1 £
qg A IEAT g fv w1 aweR
o advat & ferg Q-0 o #E g
T g ?

Shri P. 8. Naskar: Perhaps the hon.
Member is mentioning about restric-

tions on the creation of new posts. -

“There i8 a ban not only on the crea-
tion of new posts for Class IV staf?,
dut also on the creation of new posts
In higher categories, except for secu-
ity and plan schemes,
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W fqf fas : qar EvwI A
R § goE A & e w AT R
fx w1 w0 1 W 2 ¥ ogETw
TEF ¥ A Ay & 7 afz 3 geww
Jymzr §, A S fran & 7 & gy ofr AT
wigw § fr fre Snn w7 a0
¥ g0 #1 Frae vau Y aww Zeh 7

Oral Answers

Shri P. 8. Naskar: The staff posi-
tion in the government offices in and
outside Delhi has been reviewed and
is being reviewed from time to time.
There are four categories from Class
I to Class IV. I cannot give the exact
figures as to how much we have spent
on the administrative cost. I have
not got the figures.

WY wo Ao famrQr: a’q’(’m
e g fr war dga wfafaw & 58
fiuie g & ; aft e sww
TR g § A fa w2 & weren s
w ffade gl & ¢ .

NEET WANT F WT-HA qYr
aferesn g | Aftaw s s
(oft gE): #it itz it 7% 4 o

st ®o Wro frAA: A AR
@A wY o w are-axany o § fw
W goeTe % fafos damedt & naae
™ W R Wt W @%
grog §; afe g, @1 39 ¥ w7 6
T WR I¥ GG @I F F7
i ?

ot gt i fafards A st &
F TW FH F G g, I F g ow
qarew w1 A@AT § | g7 T waow H.
foerfy seg srear & e R, I
® gTAg wUT famr gmar § ) afew
weft freft w1 Fidsrive Y frar o &)
ag mwear av kg fe A g &
andvfy WiT wrei feedy gEd g e
Rl &gt I @ Ry
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oY gro Wro forardt: way agreft ¥y
wFET A &2 gfafew § 1 difvw
& T T A TaAz & wfeq  afere
wewifrra & o oy fram oo 7
Shrimatl  Savitri Nigam: May I
know whether any assessment has
been made to find out what impact
these bans and other steps which have
been taken by the Finance Ministry
and the Home Ministry regarding
economy drive have made and, if they
have not made any impact, why not?

Shri P. 8. Naskar: These stcps were
teken to effect economy in adminis-
trative expenditure. I have not got
exact figures as to how much money
has been saved.

Shrimati Savitri Nigam: The
notice was given one month ago. Why
is it that the Minister has not been
able to find out the actual figures?

Shri Hari Vishuu Kamath: Answer-
ing a question with the same caption
“economy drive” in the last session,
on the 9th ot December the Minister
of State for Finance, Shri Bhagat,
stated:

“A Committee has been ap-
pointed under the chairmanship
of the Cabinet Sccretary to dis-
cuss with the administrative
Ministries and take steps to cur-
tail or suspend activities which
can be dispensed with. The Com-
mittee has before it a target of
reducing the non-Plan budgets of
the Ministries by 10 40 15 per cent
of the current year's provision”

Has any progress been made, has
anything been done at all in this
direction?

Shri Hathi: As I said, the Com-
mittee is reviewing the needs of each
Ministry, Whenever they find that
the number of staff is more than
necessary it is declared surplus for
that Ministry. There are two sepa-
rate questions—one Is the ban on
creation of posts; that is there and
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no fresh post is cmted or tnowod h"
be created.

Shri Iiarl Vishnu Kamath: But the
uspects are complementary,

Shri Hathi: They are complemenm-
tary, no doubt; but thcy are separate..
So, if it is required for a Plan pro-
ject or for security, a fresh post i’
created; not otherwise. So far ar
recruitment is concerned, there is no
ban as such and we always have exal
minations by UPSC for recruitment to’
IAS, IPS etc. because - penple retire
and those posts have to be filled up,
Therefore, there cannot be any ban
on recruitment. The ban  is on the'
creation of posts. !

oft Wt TR W A TERa A
qar & fr wrafudl o wff & an? d
sfirreg & 9% 37 o wobr oy Ay ad
¥ & ag s g g e war Qv
fafy mafy anta & s = o
& ar firdt At wrawremn & wreTe
ot fiFr mn & W g g @
LU il

ot Y ;g T ufEh Ay
vkt 8, @l 1958 Fowootaa Y
N way agy 97 W@ - wfeEd
& o aiefy e § 1 g forg g AT
T f e arafodt & vew Y
? v owmw Corhaw e ¥
THAL X wH qqod wa w6

ot oyt T mew : Ay o Aifa
bggTw g ¢

-Oral Answers

Shri Daji: Is it not a {act that' under
thig scheme the Government has pro-
posed what is known as the office-
oriented scheme, threatening the em-
ployment of 10.000 clerical ‘staff and
the employces: have. gubmitted @8
memorandum to the Home Minister?
What hus happened to lh!t scheme?

Shri Mathl: Actually, that i not
covered by this scheme. A separate
question has been tabled today on
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that subject. But, Sir, if you desire,
I would answer this question.

Mr. Speaker: Yes.

Shri Hathi: The officer-oriented
scheme is an experiment which we
are studying in the Works, Housing
Ministry. Under that scheme we do
away with some of the tiers through
which the file passes before reaching
an officer of the status of Deputy
Secretary or Joint Secretary so that
the time taken in disposing of cases
may be decreaged. If that scheme is
implemented some of the Assistants
will be rendered surplus. For the
surplus staff we are having a common
cell where they will be given suit-
able training and absorbed in other

places. There will not be any re-
trenchment.
Shri Ramga: In view of the fact

that this so-called ecomomy drive as
well as ban and non-recruiting of
people unnecessarily, all these were
as old as Pantji's Home Ministership
—at that time also these things were
doled out to us—how is it that all
these years Government has not
declared any definite policy of not
replacing wastage so that it would
be possible for them to economise, in
view of the fact that there is wast-
age all these years and superfluous
staff in one Ministry or the other?

Shri Hathi: As I said, we are not
doing replacement in some cases sO
that over-staffing may not be there.

freelt 7 farwawe  afg

+
*151. WY gFR W g
ot Gis WMo T
st 5o wo wewT :
off o w10 fradt :

Y wrT W oW
'ﬁﬁﬁﬂm:
! ®o Wo WA :
N ar
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@t TwEEE gy
o

T NZEV HAT g T9TH FY Fqv
w4 f

(F) oz aad fe feelt &
fowrsc# safmm a gfe =&
w®e

(=) afz &, @ s@%F 71 o
g, e

(7) 7z frra-a< fe aegEl 0
T g ?

TRt Waww 6 - am
st dxm 7 sfrear g9 w9
(stgeat ) . (%) & (7) 4,
1963 & frestt & faeres A 7 i
#1% afg 7@ gt 1« wfafy g
¥ 3tz F37 T foed o 3% oo
AT § #TF 70§ fawwAr w6 w5
FEFI Iz aAam 0§ % oft-
T A K TB gEE faarode
g

st R ¥ woIR : g wERY
ER AN BER A CiclES i i O
& s WA Z 5 3 9 w7 aw

gt whw favm i qw @
frmm g A T At 2
% o faoy fran wmom

St EFR 9T ST W1 g
w1 ST 3T AT T ¢ 5 g A
fefr 7z a1 Tzrr A e T &
geit & afg 2y af @ 7 afz & & gAay
Uwq % fom grwc A e Prar @ 7

st A gy A T
afFr ff s A N N a3 &, 39w
uF ¥ g7 ¢ e dara, Taeam,
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IAT WM A ¥ AMEew sa
oo & § @ = & =k
fedt g A dt & ofomw
vt oz g @ fE At w1 A g
T R AT & T I Teat F g A
¥ gfrrara o1 26 2

ot ¥ : #3739 & ¥ wer 3w,
Ty AR foelt wife & @ i
¥ 7T # aga faomn & 7 afk @ @
gfrent X Wi AR e o 2 7
W i A e W aE @ oo
O wEt § fRewar a@ @

st gy - 3ET T § 1 i s
3 o sifewr Far€ 47 | 99 ¥ e,
I w2, frefr mife & A ogo ¥
7sq 93 ¥ T A8 |ifw ag @ I=
# 73wy @, A I A A wmar
Ig Hag 7w s gt e dag A @
agl A1 FmrAT €Y ZPn oY et ¥w d
AT AT AT | 4T A AT, I
§TLH g ogwm el a ¥
frarc & wr

M "o WMo A . w1 ¥
TR A AT 7 AR fear g fE
fafom 7rogi & oY ¥¢ sqrar &m g
t = wH oW fam a arfe
fovd 7 @ 79w gu% s T @Y
W WY A YR g #1195 W
gar @ f &ew Ew W 90 o & ax
T W AR ¥ fe A i fwhm ¥
mwﬁz%ﬂ{fwﬁmzﬁm
oY g @ AR g Wi & fe vy
X A HEE B § 9 9T o s
weT 93 & 7

ot g F AW foar o g A
ag T @ it e T AR S
t \ enfr wfwe @ @ s e
tifuscaR R g
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& qo ATo AR : irvw fvg T W
w‘rfrg)irg,mmwamtl

WA WET - 99 w2d § e A
N ¥ FH ger fawr g

oY ®o w10 it : ge1 fear sy iy
GG I el T
I 9t B @ ST AT Asw %
fou @ v e T g & 7

ﬂ'ﬂlﬁ:ﬁﬂﬁmﬁ"r{ﬂg
foedt & sarar @ o ol F g v Y
T & 1 ot 7§ At W wm a
W1 72 § 21 @1 ¥ § T aw Ay
A R K owmn ooy
qszzzmwazgﬁsﬁ!ﬁwaa
w&mmmm@maﬂt
o & W § A faar aw Wk ogaw
T TR 9T & RET F ot w2,
IaHT geT faar 9mq 1 Gt 1 ¥ gErAr
frwmmﬁ,aw’?i’n’wﬁag'hgm
Wﬁfrﬁmﬁraﬁ@a@ﬁa
| EIR § 7 gad fFemnim ¢
o oW @ A aF ™ www § e
o og?

NEW A Aw el
T AW CFETY S0 wew A 2
TR ST T FT qww WA &)

Shri S. C. Samanta: May 1 know
whether there is any proposal to
amalgamate sales tax with excise dut:
or production tax in Delhi?

Shri Hathi: No; therc i no pro-
posal as yet.

! TweEE aw 0 & o
Az § B o st w3 R Sy
ST TRgd , o aga wrewrs aegd
g TR Az F A g ?
w19 & & a3 s s g Fe fefre
Famak ¥ o) sy &R @z
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Tt § S IW IFT &, T AR 7
m%mw ot a7 Sifwa g,
Wﬁﬁ!ﬁ‘ T FC AT THY
argr ? '

S | T ET T qE e
B CERER CREL R GRS R
AT AN [EX TR AT A1

“Dr. L. M. Singhvi: In view of the
large-scale evasion and the prevalence
of disproportionate disparitics in the
incidence of sales-tax in several
States, may 1 know whether the Gov-
ernment have proposéd or have
effected any machinery for consulta-
tion among the States concerned so
that the disproportion and disparities
nay be warded off?

Shri Hathi: In fact, the Planning
Commission did have a meeting of
the representatives of the various
Stutes und it was after consultation
that L was decided that there should
“4e some sort of uniformity between
all the States. But the difficulty arose
jvcause Delhi has, on several items,
ao (selas-tax  whatsoever  whereas
atl'nr States have 7 per cent, 8 per
cent. Lige that; therefore, people from
neighbouring States come here, take
away t''» coods as consumers and do
ol pay tax  cither here or there;
msence this difficulty. It was exactly
the result of consultation with the
various States that this decision to
Bave a uniform rate of tax was
arrived at.

ki Indastries in Border Areas

+

*1%2 Shri Narayan Reddy:
Shri Lahtan Chaudhry:
Shri Subodh Hansda:
Shri S. C. Samanta:
Shri Bhagwat Jha Asad:
Shri M. L. Dwivedi:
Skri P. C. Borooah:
Sarl P. R. Chakraverti:
Shri K, N. Tiwary:
Stri Himatsimgka:
Shti Rameshwar Tantla:
Shri Onkar Lal Berwa;
Shrl Daji:
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Shri Madhu Limaye:
Shri Vishwa Nath Pandey:
Shri Indrajit Gupta:

Dr. L. M. Singhvi:

Shri Bade:

Shri Bagri:

Dr. Ram Manohar Lohia:
Shiil Kishen Pattnayak:
Shri Ram Sewak Yadav:
Shri Yashpal Singh:

Shri Guishan:

Shriraatl Savitri Nigam:
8hri Vishram Prasad:
Shri Utiya:

Skri A. N. Vidyalankar:
Shri Bibhuti Mishra:
Shri Hem Barua:

Shri R. 8. Pandey;

Shri Mohan Swarup:
Shri Basumatari:

Shri Sidheshwar Prasad:

Will the Minister of Labour, Emp-
leyment and Rehabilitation be pleas-
ed to state:

(a) whether it is a fact that Gov-
arnment hava under consideration
any proposal to help industries and
workers in the border areas;

{b) if g0, the main features thereof;

(¢) whether it is also a fact that
an inter-Ministerial  Committee set
up by the Labour Ministry in pursu-
ance of the recommendations of the
Indian Labour Conference has recent-
ly mot and considered tne unemploy-
ment resulting [rom the bombing of
factories by Pakistan pianes;

(d) if so, the
thereat; and

(e) the outcome thereof?

The Deputy Minister in the Minis-
try of Labour, Employment and
Rehabilitation (Shri D. R. Chavan):
(a) and (b). A statement (No. 1).
showing the steps taken by the Cen-
tral Government and the State Gov-
ernments to help industries and
workers in border areas is laid on
the Tabie of the House . {Placed in
Library. See No. LT-5539 (i)/66]. .

subjects  discussed

(c) Yes. The first meeting of the
inter-Ministerial Committee was held
on the 23rd December, 1965.
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(d) The inter-Ministerial Committee
discussed closures and apprehended
closures of industrial umits in border
areas due to the recent military
operations and in other parts of the
rountry on account of economic diffi-
culties.

(e) Statement No. 2 showing the
main recommendations of the inter-
‘Ministerial Committee is lald on the
Table of the House. [Placed in Lib-
rary. See No. LT-5539(11)/66)

Shri Narayan Reddy: May I know
whether the Inter-ministerial com-
“mittee has considered the problems
confronting the textile industry
workers, nearly 22,000, who were
affected by the closure of spinning
mills and composite mills and what
steps have been taken or are likely
to be taken to help them?

Shrl P. R. Chavan: That is men-
tioned in the statement that Iis
enclosed,

Shri Narayan Reddy: May I know
whether Government has realised that
social secur.ty schemes and Emplo-
yees’ State Insurance schemes should
be amended so that grants and loans
can be provided to workers in an
emergency and medical benefits can
be given on a larger scale for those
injured at the time of Pakistani bomb-
ing; it s0, when are they likely to be
amended and final decision taken?

The M'nister of Labour, Employ-
ment and Rehabilitation (Shri Jag-
fivan Ram): No proposal to amend
the Employees’ State Insurance Act
for this purpose is under considera-
tion.

Shri 8. C. Samanta: Which minis-
tries are represented in this inter-
ministerial committee and will the
State Governments who have been
asked to collect data also be repre-

ted in the ittec?

Shri D, R. Chavan: The ministries
represented in the inter-ministerial
committee are the ministries of Com-
merce, Defence, Finance (Department
of Economic Affairs), Steel and Mines

PHALGUNA ¢, 1887 (SAKA)
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{Department of Mines and Metals),
Industry and Supply (Department of
Supply and Technical Development),
Industry and Supply (Department of
Industry), Petroleum and Chemicals
and Transport and Planni Com-
mission.

o W ANET g gTER
et § frak d@w g aw @ Rw
AT & W o rark & feaar camer
QAT § e TOW @ A1 g
Wit w1 o & fad ot fada wqafy
Y qgEr §, W gTRTC IT qamel &
O FTOTY &7 q SO JqA F ank ¥
wrama §?

! wite TM WGt AW Joml
&1 qeaen § v w od agtaw g ot
TN TG € TR g f

-wg avit fa xw ¥ wfrafew £ weraw

TH AW JQTI W RO AT § I
W W W ¥ fod wg S ¥ e
oA # w1 e aff §, WK 02 gd
*1 fawa § fe w7 95 wlawa e 3
oo R ET AAm el

£E wvo wry el wivfym : 77 wwrw
Ix € & vavel & wmew ¥ §agt
ot QT qgAr § ar aWt War &
e eyl ?

W SR ;T R kATt
& grew ¥

o T WG : 6t wria

st o 1t are Feeft T ¥ qamrey o)

weaw witew - i gfiary e

. fereft vt & ? v i fad peary areft

qfcr § v fin gat anie @1 § 7 e
fory gz a® w1 andt qfra wed §
T 0% *u fodtw e far am

y?
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&) oroften T : @3 @Y & X war
fomr | dona ¥ g a6 SURN A PRET
agwr §, w3 wg &® v o & T ¥
o} wzg Hw g a1 @rg @ g,
dra fra g, ¥ & folr gw 3 ok ey
faffaag A & 979x W gx ey
T | AT wY A e | gt
ot TR g § AW Y wee £ i

R NEAT  © AT G W
g § fie oot o sk & i€ R
aff aga, I ¥ o v arde ofay
& 1w feaer feener w3 § forr
F MY QU w0 T 6T |

Y wrofre v : 7 &Y WO A
3 fe fom qamt & qwmv g & gl
o & frgaa e w3 @ §1 wwi
TREA A g W A e
a6 I

WV R e AR 99 &
(7) mE#gfw :

“(a) whether it is a fact that
Government have under consid-
eration any proposal to help indus-
tries and workers in the border
areas;”

o ot w3 (€Y) & 55 fewne gt
I weTawr ¥

o W A Mgt - A faT
TAEHAF R WA §

weasr g : & srara & T

&t ®o wto fyudY : dywraeT gAY
# et o3 fr Wi 9vF g7 & ERT
T e W g T EY ANy a1 I
¥ wirgl, X W W JoRT
gy, Ja AT ¥y Ava ¥ fad oere A
w O gormar @ w e far
R
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Shri D. R. Chavan: That has been
taken into consideration. That has
been mentioned in the statement.

lﬁﬂoﬂom st ww d=r
T oA ) afk g T faw
qFBM A IGF IR 4 fwar o ?

Shri D. R. Chavan: It is mentioned
in the statement.

Shri P, R. Chakravertli: May I know
what steps have been taken by the
Reserve Bank in facilitating greater
credit facilities to industrialists con-
cerned?

st wwllewr v W @ ¥
i § wr e gfafedy @ oifig,
Rrciwmwwios &0

Dr. L. M, Singhvi: May 1 know
whether the. Government or the Inter-
Ministerial Committee or the Minis-
ter himself has taken any specific
steps to restore and to augment
employment opportunities and parti-
cularly to ensure that development,
industrial and agricultural, of border
areas may be proceeded with at a
greater pace than it has been hitherto?
May 1 know whether any specific
proposal has been considered or is
going to be considered?

Shri Jagjivan Ram: As we have
taken the scope of this Question, we
have confined ourselves to rehabi-
litation of such industries as were
affected due to military operations and
steps are being taken only with that
angle. As far as the wider question
is concerned, I do not think that
comes within the purview of the

Labour Ministry.

Shri Hem Barua: It is not that the
industries in the border areas of
Punjab—and others also, Dr. Singhvi
reminds me of that—are disrupted
only due to the rectnt Pakistani
aggression on us but they are also
disrupted due to the paucity of raw
material and short supply of power
to Punjab as a whole. In this con-
text, may I know what specific steps
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Government have taken to rejuve-
nate the disrupted industries in Punjab
particularly and also in Rajasthan?

Shri Jagj'van Ram: As I have said,
that aspect has been considered and
the latest position is that practically
all the industries in that area which
had been disrupted have heen re-
habilitated and they have now engag-
ed themselves in normal working.

ot wo wio ferlt : wEdT ¥
frmgar k 4o 7aefw:
“Employment Exchanges should
become more active in border
areas and the State co-ordinating
agency should be asked whether
they had assessed correctly the
magnitude of the problem created
by the recent hostilities and
whether any action had been
initiated to find employment in
the adjoiming areas and States
for persons rendered unemployed
in one area.”

& g wrge § fF Wy W wvew #
wr§ dww feray mar & 7w forr
v § &Y fra s e fadior & wror
AT e ¥ WX fret w6t ey
9% oy war g ?

oft werefrew Tm  : werTfe |t
o & xft 2 qwar g, e dar & 7wy
wgt aw qomw w1 gare §, wet o fe
wx ¥ wfas gav axr av 1 afys ¥ ofee
TGN T ¥ WY B § O wfww
¥ ufwr v gud w17 9T AR o
w

off Tdws aw | i O,
forg w1 qTHTC AET wpeft §, o
oy W ufr & Y Feufer
I LT F, WA ATTCANT § g
#, JunT el Y work & FA, W v
sfore wt gz w1 fawe §? o
afy 7Y, aY oy e ¥ wgt ST wAm 7
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FTTRT, W T & qra ¥ ag o onft
Y &

ot feww vowmow - ol §, ot
WEATAT AT | AT T 1 § afew
s AN § i T a w g

ot sl vw ;o efE W
AT ST aw gt & 1 ¥ v om Tgr
...

Y fomt qeaew : wsw wERT
g e uh & e vo e & ¥ arr
g

oY worefer vw & 7 W W
@ r s ag Tv aw Wt ¥'qed wr
e, gEL Y AqeA st §

Shri Buta Singh: Is the Government
aware of the fact that a large num-
ber of industrial units in Chheherta,
Gurdaspur, Batala, Amritsar and
Ferozepur are still closed for want
of financial assistance and raw mate-
rials and, if so, may I know what
special steps Government propose to
take to see that the industrial units
are re-opened?

Shri Jagjlvan Ram: That has also
been stated in the statement as to
what arrangements have been made
to rehabilitate them.

{
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§ oagt & A IE H e T
£ ey AWl w1 ww g WA g,
* frag o ﬂwé’r dar AF
¥ W W W B F wd o ar
T Ial ¥ ot 7, Wl T AR wA Y
fasd o, gasi @ ¥ qmafe
fafaedt & aww 7 gw frellw 2
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I W R g, wfuw ¥ afus
A A AF § ) 9 #fee ¥
o w d&fmw &3 W wwa fea
HTA }

@

fea ?,

e K wrafor | i

st i Tw ;o wEfor s
e 9@ T §, g o faeder wowew
N qug, ¥ W meAd g f e
aog ¥ gWT a1 | ag B sfwei w1
s Ay 4ar

st guqw fqy a1 g
@ ool & 5 zamufadi & @
mnifr ot F am 91 IO
gC wgarh # wR wA W wm o
a1g, Iq% g gali w1 & Fig?

o it T ag A § &
fir o g Afrw ¥ @ foy
R ]

st amh: an wradm Ae
g I F FU RS feam @mreg
S D W G AT Ayt ® IGwefy W@y
T F, A AT S R X 36w
w1 4% fear frd dal @ damar
Air @ 2 faely qx R
qOAFTA G§AAT WIHTL IAR!
Tr A ¥ AT e
T ¢ afe v oft §, st i

s~ 7w ?
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oY e T : wmae AT
e 1 ww g fr g
P T Ty dwe on € fr
g@ ¥ a9 fearar) W< 39 q®
&1 F1§ IOWT EAT A T A @A
¥ g@r fim @ goeR I§ &y
® 7 & weA gy faare w30 Y
wferz sl g oA ¥ wrega A
¥ SEd sea

st faafe faw: a1 oz @ §
fe o glvgome ameg § 34 W
VoA &3F AW ETEEe A
qemT g @ afs @, A F
FERA wiw § e feaar e
I gur & AT gy wogT dwre
FT & W TR R A Neg wAR
LAl &4

sft wmolte W gg arie T
T AT 2@ W § W T
i ar § wiow wed o & o
b A §1 F oW g § ey
1

RN 4

Shir+ti Savitrl Nigam: In  the
siatement it has been ‘mentioned that
tie Reserve Bank has asked the sche-
duled banks in the Punjab to increase
the credit facilities according to the
needs of the industries. May I know
how much money has been advanced
by these banks in the form of credit,
and whether interest-free loan facili-
ties are going to be given to other
areas like Jammu and Kashmir and
Rajasthan also?

Shrt Jagjivan Ram: I am not in a
position to give the figures, because
we have not called for the figures.
But I know that advances have been
made by the banks to various indus-
tries. 1 have not got the figures, But
T can say that that facility will be
provided to the other'areas also.
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@} W ag Srir o, i A
o7 g8 i Y it 3 ford T
e,

Shri Jagjivan Ram: Unless I receive
notice of that question, I cannot sup-
ply the information. '

- sgaA T TgTE . gae,
dama w ey ST e dat §
TAY 1N TR AN ¥ I X9
e ¥ 9z ¥ feerlt afrgl o
W g€ @ fegw dar AW
TORT AT WA wyem feqr war ?

-ﬂm'm:mm
que #t wET §

8hri Daji: I was quite. surprised to
hear that 95 of the industries had
been rehabilitated. I would, there-
fore, like to ask pointedly whether
any industry closed in Amritsar,
Patala ete. as a result of having been
the victims of the last bombing etc.,
has started working. So far as we
know, not one of them has yat start-
ed working. Tuerefore, to what facili-
tles is the hon. Minister referring
when he says that 95 per cent of them
have been rehabilitated? In Batala,
Amritsar etc. not one of them has yet
started working.

Shri Jagfivan Ram: My informa-
tion is just the contrary, and that is
on the basis of the report that we
have received from the Punjab Gov-
ernment.

. Shri Daji: On the 17th, Shri Buta
Singh was there. Not one of them
is working,

(Interruptions).

Mr, Speaker: Hon. Members cannot
g0 on in this way. The question has
been put, and the answer has been
given. The hon. Members have got
one kind of information, and the hon
Minister has replied that his informa-
tion is to the contrary. If that answer
given by the hon. Minister is wrong,
hon. Members can have the matter
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discussed in some other manner. What
else can I suggest to them? They
might ask for a discussion saying that
the answers that have been given have
not been given in clear terms,

Shri Jagjivan Ram: I would again
reiterate that my information is based
an the report received from the
Punjab Government.

Mr. Speaker: There are divergent
views and they are at the extremes.
Here is an allegation that none of
those industries has been started; the
hon. Minister, however, says that 85
per cent of them has been rehabilitat-
ed and they are working.

Shri Jagjivan Bam: That is why I
am intervening R

Shri Ranga: The hon. Minister
should make further enquires.

Shri Jagjivan Bam: My information
is bused on the report received from
the State Government. In view of
these supplementary questions. I shall
ggain go into details and check up
what the actual position is.

Shri Shivaji Rao B. Deshmukh:
What specific steps has  the Labour
Ministry taken so far or propose to
take to secure adequate compensation
to arrest unemployment under the
war risks insurance scheme in res-
peet of fuctories and personnel?

Shri  Jagjivan Ram: Whatever
benefit for lay-off or retrenchment s
provided under the relevant Acts
will be payable to employees in these
industries.

Migration of Hindus from Bast
Pakistan

1

*153. Dr. Ram Manohar Lohis:
8bri Vishram Prasad:
Shri Bagri:
Shri Ram Sewak Yadav:
Shri Kishen Pattnayak:
Shri Yashpal Singh:
Shri B. Barua:
Shri Dhuleshwar Meonsa:



Shri Ramachandra Ulaka:
Bhri R. 8. Pandey:

Will the Minister of Labour, Emp-
loyment and Rehabilitation be pleas-
ed to state:

(a) whether it is a fact that a large
number of Hindus have migrated
from East Pakistan to India during
the period from November, 1965 to
January, 1966;

(b) if so, the number of such mig-
rants; and

(¢) the steps taken to rehabilitate
them?

The Deputy Minister in the Minis-
try of Labour, Employment anl Reha-
bilitation (Shri D. R. Chavan): (a)
and (b). During the period from
November 1865 to January, 1966,
2,601 migrants have come from East
Pakistan. Community-wise break-up
is not available. .

(¢c) Among these migrants, those
who are eligible for relief and reha-
bilitation assistance, are being given
relief assistance for the present pen-
ding arrangements for their perma-
nent rehabilitation.

o T wATET WfEw : 15 Wy,
1047 & TR ¥ oot Aoy F AX ¥
W afee ¥ 3w feay gerwsTw
frafa @ Fwrr H o § ?

Shri D. R, Chavan: The total num-
ber of migrants coming from East
Pakistan from 1947 to 1058 is 4107
lakhs; from April 1958 to December
1963, it is 0.62 lakhs. The influx from
1-1-1964 to 14-1-1866 is of 8,01,798
persons.

o T wvgx wifigar: g farer
e g ?

aww Wi : A o aTe
oft ¥ 1w s Afad

. %o T Wy sifay ¢ oW &
«ry T AT E w0w o T ) Ay W
Wi WY @ W@ E W/ §
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qum%ﬁmﬂﬁmﬁa
2 & ST "o ¥ gU, 9 FE0 06
W geqwerw! & Ak ¥ o) ot gEed
Wi W arfeen & ey § foersd
wifat goelaT GUw= gEEET g,
I wE< qEar § AT ag fawafe
P @@ R @ @ W
™ g I w7

Mr. Speaker: Some hon. Minister

must answer.

o geR W ww ;9 g
Y ¥ aw e Ad i § e agt
T aw Q@ § )

&t ferw oW WY ¥ &4 HaEa?

ot g W v : gY A
fawa wifgw |

ot forg aTeraw ;. AW faw @
wr

Shri Buta Singh: The seats of the

Minister and Deputy Minister of a
Ministry should be allotted in such a
way that they can consult each other
within a close distance; the seats
should not be far away.

Wt Wi Tw ;. aweR §
TR W wueh awaz o § e St
ot ¥ ey Y ..

ot gft faeq www :  wwr §,
AR 7€

&t wrefter o wsdt A § )
WYqoTT Y | | W ag W & o §
fir g g ¥ A ofeem § o
UETHETE] B AT F ;W @A Y
wtamew €t araeht Wi at & oft faenfor
re® A agt WX ¥ IR a &
wE et g aY gurh e e
LUk i ia]

o T wvige wifgwr ¢ qorw
i, URY W9, L ..
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17 A & fET W T AT gy OF
N @ § A W 9T A Aww X
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ot wrfer oW : T E afrs sy
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?

@ et T ;T asew §
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ot T wEw el TEET SR
& dad & & ag wrn Wi g e own
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wft ooy T : ww qg wgt
[ A

ot oqw fay : dar fe g
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wqr § WY foad wnr agr ¥ IwE WX
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Bhrl . D. R. Chavan: That figure is
not with me.

fY opvefiew Tm: & 7z 9qr awen §
o v oofT &Y wgrs @ &= & wvf WT
weraers faeqifed g agr @ aife-
(SicE i i il

o T AT Wifigan: 1899 § 7
Shri Hem Barua: May I draw the
attention of the hon. Minister to
Clause No. VIII of this declaration of
pious intentions signed at Tashkent,
which says:

“They also agreed that both
sides will create conditions which
will; prevent the exodus of
people.”

This particular clause puts India on
a pur with Pakistan in the matter of
ezodus of peuple from one country to
another. In this context, may I
know—the hon. Minister hag already
said that during this conilict not a
single member of the minority com-
munity throughout the country mi-
grated to Pakistan, whereas Pakistan
people migrated to this country—
whether our late Prime Minister did
not know this when he put India on
a par with Pakistan by this particular
clause in this matter of mischief?

wopa vigT o gl ¥ W @y
ary gt fdferdem @ W R
i ggt ¥ Wy W meoEsAw
freqrfor gt ofvema aff T g

+
*154. Shri Yashpal Singh:
Dr, P. Srinivasan:
Shri Shree Narayan D'\s
Shri Balmiki:
Shri Bagri:
Shrimati Maimqona Sultan:
Shrl M. Rampare: .
Shri Daljit Singh:
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and Public) as on the 31st December,
1965; and

(b) the steps taken to realise the
same and the results thereof?

The Parliamentary Secretary in the
Department of Communication (Shri
Bhanu Prakash Singh): (a) and (b).
The information is laid on the Table
of the House. [Placed in Library.
See No. LT-5540,66].

sft gmaw o : ag S fea
N gmigft 7 A ¥ @R W
AT @mzﬁﬂ*?&_m
faae s & www ¢ fr fom
art ¥ ot aw EEw & faw
w:ﬂﬁﬁria‘ ag atar g
I qAsATEt irirrmsmznr
IR AR ¥ agA o e ?

mﬁr(mmwarr W AT A
agiv S0 7

The Minister of State in the Depart-
ments of Parliamentary Affairs and
Communications (Shri  Jaganatha
Rao): Steps have been taken to
realise arrears. The arrears out-
standing for upto 1-10-1965 amount
to about Rs. 4.40 crores, whereas the
last year's in from teleph is
Rs. 43 crores. Now steps are being
taken to realise the arrears, and where
arrears are not paid, the connecuom
are being disconnected.

ot g f&7 o

?
Will the Minister of - Commumica- t

‘tions be pleased to state:
(a) the amount of arrears of fele-

g wgmy o ag o faw § O

phone bills State-wise (Govermtientsl T wrar t
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deverd W W wW

ot amei: W W AgRT a4
FAE A oy AT f& oafam &
Fhetw & faer g o =T R
& s Ay @Y q@ ma af
¢ Ay fams Adt O § ferw fx fawr
FEITAT 7R M TAd at ¥ W\
AT ww W R 7
Shri Jaganatha Rao: The govern-
ment bears the cost of official calls

of ministers; for private calls the
minister has to bear himself.

Mr. Speaker: Are there any arrcars
against them for private calls?

Shri Jaganatha Rao: I cannot say
of hand.

Y @it FT A FIT W w1
qg# fr fasi & 3@ v 9 2gEC
§ wwamw 2 ¥ Qv g § W
it ag § & fma seewead
¥ o g am A e o
A ¥ arz o qgw § elccw
& 57 orfew qeTgwe eRd R
ag freifn o o fx faw Sresft
T W W fed arar &% faww fir
@ W TN gt ooh A
IR AT A T Wy frE
T i ?

QN gw Aaam  qg: feogw
oY o/ § fr faw w7 Q% erg 9%
froeiwd O ¥ W § A
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e frara ¥ ot Y gY ooy et
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sprecssere v e wg
TR #Tg AN g cwEY AR b QW
@t gEwE T T ) gaAr et
f wr NE @A e owroAw
Igh AT F gere Tl oA

éﬂf

FTE AL L WA ATEAIA W
g W A AT A AT 7Y AT
qerfaa @17 oot uwty ¥

Shri Buta Singh: 7T: the minister
aware that under the very nose of
the government of India and in Delhi,
bills amounting to millions of rupces
are in arrears and pending and that
there is an impression that the big
businessmc1 are, with the collabora-
tion of the administration, delibe-
rately not paying the bills and, if so,
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what steps do the government -pro-
pose to take to realise these bills?

Shri BSatya Narayan Sinha: The
statement is to some extent correct
that out of these arrears, a large
amount is due in Delhi and out of
that perhaps more than fifty per cent
is due from the ministries. ... (Inter-
ruptions).

Shri Ranga: Why should not the
Ministers pay your Ministry?

Shri Satya Narayan Sinha: We are
pursuing the matter ...... (Interrup-
tions). my dear friend....(Interrup-
tions) .

Shri Surendranath Dwivedy:
this is objectionable; he
address the Chair.

Mr. Speaker: The hon. Leader of
the House 1s provoked by Members
to address them directly. I have ask-
ed him not to do so.

Sir,
should

Shri A. P. Sharma: Just now he
said that connections are being dis-
connected. Why were not the con-
nections cut off so far when the
arrears are go heavy?

Shri Jaganatha Rao: Steps are being
taken. I might inform the House that
in Orissa and in Calcutta connections
had been disconnected because
arrears had not been paid in time.

Industrial Safety Conference

+

*158, Shri Ram Harkh Yadav:
Shri Madhu Limaye:
Shri Bagri:
Shri Narayan Reddy:
Shri Vishram Prasad:
Shri Rameshwar Tantia:
Shri Himatsingka:
Shri Bhagwat Jha Asad:
Shri M. L. Dwivedi:
Shri S. C. Samanta:
Shri Subodh Hansda:
Shri P. C. Borooah:
Shrimati Savitrli Nigam:
Shri Shree Narayan Das:
Shri Yashpal Singh:
8hri R. S. Pandey:
Shri Mohammad Elias:
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Shri Sarjoo Pandey:
Shri Indrajit Gupta:

Will the Minister of Labour, Emp-
loyment and Rehabilitation be pleas-
ed to state:

(a) the results of the All-India
Industrial Safety Conference held in
Delhi on the 11th, 12th and 13th
December, 1965;

(b) whether any new legislation or
creation of a mew machinery is con-
templated to give effect to the deci-
siens of the Conference; and

(c) if so, the details thereof?

The Deputy Minister in the Minis-
try of Labour, Employment and Reha-
bilitation (Shrl D. R. Chavan): (a)
The main object of the President’s
Conference on Industrial Safety was
to highlight the importance of safety
in industry by bringing together
representatives of managements,
workers, Government and others
engaged in research and training
in safety and is occupational health
problems. The conference divided
itself into six working groups. The
main recommendations of the confer-
ence are as follows:—

(i) The responsibility for safety
is that of management with
the active and full co-opera-
tion of workers and with the
sanction and support of the
Government. The consensus
of opinion was in favour of
setting up a National Safety
Council of India with ade-
quate representation of all
interests, The details of the
proposed Council were left for
discussion at a meeting of a
tripartite body like the Sand-
ing Labour Committee.

(ii) Occupational Health Services
at places of employment
should be set up.

(b) Yes. It is proposed to set up
a National Safety Council of India
to cater to the interests of industries
and occupations other than mining
for which a National Council already
exists.
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(c) A statement is laid on the Table
of the HZouse. [Placed in Library
See No. LT-5841/66.)

The Minister of Labour, Emplay-
ment and  Rehabllitation  (Bhrl
Jagjivay Ram): Jt has been given in
the statement itself that on the gevern-

statement, then he need not proceed
further,

3
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Shri 8. C. Samanta: When the
National Safety Council will be
registered and begins to function, may
I know whether it will deal with the
safety measures in coalmines, rail-
ways and airways also?

Shri Jagjivan Ram: It has been
stated in the statement itself that it
will be for industries other than the
coal industry for which a National
Safety Council already exists, and
for the railways they have their own
arrangements. Therefore, it will be
for industries other than coalmines
and the railways.

Closure of Industries due to Shortage
of Raw Material

.‘.
*156. Shri R. G. Dubey:
Shri Sidheshwar Prasad:

Will the Minister of Labour, Emp-
loyment and Rehabllitation be pleas-
ed to state:

(a) whether it is a fact that the
Committee set up by his Ministry has
discussed the question about the crisis
created by the closure of some of the
textile industrial units and also
engineering nonferrous metals . and
electrical industries owing %> the
paucity of raw materials and shortage
of foreign exchange; and
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(b) if so, what exact measures his
Ministry is contemplating to meet the
problem of retrenchment resulting in
the unemployment of large section
of labour in different industrial units?

The Deputy Minister in the Minis-
try of Labour, Employment and Reha-
bilitation (Shri D. R. Chavan): (a)
Yes, Sir.

(b) The Government have made all
possible efforts to avoid closure of
Industrial units. Textile units which
have closed down or are about to
close down are taken over, after due
investigation, under the Industries
(Development & Regulation) Act. In
regard to closures caused by shortage
of imported raw materials steps have
been taken to effect an equitable
distribution of scarce raw materials, to
for import substituti pro-
grammes and to expand the indigenous
fabrication of machinery and com-
ponents.

At the recent session of the Stand-
ing Labour Committee it- was agreed
that in cases of closure and mass re-
trenchment there should be three
months’ notice to the workers as well
as to the Government and that in cases
of lay-off one month's notice gshould be
given except where the giving of such
notice was not possible owing to ex-
igencles beyond the control of the
employer.

Shri R. G. Dubey: May I know if
these textile units have been closed
due to mismanagement in the umits
or because of the credit squeeze by
the Reserve Bank? What is the
extent of unemployment?

Shri D. R. Chavan: It is on account

of financial difficulties and also in
certain cases b of mi
ment. Unemployment would be

about 20,000 workers.

Shri R. G. Dubey: The closure of
non-ferrous units leads to unemploy-
ment in other sectors of the industry.
Is government aware of this and the
need to provide the necessary foreign
exchange for importing the raw mate-
rials? Otherwise, it will create @
chain of unemployment.
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Shri D. R. Chavan: Government is
aware of this.
Shrimati Tarkeshwari Sinha: May
I know whether the government has
made any assessment of the man-
hours lost and the resources capacity

unused and, if so, what is their
quantum?

The Minister of Labour, Employ-
ment and  Rehabilitation (Shri

Jagjivan Ram): Details have been given
that 15 textile mills have been affect-
ed by closures affecting 20,000
workers. As far as other units are
concerned, we have made arrange-
ments that as soon as an apprehen-
sion arises there, they will approach
the State Government and the tri-
partite body set up at the State level
also. They wil] write to the Central
Government and the matter will be
pursued with the departments con-
cerned here at the Centre to make
arrangements for foreign exchange
for importing raw materials or pro-
v'ding credit facilities. It has not
been possible to anticipate and work
out the man-days that will be
affected.

Shrl Sham Lal Saraf: Is the gov-
ernment aware that the handicrafts
industry in particular has been hit
hard on account of paucity of non-
ferrous metals, particularly copper?
What steps have been taken to see
that these workers get work and also
are able to keep up to the commit-
ments of exports from this country
to other countries?

Shri Jagjivan Ram: Perhaps the
hon. Member is aware that govern-
ment has given advance to the Cot-
tage Industries Board and Handicrafts
Board to purchase all the stocks that
were ready in Jammu and Kashmir
so that the workers may not suffer.

Shri Sham Lal Saraf: The question
is about raw materials.

Shri Jagjivan Ram: Steps have also
heen taken to provide raw materials
for that purpose.

At IR e wT e
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Shri Surendranath Dwivedy: Is it
not a fact that there is a crisis in
the textile industry dn Coimbatore
as a result of which 3500 workers are
going to be laid off and a representa-
tion has been made to the govern-
ment to intervene and take over this
industry ? Has eny attention been
paid by the Central Government to
this issue?

Shri Jagjivan Ram: As 1 said,
there was some difficulty in the tex-
tile industry, but the position |s
improving. Wherever it {s found that
a particular undertaking cannot be
run efficiently without government
taking it over, advantage is taken of
the Industries (Development and
Ragulation) Act and that industry is
taken over by the government for

m t for a temporary period.

Shri Dinen Bhattacharya: Apart
from shortage of raw materials, there
are some textile factories which have
been closed due to reasons of inter-
nal quarrels and corruption in the top
management of the factories. If so,
may 1 know how many are they and
what steps are government going to
take to check this corruption in the
management of these factories and to
take over those concerns?

Shri Jagjivan Ram: So far as the
Labour Ministry is concerned, our
primary concern is to sec that the
labour is not adversely affected, the
benefity for lay-off and retrenchment
are paid to them. As far as the other
aspect is concerned, the Government
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is armed with the Industries (Regula-
tion and Contro] Act.) and wherever
necessary advantage is taken of that
Act,

WRITTEN ANSWERS TO QUES-
) TIONS
Relics of Guru Goving Singh i
‘158 8Shri Gulshan:
Shri Onkar Lal Berwa:
Shri Hukam Ohand
Kachhavalya:
Sh-t Bibhuti Mishra:
Shri K. N. Tiwary:
Shri Vishram Prasad:
Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:
Shri P. C. Borooah:
Shri 8. C. Samanta:
8hri Subodh Hansda:
Shrimati Savitri Nigam:
Shri Yashpal Singh:
Shri Bagri:
Dr. Ram Manohar Lohia:
Shri Ram Sewak Yadav:
Shri Kishen Pattnayak:
Shri Murli Manobar:
Shri Ram Harkh Yadav:

Will the Minister of Education be
pleased to state:

(a) whether it is a fact that the
Government of India have received
five swords (Shumsheers) of Guru
Govind Singh Ji Maharaj from the
British Government; and

(b) if so, in which museum Gov-
ernment have kept or propose to
keep them so that public could see
them?

The Minister of Education (Shri
M. C. Chagia): (a) The Government
of India have received the Shumsheers
of Guru Gobind Singhji Maharaj from
Lady Lindsay, direct descendent of
the Marquis of Lord Dalhousie.

(b) It has been decided to make a
gift of these relics to ihe Govern-
ment of Punjab for display in the
Punjab Museum,

Bonus tp Workers under Bonus Act,
1865

*159. Shri S, M, Banerjee: Will the
Minister of ‘Labour, Employment ‘and
Rehabilitatién be pleased to state:

(a) whether it is a fact that taking
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advantage of the Bonus Act, 1985,
employers are generally giving only
four per cent bonus to the employees;
and

(b) if so, the safeguards provided
agaimst such action of the employers?

The Minister of Labour, Employment
and Rehabilitation (Shrl Jagjivan
Ram): (a) No such general complaint
has been received by the Government
of India.

(b) The Act itself provides for the
calculation of the bonus payable,
settlement of disputes and penalties
for breaches of the provisions of the
Act.

Miso-tribals returning from East
' Pakistan

*160, Shri P. C. Borooah:
Shri Rameshwar Tantia:
Shri Himatsingka:
Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:
Shri 8. C. Samanta:
Shri Subodh Hansda:
Shrimati Savitri Nigam:

Will the Minister of Home Affairs
be pleased to state:

(a) whether the gang of Mizo-
tribals who had crossed over to East
Pakistan, has since returned to Mizo
Hill area with arms and military
training;

(b) if 80, how many of those Mizo-
tribals have since returned; and

(c) the steps taken to prevent their
hostile and fissiparous activities?

The Deputy Minister in the Ministry
of Home Affairs (8hri V. C. Shukla):
(a) and (b). Over 200 volunteers of
Mizo National Front are believed to
have returned from East Pukistan
during December, 1868, with arms,
after being trained in East Pakistan.

(c) The Government of Assam are
keeping a careful watch over the
activities of the anti-nationa] elements
among the tribals. Security measures
have been tightened up and the in-
telligence mmachinery has been streng-
thened. The State Government are
considering setting up of more border-
posts to facilitate interception of these
elements and curb their movements.
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Shortage of Science Teachers

*161. Shri Bagri:
Dr. Ram Manohar Lobia:
Shri Yashpal Singh:
Shri Balmiki:
Shri Utlya: .
Shri Kishen Pattnayak:
Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:
Shri 8. C. Samanta:
Shri Subodh Hansda:
Shri P. C. Borooah:
Shrimati Savitrk Nigam:

Wil]l the Minister of Education be
pleased to refer to the reply given to
Unstarred Question No. 781 on the
17th November, 1965 and state:

(a) whether the report of the
Expert Committee set up to go into
the shortage of Science Teachers and
for suggesting special short term and
long term measures to meet the
shortage has been received; and

(b) if so, the decision taken by
Government in the light of the sug-
gestions made by the Committee?

The Minister of Education (Shri M.
C. Chagla): (a) Not yet, Sir. -
(b) Does not wurise.

Petro-Chemical Complex at Koyal

*162, Shri D. C. Sharma:
Shri Labhtan Chaudhry:
Shri Rameshwar Tantia:
Shri Himatsingka:
Shri Onkar Lal Berwa:
Shri Vishram Prasad:
Shri Bagri:
Dr. Ram Manohar Lohia:
Shri Kishen Pattnayak:
Shri Yashpal Singh:
Shri Madhu Limaye:
Shri P. R. Chakravertl:
Shrimatli Renuka Barkataki:
Shri Vishwa Nath Pandey:
Shri Kajrolkar:
Shri Rajeshwar Patsl:
Shri R. 5. Pandey:
Shri R. Barua:

Will the Minister of Patroleum and
Chemicals be pleased to state:

(a) whether an agreement for set-
ting up a Petro-chemical complex ut
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Koyali has been reached with a group
of three American Firms; and

(b) if so, the main features of the
agreement?

The Minister of Petroleum and Che-
micals (Shrl Alagesan): (a) and (b).
Discussions ate still going on with the
firms and the agreements huve not
yet beepn finalised,

Residuary  Rebabilitation Problems

*163. -§hri P. R. Chakravertl:
Ljrl K. N. Tiwary:

Shrimati Renuka Barkataki:
Shri C. K. Bhattacharyya:
Shri Ravindra Varma:
Shri R, S. Pandey:
Shri Rajeshwar Patel:
Shri R. Barua:

Will the Minister of Labour, Emp.
loyment and Rchabilitation be pleas-
ed to state:

(a) whether the Union Govemn-
ment has discussed with West Bengal
State  Government representatives
the question of residuary rehabilita-
tion of refugees, who migrated from
East Pakistan to India before 1964;

(b) if so, the details of the agreed
decision in the matter;

(c) how far it has been possible to
render assistance to the inmates of
West Bengal Camps (closed before
1962) who refused the offer of rehabi-
litation outside the State: and

(d) the total amount spent in
1965 in dealing with the residuary
problems of refugee rehabilitation?

The Minister of Labour, Employment
and Rebabllitation (Shel  Jagjivan
Ram) (a) No, Sir.

(b) Does not arise.

(c) A preliminary survey of the
families, who still remain in the sites
of the Cumnps which have been closed
down, has bcen carried out by the
West Bengal Government. A fully
worked out propogal for assistance is
awaited from the State Government.
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(d) Sanctions given during the
calendar year 1965 amount to Rs. 113.63
lakhs under loans and Rs. 86:62 lakhs
under grants.

Talukdar Committee

*164. Shri Warior:
Shri Vasudevan Nair:
Shri Endrajit Gupta:
Shri Prabhat Kar:
Shrl B. C. Samanta:
Shri Subodh Hansdsx:
Shri P. C. Borooah;
Shri M. L. Dwiv, .
Shri Bhagwat Jha Miad:
Shri D. N. Tiwary:
Shrimati Renuka Barkataki:
Shri Kajrolkar:
,8hri P. H, Bheel:
Shri Narasimha Reddy:
Shri R. S. Pandey:
Shri Rajeshwar Patel:
Shri Ravindra Varma:
Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Dr, L. M. Singhvi:
Shri R. Barua:
Shri Shiv Charan Mathur;
Shri Ram Sewak Yadav:
Shri Bagri:
Dr. Ranen Sen:

Will the Minister of Petroleum and
Chemicals be pleased to state:

" (a) whether Government have
taken any final decision on the
recommendations of the Talukdar

Committee on oil prices;

(b) it so, the nature of the decision
taken; and

(¢) the steps proposed to be taken
to implement the same?

The Minister of Petroleum and
Chemicals (Shri A ): (a) to (c).
Yes, Sir. The recommendations of the
Working Group on Oil Prices headed
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Central Government Officers receiving
Hospitality from private firms

*165. Shri Subodh Hansda:
Shri 8. C, Samanta:
Shri Bhagwat Jha Asad:
Shri M. L. Dwivedi:
Shri P. C, Borooah:
Shri D. N. Tiwary:
Shri P. R, Chakraverti:
Shri K. N. Tiwary:
Shri Kajrolkar:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that an
order has been issued to the officers
of the Central Government to refuse
hospitality of private firms;

(b) if so, when this order was
issued; and

(c) whether any breach of this or-
der has come to the notice of Govern-
ment so far?

The Deputy Minister in the Ministry
of Home Affairs (Shri V. C. Shukla):
(a)-and (b), Under the Central Civil
Service, (Conduct) Rules, 1964, Central
Government servants are precluded
from accepting free boarding, lodging
or other service when provided by
any person other than a near relative
or personal friend having no ofticial
dealings with them. Attention of
Government servants hag been speci-
fically drawn to this provision by an
office memorandum issued on 18th
January, 1968,

(c) Information is being collected

and will be laid on the Table of the
House as soon as possible,

Public Grievances
*166. Dr. L. M, Singhvi: Will the

by Shri Talukdar were imp!

with certain modifications from 1st
February, 1966, and copies of the re-
port together with copies of the Gov-
ernment Resolution on the subject
have been placed in the I.lbr:ry of
the Parliament on 4-2-1966.

Mini of Home Affairs be pleased
to state:

(a) whether grievance cells have
already been established in the va-
rious Ministries to receive, investigate
and redress complaints; and
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(b) it 8o, whether a statement will
be laid on the Table giving details of
the organisation and activities of the
grievance cells?

The Deputy Minister in the Minis-
try of Home Affairs (Shri V. C,
Shukla): (a) and (b). A statement is
laid on the table of the House.
[Placed in Library. See No. LT-5542/
66.]

Officer-oriented Scheme

*167. Shrimati Savitri Nigam:

Shri Hukam Chand
Kachhavaiya:

Shri M, L. Dwivedi:
Shri Linga Reddy:
Shri Vishram Prasad:
Shri Bagri:
Dr. Ram Manchar Lohia:
Shri Yashpal Singh:
Shri D. N. Tiwary:
Dr. L. M. Singhvi:
Shri Hem Raj:
Shri Daljit Singh:
Shri Madhu Limaye:
Shri Kishen Pattnayak:
Shri S. C. Samanta:
Shri Bhagwat Jha Aszad:
Shri P, C. Borooah:
Shri S. M. Banerjee:
Shri Bibhuti Mishra:
Shri D. C. Sharma:
Dr. Ranen Sen:
Shri Dinen Bhattacharya:
Shri P. R. Chakravertl:

Will the Minister of Home Affairs
be pleased to refer to the reply given
to Starred Question No. 3 on the 3rd
November, 1965 and state:

(a) the result of the experiment
regarding the Officer-oriented
Scheme; and

(b) whether it has proved success-
tul and whether it will be taken up
by the other Ministries?

The Minister of State in the Minls-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathh: (a) and (b).
The Officer-oriented Scheme was in-
troduced in the ‘Works' division of
the Ministry of Works & Housing on
18-10-1965. Since it has been in ope-
ration for just 4 months, it is too early
n assess its results now.
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As regards ext of the sch
to other Ministries, attention Is invit-
ed to the replies given to Starred
Question No. 606 and 729 in the Rajya
Sabha/Lok Sabha on 3-12-1965 and
8-12-1965 respectively.
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Cent rity Force

*170. Shri Rameshwar Tantia:
Shtl Himatsingha:
Shti Narayan Reddy:
Shri Bagri:
Dr. Raih Manohar Lohia:
Shri Yashpal Singh:
Shri Bibhuti Mishra:
Shri Madhu Limaye:
Shri Kishen Pattiayak:
Shri R. 8. Pandey:

Will the Minister of Hone Affalts
be pleased to state:

(a) whether it is u fact that his
Ministry have under consideration a
scheme for the constitution of a
‘Central Industrial Security Force';

(b) if so, the main features thereof;
and

(¢) when it is likely to be nnple-
mented?

The Minister of State in the Minis-
try of Home Affairs ang ‘Mnister of
Defence Supplies in the Ministry of
Defente (Shri Hathi): (a) Yes, Sir.

(b) and (c). A Bill to provide for
the constitution and regulation of the
force is expected to be introduced in
the Parliament shortly.
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The tollowing are the principal fea-
tures of the scheme:

(i) The Centra] Industrial Secu-
rity Force will be maintained
prirharily for the better pro-
ection and maintenance of in-
dustrial undertakings owned
by the Central Goverrmment.

(ii) The superintendence of the
Force shall vest in the Cen-
tral Govermment.

(iii) At the request of the manage-
ment of an undertaking in
the public sector, officers and
members of the Force may be
deputed for the protection
and security of that industrial
undertaking. The cost of the
force on deputation shall be
borne by the industrial under-
taking. Every officer placed
in charge of the protection
and security of an industrial
undertaking shall, subject to
any direction that may be
given by the Central Govern-
ment, discharge his functions,
under the general supervision,
direction and control of the
Managing Director of that
undertaking.

(iv) A superior officer or mem-
ber of the force will be autho-
rised to arrest or/search a
person concerned in an gffence
relating to the undertaking
and punishable with impri-
sonment for a term exceed-
ing 6 months.

(v) It is also proposed to exclude
the members of the Central
Industrial Security Forece from
the purview of the Industrial
Disputes Act, 1847, Payment
of Wages Act, 1936, and the
Factories Act, 1948, and also
from the purview of any co--
responding law celating to in-

vestigation and settl t of
industrial disputes in force in
a State,
The Scheme will be 1mpleme'|ted
after the Yy law is ct
Parliement.
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Japanese Petre-Chemiocal Experts
Team

*171. Shri 8. C, Samanta:
Shri Subodh Hansda:
Shri P. C. Borovah:
Shri M. L. Dwivedi:
8hri Bhagwat Jha Amad:

Will the Minister of Petroleum and
Chemicals be pleased to refer to the
reply given to Starred Question No.
421 on the 24th November, 1865 and
state:

(a) whether any action hes been
taken on the Report of the Japanese
Petro-Chemical Experts Team sub-
mitted to the Indian Investment
Centre; and

(b) the main recommendations of
the Team?

The Minister of Petroleum and
Chemicals (Shri Al ): (a) Does
not arise as no specific actionable pro-
posals were recommended in the re-
port.

(b) The recommendations are of a
general nature. A statement contain-
ing the gist of them is placed on the
Table on the House, [Placed in Libra-
ry. 8ee No. LT-5548/66.)
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*178, Shri Harish Chasdrs Mathur:
Will the Ministar of Home Aflatws
be ploased to state:

(a) the number and nature of cases
pertaining to the leakage of defence
and official secrets in Central Gov-
eroment Offices () detected and (if)
tried duriag the iast 3 years;
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(b) the result of these cases; and

(c) the improvements, if any effect-
ed in security procedure and prac-
tices?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) Twenty-
fAive cases of leakage of defence
secrets were detected during the last
3 years and thirteen of these were
sent for trial.

(b) Out of the twenty five cases
mentioned in (a) above nine cases
resulted in conviction, one in acquit-
tal, one is sub judice and three are
under investigation. In one case the
accused jumped bail and in two cases
the accused persons are absconding.
In two cases the persons involved
were detained under the Preventive
Detention Act and in six cases under
the Defence of India Rules.

(c) Security procedures and prac-
tices are reviewed and suitably modi-
fied as and when some loophole comes
to notice. It is also proposed to
amend the Indian Official Secrets Act,
1923, so as to make it more effective.

Fertiliser Plants in Rajasthan

*174. Shri Karni Singhji:
Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) the stage at which the matter
of setting up fertilizer plants in
Rajasthan rests; and

(b) the reasons for the delay in
"getting up these plants?

The Minister of Petroleum and
‘Chemicaly (Shrl Alagesan): (o) and
(b). Licence/letter of intent has been
issued for the establishment of fer-
(lizer factories at Kota (Rajasthan)
to the following parties:—

(i) M/s Rajasthan Fertilirers and
Chemicals Corporation;
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(il) M/s Delhi Cloth und General
Mills Ltd.

The former is negotiating with lend-
ing agencies in U.S.A. for loan for
the purchase of plant and machinery.
The latter is negotiating for suppliers’
credit n Japan for purchase of plant
and machinery. As soon as foreign

h arra are finalised,
the parties will start setting up of
the plants.

Special Audit Report on Orissa
Transactions

*175. Shri Harl Vishnu Kamath:
Dr. L. M. Singhvi:

Will the Minister of Home Affairs
be pleased to refer to the statement
laid on the Table in reply to Starred
question No. 146 on the 10th Novem-
ber, 1865 and state:

(a) whether the Public Accounts
Committee of Orissa State Legislature
have since considered the Special
Audit Report on the transactions of
the Orissa Government with Orissa
Agents, Kalinga Tubes and Kalinga
Industries;

(b) whether Government propose
to implement the assurance given to
the House by the late Prime Minister
on the 16th March, 1965 to inkiate
further action, legal or otherwise, in
the matter; and

(c) if so, when?

The Minister of Home Affairs (Shri
Nanda): (a) Not yet, Sir.

(b) and (c). Any further action
can be considered after the Public
Accounts Committee, Orissa, have
considered the matter.

Pharmaceutical Industry

*176. Shrimati Maimoona Sultan:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether it is a fact that a large

pacity in the phar indus-

try in the country is lying idle, for
want of raw material; '



1717 Written Answers

(b) # 30, to what extent; and

(c) the steps being taken to utilise
the tull capacity?

PHALGUNA 4, 1887 (SAKA)
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(a) whether he had stated thav
‘conditions of work in Government
Offices in the Capital were far from

satisfactory’ and that ‘these offices

The Minister of Petrol and Pr d a sickening sight....and
Chemi (Shri Alag ): (a) to People most of the time dozing, gos-
(c). At present the pharmaceutical 8iping reading novels or sipping

industry is carrying on with the raw
materials made available out of free
foreign exchange resources made
during the year 1964-65 supplemented
by imports from rupee areas. Some
Small scale units are facing difficul-
ties on account of the shortage of
raw materials, but they are being
helped to meet their essential require-
ments from imports from rupee
sources.

Due to the difficult foreign ex-
change situation, the position of
industry may be affected in the forth-
coming months. The free foreign
exchange made available for 1965-66
amounts hardly to one fourth of the
allocation of the previous year. Gov-
erament is making judiclous distribu-~
tion of these meagre resources in
order to sustain production of bulk
drugs at 50 percent of the previous
year, Attempts are also being made
by the industry to substitute imported
raw materials by indigenous ones
wherever possible. Capacities for the
manufacture of some intermediates
are also being stepped up. To over-
come immediate  difficulty,
arrangements have also been made
for the import of certain most essen-
tial drugs and a few intermediates
from rupee payment countries. With
these measures the development of
shortages as well as idle capacities is
being prevented in the extent possi-
ble.

Discipline in Central Government
Offices

*177. Shri A. N. Vidyalankar:
Shri Bibhuti Mishra:

Will the Minister of Home Affairs
be pleased to refer to the newspaper
reports of hiz observations made on
the occasion of the inauguration by
him of ¢the ‘Indraprastha Bhawan',
New Delhi and state:

coffee or tea not realising that they
owed something to their paymasters—
the Government and the people’; and

(b) if so, the steps taken to remedy
this state of affairs

The Minister of Home Affairs (Shri
Nanda): (a) On the occasion of the
inauguration of ‘Indraprastha Bhavan’
which has provided substantial addi-
tional office accommodation, I said
that overcrowding in some offices was
also @ contributory factor for ineffi-
ciency and that provision of adequate
and the right type of accommodation
and working conditions should im-
prove efficiency. Incidentally, I had
also mentioned that it was said that
there were other causes of inefficiency
in offices such as the employees not
fully  utilising their office time for
Government work.

(b) Government have constantly in
mind the need to improve efficiency
in its offices. This is achieved by
supervision which is a normal part of
administration and by implementing
measures devised as 8 result of special
studies like: those carried out by the
Department of Administrative Re-
forms.

Relatfons between Leglslators and
Administration

*178. Shri Vishwa Nath Pandey:
Shri M. 8. Murti:
Shri Ramachandrs Ulaka:
8Shri Dhuleshwar Meena:

Will the Minister of Home Afairs
be pleased to refer to the reply given
to Starred Question No. 288 on the
17th November, 1965 and state:

(a) the progress made in the finali-
sation of the draft code ¢o regulate
the relationship between the Mem-
bers of Parliament and of State Legis-
latures and the Administration; and
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(b) when the draft code is likely to
be placed on the Table?

The Minister of Home Affairs (Shri
Nanda): (a) and (b). The draft Code
is still under coasideration.

Reorganisation Scheme

632. Shri Murli Manohar:
Shrl Ram Harkh Yadav:

Will the Minister of Home Affairs
be pleased to state:

(a) whether certain Reorganisation
and Retrenchment schemes have
been worked out to retrench the sur-
plus hands in his Ministry;

(b) if so, the main features there-
of; and

(c) whether Government propose
to set up National Councils for the
said purpose at the State level?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) and (b).
A reorganisation scheme was worked
out for the Works Division of the
Ministry of Works and Housing, the
details of which were set out in reply
to Starred Question No. 22 in the Lok
Sabha on 3rd November, 1865. Copy
placed o1 the Table of the House.

It is proposed to take up similar
reorganisation studies in nther Minis-
tries gradually, starting with the
Ministries of Commerce and Health.

There is no retrenchment scheme
as such, A scheme has, however,
been worked out for dealing with per-
sonnel rendered surplus as a result
of reorganisation or ecomemy mea-
sures. [ts main fealures are.—

(1) Personnel rendered surplus in
any organisation will ‘ be
transferred to a central pool
in the Ministry of Home
Affaibs.

(ii) A cell in the Ministry of
Home Affairs will administer
the central pool, and try to
place its personnel in other
Government organisations re-
quiring staff. .
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(iii) The Cell will also arrange
training of central pool staff
in skills like stenography to
facilitate their placement.

There will be a scheme of
voluntary retirement on
generous terms which surplus
staff will be able to avall of

(c) No, Sir.

(iv)

Strike in Cochin Refinery

633. Shri A. K. Gopalan: Wil the
Minister of Labour, Employment and
Rehabilitation be pleased to state:

(a) whether it is a fact that 2,000
construction workers of Cochin Refln-
ery went on strike recently;

(b) if so, the reasons therefor;
(c) what were the terms of settle-
ment; and

(d) the steps taken by Government
to gee that such disputes do not occur
again?

Employ-
(Shri

The Minister of Labour,
ment and  Rehabilitation
Jagjlvan Ram): (a) Yes, Sir.

(b) The strike arose out of the
demand of the workers for a full
day's wages for the 21d November,
1985 on which date the starting
whistle was not blown, because of
rain at 7-30 a.m. but only at 9-30 a.m.
after the weather had cleared. This
delay led to some rowdyism in the
Company's offices on the 2nd Nov-
ember, followed by the arrest of five
of the workers. The strike commenc-
ed on the 4th of November and lasted
till the 23rd November.

(c) A copy of the Memorandum of
settlement dated the 22nd November,
1965, is laid on the Table of the House
|Placed in Library. See No. LT-3344/
66.1

(d) The Government of Kerala who
are the ‘“appropriate Government”
under the Industrial Disputes Act,
1947, in Tespect of industrial relations
in this establishment are taking neces-
sary steps in this direction.
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Lay off of Textile Mills in Kerala

634. Shri A. K. Gopalan: Will the
Minister of Labour, Employment and
Rehabilitation be pleased to state:

(a) the number of workers laid off
from the textile mills in Kerala dur-
ing October-November, 1963;

(b) the reason for this lay off;

(c) the steps being taken by the
Government to ensure full working of
these mills; and

(d) the tota] loss due to thig lay
off?

The Minister of Labhour, Empley-
ment and  Rehabilitation (Shri
Jagjivan Ram): (a) to (d). Informa-
tion has been called for from the Gov-
ernment of Kerala. It will be placed
on the table of the House when
received.

Strike in Sabarigiri Project, Kerala

635. Shri A, K. Gopalan: Will the
Minister of Labour, Employment and
Rehabilitation be pleased to state:

(a) whether it is a fact that there
was a strike by Sabarigiri project
construction employees recently;

(b) if so, how many workers join-

ed the strike and what were their

demands;

(c) whether it is a fact that many
workers were arrested in connection
with this strike and if so, how many
and on what charges;

(d) whether Government have
released them since the dispute has
been settled;

(e) whether any complaints of
Police excesses were received by
Government during the strike and if
so, the details thereof; and

(f) whether Government propose
to hold an enquiry into the matter?
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The Minister of Labour, Employment
and Rehabllitation (Sbri Jagjivan
Ram): (a) to (f). Information has
been called for from the Government
of Kerala, It will be placed on the
table of the House when received.

Private Colloge Teachers’
Association, Kerala

636. Shri A. K. Gepalan: Will the
Minister of Educath be pl d to
state:

(a) whether Government are aware
of the decision of the Kerala Private
College Teachers’ Association to
launch an agitation including the
total strike for the redressal of the
grievances; .

(b) whether it is a fact that they
have protested to Government for
not raising their salary and allow-
ances to bring them at par with
those of the Government College
teachers; and

(¢) it so, the action proposed to be
taken to redress their grievances?

The Minister of Education (Shri M.
C. Chagla): (a) No, Sir.

(b) The Kerala Private College
Teachers Association has submitted a
memorandum to the Education De-
partment, Kerala on the subject.

(c) The matter is engaging the at-
tention of the educational authorities
in Kerala and orders are expected to
be issued shortly.

Fortilisers and Chemioals Travanoore,
Ltd,

637. Shri A, K, Gopalan: Will the
Minister of Petroleum snd Chemicals
be pleased to state:

(a) the losses in the production of
the Fertilisers and Chemicals Tra-
vancore, Limited during the past two
months due to electricity shortage;
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(b) the total amount paid to the
workers as lay off compensation dur-
ing the period; and

(c) the total loss sustained during
the period?

The Minister of Petroleum and
Chemicals (Shri Alagesan): (a) Loss
in production during December, 1965
and January, 1966 was of the order
of 3600 tonnes in terms of ‘Nitrogen’
and 800 tonnes in terms of ‘Phospho-
rous Pentoxide (P, Oy), totalling in
value to Rs. 1 crore approximately.

(b) Rs. 87,500 approximately.
(c) Rs. 12 lakhs approximately.

Antibiotics Plant, Rishikesh

638. Shri Karni Singhji:
Shri Vishwa Nath Pandey:

Will the Minister of Petroleum and
Chemicalg be pleased to state:

(a) whether the pilot plant of the
Antibiotics Factory, Rishikesh have
arrangementg to test and experiment
indigenous herbs as substitute of
varioug life saving drugs;

(b) if so, the results achieved so far;
and

(c) the amount of foreign exchange
saved?

The Minister of Petro'eum and
Chemicals (Shri Al ): (a) to (e).
The Pilot Plant at the Antibiotics Pro-
je.t, Rishikesh, is not intended for
experimenting on indigenous herbs as
substitutes for the various life-saving
synthetic drugs. It would, however,
be utilised for testing new antibiotics
and improved technological processes
developed in the Research Laboratory.

Antibiotics Project, Rishikesh
640. Shri Murli Manohar:
Shri Ram Harkh Yadav:
Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether the Pilot Plant of the
Antibiotics Project at Rishikesh has
been commissioned recently; and
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(b) if so, its production capacity?

The Minister of Petroleum and
Chemicals (Shri Alag ): (a) Yes.

(b) The Pilot Plant is not produc-
tion-oriented. It is designed for test-
ing technological processes and raw
materials. It is also being utilised for
finding substitutes, where feasible, for
imported raw materials and imparting
training to the staff for the main
Plant.

Asian Games
641. Shri Murli Manohar:
Shri Ram Harkh Yadav:
Will the Minister of Education be
pleased to state:

(a) whether India has decided to
compete in the Asian Games to be
held in Bangkok;

(b) if so, the items in which the
Indian contingent will compete; and

(c) whether Indian Olympic Asso-
ciation hag approached Government
for arranging the requisite foreign ex-
change for the purpose?

The Deputy Minister in the Minis-
try of Education (Shri Bhakt Dar-
shan): (a) No proposal has yet been
received from the Indian Olympic As-
sociation for participation in the next
Asian Games.

(b) and (c). Do not arise.

Korba Fertiliser Plant

Shri Subodh Hansda:
Shri Dasaratha Deb:
Shri Lakhmu Bhawani:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether Government have final-
ly decided that the fertilizer plant at
Korba will not be established; and

(b) if so, the loss ‘incurred on this
project by the Central as well as the
State Governments?

The Minister of Petroleum and
Chemicals (Shri Alag ): (a) It has
been decided to defer the proposal for
the present.
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(b) Fertilizer Corporation of India
hag incurred an expenditure of Rs. 04
lakhg on the development of site, staff
etc. Attempts are being made to re-
cover a good part of this sum by
making the site available for: some
other use.

Post Office Savings Bank Accounts

643, Shri Ram Harkh Yadav: Will
the Minister of Communications be
pleased to state:

(a) the amount of silent aecounts
lying in the Postal Savings Banks in
India at present;

(b) the number of Post Offices
where the silent Accounts are lying;
and

(¢) the rights and liabilities of the
depositors of such silent accounts?

The Minister of State in the De-

partmontl of Parliamentary Affairs and

fcations (Shri J tha Rao):

(a) Rs. 100031702 at the end of
November, 1965.

(b) In almost all the post offices
doing S.B. work throughout the coun-
try.

(c) A silent account does not lapse
to Government but may be re-opened
at any time on the application of the
depositor, and the interest that has ac-
cumulated will be added to the prin-
cipal when the account is revived.

Institute of Research in Himalayan
Geology

644, Shri Ram Harkh Yadav: Will
the Minister of Edueation be pleased
to state:

(a) whether the Institute of Re-
search in Himalayan Geology will be
set up in the Geology Department of
the Lucknow University; and

(b) it so, its functions and consti-
tution?
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The Deputy Minister in the Minis-
try of Educotion (Shrimati Soundaram
Ramachandaran): (a) and (b). A
proposal to set up an Institute of
Research in Himalayan Geology is
under the consideration of Govern-

ment. Details are being worked out.
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U.AR. Students in National

Metallurgical Laboratory

646, Shri Ram Harkh Yadav: Will
the Minister of Education be pleased
to state:

(a) whether some UA.R. student
scientists have been admitted in the
Natlonal Metallurgical Laboratory
Jamshedpur for advanced research
training;

(b) it so, the details thereof; and

(c) their courses of study and
training?
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The Minister of Bducation (Shri M. C. Chagla) : (v) Yes, Sir.
(b) and (c).

Detalls of the Courseand Period of
Students. Training.

1. Miss. Dr. A, A. Yousef, One Dressing.
Ph.D.— joined on For one year.
21-12-65 (left for
U. A. R. on 7-2-66).

2. Mr. S. A, Sherif, Ferrous Metallurgy.
M. Sc.— joined og For 1-2 years.
8-12-65.

. Mr. H. Khalaf, Physical Metallurgy.

3 B. Sc. (Bn:'.) For 1—2 years.
joined on
8-12-65

Commoawealth Tole-Communigations
Conference

647. Shrl Ram Harkh Yadav:
Shri P. R. Chakravertt:
Shri M. Rampure:

Will the Minister of Communmica-
tions be pleased to state:

(a) whether India participated in
the Commonwealth Tele-Commyni~
cations Conference to discuss the
extenslon of the C wealth tele-
phone connection from Malaysia to
India and Ceylon;

(®) if go, tho decision of the Con-
ference;

(c) the composition of the Indian
delegation to the Conference; and

(d) when the operation of the tele-
phone cable system is likely to
begin?

The Minister of State ia :he Depart-
ments of Par'iamentary Affairs and
Communioatiens (Shri Jaganatha Rao):
(a) Yes, Sir.

(b) The recommendations of the
conference are briefly as follows:—
(i) Laying of a Submarine tele-
phone cable to India and Ceylon
is technically feasible;

(i) If it is decided to lay the
cable, the route should be Penang/
Madras/Colombo;

(iii) The Commonwealth Gov-
ernments concerned should wur-
gently take a decision as to
whether they wished to undertake
the project;

(iv) It also recommended that
further consultations among possi-
ble participants in this  projeot
might be held on the occasion of
the torthcommx Commonwealth
Tel tions Conference in
London in March, 1968 with a view
to reaching an early decision re-
garding the implementation of the
project and the sharing of costs.
(c) The Indian delegation to the

conference consisted of:

(1) Secretary,

Leader of the
delegation.
Department of

Communications,

(2) Director General,
Overseas Com-
munications
Service.

(8) Joint Secretary, -
Ministry of Finance.
Member.

(4) Chief Engineer,

Overseas Communica-
tions Service,

Member.



7 Written An. o-.
(5) Deputy Director, ember
(Traffic-Planning),

Overseas Commuhnica-

tions Service

(d) The cable may be expected to -

be available for commercial use in
about 2} to 3 years time from the
date a firm decision to lay the cable s
taken.
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Rubber Factory, Trivandrum

650. Shri Vasudevan Nair:
Shri Warior:

Will the Minister of Labour, Em-
ployment and Rehabilitation be pleas-

(2)

(3)
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ed to state:

(a) whether there ig a dispute bet«
ween the workers and mmanagement
of the Trivandrum Rubber Factory in
Kerala regarding the bonus for 1964-
65;

(b) the bonus paid for 1962-63 and
1963-64; and

(c) the management’s offer of bonus
for 1964-657

The Minister of Labour,
ment and Rehabilitation
Jagjivan Ram): (a) Yes.

Employ-
(Shri

(b) The Trivandrum Rubber Works
Ltd. was formed on 24-2-1964 by the
amalgamation of Travancore Rubber
Works, Kerala Government Cycle Rim
Factory and Kerala Cycles. The
bonug paid in these concerns for 1962-
63 and 1963-64 is as follows:

1962-63

1963-64
(i) Travancore Rubber Works. Rs. 44,882.00 Rs. 40,419.27
(ii) Kerala Govt. Cycle Rim, Rs. 1,856.40 Rs. 2,16845

Factory.
(iii) Kerala Cycles.

No bonus was paid as this was running

. as a departmental unit,

(c) 4 per cent of emoluments or
Rs. 40 whichever is higher as per the
Payment of Bonus Act, 1965,

Automatic Telephone Service

651, Shrl Yashpal Singh:
Shri Balmiki:
Shri Bagri:

Will the Minister of Communica-
tlems be pleased to state:

(8) the number and names of the
sities where the telephone service is
proposed to be made automatic in the
year 1966-687;

(b) the number and names of the
eities where the telephone service was
made automatic in the year 1965-66;
and

(c) the amount spent on the same
in the year 1965-66 and likely to be
spent in the year 1966-677

The Minister of State in the De-
par ts of Parlk tary Affairs
and C icati (Shri tha
Rao): (a) The information is being
collected and shall be placeq on the
table of the Lok Sabha shortly.

(b) The information is given in
Statement laid on the Table of the
House. [Placed in Library, See
No. LT-5545/66].

(c) The amount likely to be spent
in year 1866-67 will be given along
with the information in reply to item
(a) above.

For item (b) above, the amount like-
ly to be spent during 1965-66 is
Rs. 140.26 lakhs.
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Wage Board for Kerala Municipal The matter is still under the consider-

Workers ation of the remaining State Govern-
ment.
652. Shri Yashpal Singh:
broit o W dn & fad wwa A

Shri Vishwa Nath Pandey:

Will the Minister of Labour, Em.
ployment and Rehabilitation be pleas-
ed to refer to the reply given to Un-
starred Question No. 989 on the 22nd
November, 1965 and state:

(a) whether the Wage Boarq for
Kerala Municipal Workers has sub-
mitted its report;

(b) if so, the recommendations of
the Board; and

(c) Government’s decislons there-

en?

The Minister of Labour, Employment

and Rehabilitation (Shri Jagjivan
Ram): (a) No, Sir.
(b) and (c). Do not arise.

Bonus Act, 1985

653. Shri Bibhuti Mishra: |
8Shri K. N. Tiwary:
Shri Indrajit Gupta:
Dr. L. M. Singhvi:
Shri D. N. Tiwary:
Shri P. R, Chakraverti:

Will the Minister of Labour, Em-
ployment and Rehabilitation be pleas-
ed to state:

(a) whether it is a fact that his
Ministry have requested the various
State Governments to enforce Bonus
Act, 19685 in their respective State
public sector projects; and

(b) if so, the reactions of the
various Stale Governments thereto?

The Minister of Labour,
ment and Rehabilitation
Jagiivan Ram): (a) Yes.

(b) Some state Governments have
already complied with the request.

Empioy-
(8hri
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Unemployment in Border Areas

657. Shri R, G. Dubey: Will the
Minister of Labour, Employment and
Rehabilitation be pleased to state:

(a) whether it is a fact that the
Punjab Gov 1t have approached
the Centre with a proposal that the
Defence Ministry should start some
defence-oriented industries in the
border districts of Punjab in order to
provide employment for the persons
affected by the recent conflict with
Pakistan; and

(b) if so, the details thereof?

The Minister of Labour, Employ- .
ment and Rehabilitation (Shri Jagjivan
Ram): (1) Yes.

(b) The Government of Punjab had
suggested that the Defence AMlinistry
may be requested to send special
teams of Officers who should draw up
programme for suitable alerations in
the pattern of production by the fac-
tories in the Punjab to divert them to
production of defence goods. It was
specifically mentioned in this connec-
tion that in the Wollen Mills in  the
Punjab, numerous items to serve the
needs of defence forces could be
manufactured; that in the Silk Mills,
the feasibility of manufacturing para-
chutes for defence needs be cxplored
and that other factories could manu-
facture various machines required for
defence use.
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(@) s & % 1966 F w7 a&
faeely 7 wgwaTaTy, onarw, farms qar
ST & wET IIWET g% graten
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Woman Spy arrested at Babina Cantt.

660. Shri Krishnapal Singh: Wil
the Minister of Home Affairs be pleas-
ed to state:

(a) whether it is a fact that a
woman suspected to be a Pakistani
spy was arrested at Babina Cantt. on
or about the 14th December, 1965;

(b) if so, the facts leading to her
arrest and whether any incriminating
material has been found on her per-
son; and

(c) whether she was working alone
or had accomplices and if so, whether
they have also been apprehended?

The Deputy Minister in the Minis-
try of Home Affairs (Shri P. 8.
Naskar): (a) No, Sir.

(b) and (c). Do not arise.
Operative Staff in Telegraph Offices

661. Shrl Gulshan:
Shri Buta Singh:
Shri Yashpal Singh:

Will the Minister of
tlons be pleased to state:

(a) whether Government have de-

Communic®-

cided that the Desk point in the
various Telegraph Offices in India
should be manned by experienced

Operative staff who could detect the
mutilations and obtain speedy cor-
rections;

(b) whether the said decision hes
since been implemented; and

(¢) if not, the reasons therefor and
the policy of Government in the
matter?

The Minister of State in the Depart-
ments of Parliamentary Affairs and
Communications Shri Jaganatha Rao):
(a) Yes; by Telegraphists.

(b) The orders issued in this regard
are under implementation.

(c) Does not arise.

FEBRUARY 23, 1966

Written Answers 1740
Cables Booked between India and
Pakistan

662. Shri Buta Singh:
Shri Gulshan:
Shri Yashpal Singh:

Will the Minister of
tions be pleased to state:

Communica-

(a) the number of Cables booked
from India to stations in Pakistan
after August 5, 1965 till September
23rd, 1965;

(b) the number of Cables received
from Pakistan by persons in India
during the above-said period;

(c) whether private messages from
Indian Citizens residing in Pakistan
during the above mentioned period
were blocked by the Pakistani autho-
rities; and

(d) whether any reciprocal steps
were taken by the Indian Government
inrespect of the messages to Pakistan
during the said period?

The Deputy Minister In the Minis-
ments of Parllamentary Affairs and

Communications (Shri  Jaganatha
Rao): (a) 22825 telegrams were
booked.

(b) 39475 telegrams were received.

(c) Pakistan Administration suspen-
ded all telegraph and telephone ser-
vices to India with effect from T7th
September 1985 as announced over
Radio Pakistan.

(d) Yes,

Arrears of Telephone Bills in Delhi

663. Shri Buta Singh:
Shri Gulshan:
Shri Onkar Lal Berwa:

Will the Minister of
tiens be pleased to state:

(a) whether it is a fact that a num-
ber of private subscribers have never
been served with any bill for pay-
ment of Telegraph and telephone

Communioa-



1741

charges during the last several years
in the Delhi Telephone District;

(b) whether it is also a fact that a
team of Accountants were employed
to ensure the despatch of these bills
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officialg with a view to encourage this
spirit among other workers of the De-
partment?

The Minister of State in the Depart-
ments of Parliamentary Affairs and
C i (Shri  Jaganatha

m
tions

and that after their eng t quite

a number of outstanding bills were
brought to surface;
(c) whether it is also a fact that

this team of Accountants is now be-
ing replaced by the Clerks who were
actually partly responsible for the
arrears; and

(d) if so, whether this policy is in
conformity with the drive for full
realisation of Government revenue?

The Minister of State in the Depart-
ments of Parliamentary Affairs and
Communijcations (Shri  Jaganatha
Rao): (a) Subscribers are always bill-
ed for but there might have been some
isolated cases of omission or loss of
bills in transit.

(b) No. The Accountant; were em-
ployed to pursue old outstandings and
recovery and initiate action for the
amounts in respect of outstanding bills
issued to subscribers,

(c¢) The Accountants have been re-
placed by clerks. These clerks are not
responsible for the arrears.

(d) Yes.

C.T.0.,, New Delhi

664, Shri Gulshan: Will the Minister
of Communications be pleased to state:

(a) the number of officials of the
Central Telegraph Office, New Delhi
who offered their services for border
towns during the recent aggression by
Pakistan;

(b) whether those officials have
been called back to their parent
offices or are still in the border towns;
and

(c) whether any reward has been
given or proposed to be given to those

Rao): (a) Seven additiona] telegra-
phists were required for temporary
posting to the telegraph offices at
Srinagar and Jammu during the
Emergency. Volunteers were called
for from the Central Telegraph Office
New Delhi and of the Seven Officials

‘who voluntered four years sent to the

Srinagar and three to the Jammu

Telegraph Offices.

(b) All the officials have been post-
ed back to their parent office.

(c) Letters of appreciation have
been -issued to the officials concerned.

Rellos of Maharaja Ranjit Singh

665. Shri Gulshan: Will the Minister
of Education be pleased to state:

(a) whether it is a fact that certain
relics of Maharaja Ranjit Singh are
still with the British Government;

(b) whether Government of India
have taken up the matter with the
British Government to get them back;
and

(c) if so, the reaction of the British

" Government in the mnaiter?

The Deputy Minister in the Minis-
try of Education (Shri Bhakt Darshan):
(a) Yes, Sir.

(b) Not so far, Sir.

(c) Does not arise.

Unemployment in Border Areas
666. Shri Maheswar Naik:



1743 Written Answers
Shri Kolla Venkalah:
Shri M. N. Swamy:

Will the Minister of Labour, Em-
ployment and Rehabilitation be
pleased to state:

(a) the number of Industrial wor-
kers in the border areas who were
revidered jobless during the Septem-
ber, 1965 conflict with Pakistan;

(b) whether any assistance has been
given by the Central Government to
the Punjab Govemiment for their re-
employment; and

(c) if so, its nature?

The Minister of Labour, Employ-
ment and Rehabilitation (Shri Jagivan
Ram): (a) According to rough esti-
mates, about 46,000 workers were
thrown out of employment in the
Punjab. Ynformation regarding the
other border areas is not available..

(b) Yes, 8ir.

(c) Suitable measures have been
taken by the Government of India to
assist the Government of ‘Punjab in
restoring industrial production and
bringing about economic normalcy in
the border areas. It has been report-
ed that, as a result of these measures,
the employment situation in these
areas has now returned almost to
normal.

Among the various measures taken
by the Government of India in this
direction are the following:—

(i) Rmilway administrations gre re-
ndering all possible help to industries
in meeting their transport problems.
Demurrage, and wharfage which ac-
crued against industrial units during
the period of the military operations
has Reen remittgd;

(ii) The Directors-General of Sup-
plies and Dlsposals has heen requested
to place more orders on the Punjab
industries in order to hclp restore in-
dustrial produetion:
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(iii) The Reserve Bank has asked
scheduled banks in the Punjab to give
larger credit facilities to the indus-
tries;

(iv) Special quotas of cement and
other raw materials have been placed
at the disposal of the Punajb Govern-
ment; and

( (v) Collection of cxcise duty on
goods other than tobacco has been de-
ferred in the border district.

grEAfas ddwA
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Telephone Department in Delhi

669. Shri Bagri:
Shri Yashpal Singh:
Shri Vishram Prasad;

Will the Minister of Communi-
cations be pleased to state:

(a) whether Government have set
up any inquiry to go into the working
of the Telcphone Department espe-
cially in Delhi;

(b) if so, the findings
quiry; and’

of the in-

(c) the steps being taken by Gov-
ernment to make the Department
more efficient?

The Minister of State in the De-

rt ts of Parliament Affairs
n.nd Communications (Shri Jumtln
Rao): (a) No.

(b) and {c). Do not arise,

Post Offices in Punjab

670. Shri Bagri:
Shri Yashpal Singh:
Shri Babmiki:

Will the Minister of
cations be pleased to state:

Communi--

(a) the total number of Post-Offi-
ces working at present in the Pun-
jab;

(b) the number of new Post Offi-
ces proposed to be opened in the
Punjab during the next two years;
and

(c) whether telephone and tele-
graph facilities are also proposed to
be provided in the new Post Offi-
ces?

The Minister of State in the De-
partments of Parliamentary Affairs
and Communications (Shri Jaganatha
Rao): (a) 5696.

(b) 220,
(e¢) No.
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Foreign Technica] Know-how

671. Shri Maheswar Naik: Will the
Minister of Labour, Employment and
Rehabilitation be pleased to state:

(a) the extent to which employ-
ment of foreign technical know-how
in our technological, engineering and
other industrial institutions has been
dispensed with;

- (b) how long it wil] take India to
have its technica] personnel out of
its own Institutes; and

(c) whether there is any proposal
to bring Indian technical hands em-
-ployed abroad for employment in
India until India is self-sufficient?

The Minister of Labour, Employ-
ment and Rehabilitation (Shri Jagji-
van Ram): (a) to (c). Information
is being collected and will be placed
-on the Table of the House.

Telephone Revenue Arrears

672, Shri Ram Harkh Yadav: Will
the Minister of Communications be
pleased to state:

(a) the total arrears of the Tele-
phone revenues in the country upto
the 31st December, 1965;

(b) whether it is a fact that the
Government Departments constitute
the majority of such defaulters; and

(c) the amount of arrears outstand-
ing against the Government Depart-
ments?

The Minister of State in the De-
partments of Parliamentary Affairs
and C icati (Shri J: th
Rao): (a) The information as on 3lst
December 1965 is not readily avaija-
ble. However, the arrears as on 1st
October 1865 in respect of bills issued
upto 31st March, 1965 was of the
order of Rs. 440 crores.
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(b) and (c). Of the above amount,
Rs, 2.39 crores relates to Govern-
ment. :

Payment of Bonus Act, 1965

673. Shri Daji: Will the Minister of
Labour, Employment and Rehabilita-
tion be pleased to state:

(a) whether any exemptions have
been given by Government from the
provisions of the Payment of Bonus
Act til] December, 1965; and

(b) if so, their number and
nature of exemptions given?

the

The Minister of Labour, Employ-
ment and Rehabilitation (Shri Jagi-
van Ram): (a) and (b). The Gov-
ernment of India have not exempted,
under section 36 of the Payment of
Bonus, Act, any establisments from
the provisions of the Act.

Breach of Code of Discipline by
Rourkela Steel Plant

Shri Dafi:

Shrimati Vimla Devi:
Shri Vasudevan Nair:
Dr. Ranen Sen:

Will the Minister of Labour, Em-
ployment and Rehabllitation ~ be
pleased to state:

. 674,

(a) whether complaints have been
received by his Ministry about the
breach of the Code of Discipline by
the Rourkela Steel Plant by virtue
of refusing to implement the Tribu-
nal Award reinstating Shri Ajit Roy
who was removed from service In
1960; and

(b) whether his Ministry was con-
sulted before the management flled
its appeal to the High Court against
the Tribunal Award?

The Minister of Labour, Employ-
ment and Rehabllitation (Shri Jagji-
van Ram): (a) No.

(b) Yes.
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Houses for Industrial Werkers

675. Shri Daji; Will the Minister of
Labour, Employment and Rehabilita-
tion be pleased to state:

(a) whether any survey on housing
‘for industrial workers has been con-
-ducted recently, region-wise, Centre-
wise or industry-wise to assess the
prevailing conditions in this respect;
and

(b) if so, the details thereof?

The Minister of Labour, Employ-
‘ment and Rehabilitation (Shri Jagji-
van Ram): (a) Family Living Sur-
veys in respect of 50 important Fac-
tory, Mining and Plantation Centres
in various States were conducted by
the Labour Bureau, Simla in 1958-59.
These surveys also included survey
of the housing conditions of the work-
ers concerned, In addition there
was also indusiry-wise survey, as a
part of the ‘Survey of Labour Condi-
tions’ carried out by the Labour
Bureau during 1959-85. The survey
covered forty-six industries. *

(b) A statement is laid on the Table
-of the House. [Placed in Library. See
No. LT-5546/86].

Workers in Bullding Constructien
Industry

Shri Daji:
Shri A. K. Gopalan:

676.

Will the Minister of Labour, Em-
‘ployment and Rehabilitation be
pleased to state:

(a) whether there was any tri-
partite recommendation on the need
for all-India legislation to regulate
working conditions in the building
-construction industry; and

(b) if so. whether any legislation
is contemplated?

The Minister of Labour, Employ-
ment and Rehabilitation (Shri Jagji-
van Ram): (a) Yes. The Industrial
Committee on Building and Construc-
dion Industry in its 1st Session held
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on 13th July, 1965 agreed that there
should be a comprehensive legislation
covering safety, welfare and other as-
pects of employment in the building
and construction industry.

(b) Yes.

Wage Board for Engineering Industry

677. Shri Warior;
Shri Vasudevan Nair:
Shrl Indrajit Gupta:
Shri Prabhat Kar:
Shrimati Vimla Devi:
Dr. Ranen Sen:

Will the Minister of Labour, Em-
ployment and Rehabilitation be
pleased to state*

(a) whether the demand for in-
terim relief to engineering workers
has been considered by the Wage
Board for engineering industry; and

(b) it so, what decision has been
taken by the Board on the matter?

The Minister of Labour, Employ-
ment and Rehabilitation (Shri Jagjl-
van Ram): (a) and (b). It is under-
stood that the matter is gtill under
the consideration of the Wage Board.

Release of Detenus held under D.IR.
678. Shri Warior:

Shri Indrajit Gupta:

Shri Vasudevan Nair:

Shri Prabhat Kar:

Will the Minister of Home Affairs
be pleased to state:

(a) the number of detenus under
the Defence of India Rules ordered
to be released by the various High
Courts and the Supreme Court in
1965;

(b) the different grounds on which
they were ordered to be released;

(¢) whether some of them were re-
arrested after the release; and

(d) it so, their number?

The Minister of State in the Minis-
try of Home Affairs and Minister of
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Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) to (d). The
information is being collected and will
be laid on the Table of the House.

Seminar on Women Education

679. Shri Bagri:

Dr. Ram Manehar Lokia:
Shri Yashpal Singh:

Shri Balmiki:

Shri Sham Lal Saraf;
Shri Rameshwar Tantia:

Shri Himatstmghsa:

Will the Minister of Educatien be
pleased to state:

(a) whether a five-day seminar on
the problems of women's and girls’
education was held in New Delhi;

(b) if so, the agency under whose
auspices it was organised;

(c) the main recommendations
made at the seminar; and

(d) Government's reaction there-
40?

The Deputy Minister in the Ministry
of Education (Shrimati Soundaram
Ramachandran): (a) Yes, Sir,

(b) Indian Federation of University
‘Women’s Associations.

(c) A statement on the recommen-
dations made at the seminar is laid
on the Table of the House, [Placed
in Library. See No. LT-5547/66].

(d) The recommendations were fina-
lized by the Federation only on
19-2-1966 and have been obtained by
the Ministry on the same day for
answering this question. Governmeat
has not had time to examine them.

Survey on Indo.Tibetan Border ~

680. 8hri Bagri:
Dr. Ram Manehar Lohia:
Shrl Yashpal Singh:
Shry Vishwa Nath Pandey:

Will the Minister of Education be
pleased to state:

(a) whether any survey has beéen
conducted to determine ways and
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means for the preservation of histo-
ric paintings and murals in Spiti and
Lahaul areas and also near the Indo-
Tibetan Border; and

(b) if so, the steps taken by Gov-
ernment to preserve them?

The Deputy Minister in the Minis-
try of Education (Shri Bhakt Dar-

-sham): (a) Yes, Sir.

(b) The experts have suggested pro-
tection of the monasteries at Ki and
Tabo and of the Summer Gompha in
Tanguit monastery group. Necessary
data for their protection are being
collected.

Use of Archives
681. Shri Shree Narayan Das: Will
the Minister of Education be pleased
to state:

(a) whether it is a fact that the
number of official restrictions on the
uee of archives has increased;

(b) if so, the circumstances in which
this has happened;

(c) whether the problems connected
with the use of archives have been

discusged with the representatives of
Universities and other prominent in-
terested scholars; and

(d) if not, the reasons therefor?

The Deputy Minister in the Minis-
try of Education (Shri Bhakt Dar-
shan): (a) No, Sir.

(b) Does not arise.

() Yes. The representatives of
Universities and other prominent
scholars, who constitute the Indlan
Historical Records Commission, have
been consulted by the Government of
India from time to time.

(d) Does not arise.

Murders In Karol Bagh, New Delht
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Shri Yashpal Simgh:
Shri Bade:

Wil] the Minister of Home Affairs
be pleased to state:

(a) whether it iy a fact that there
had been four murders on the
22nd December, 1968 in Karol Bagh,
New Delhi; and

(b) it so, the steps taken to check
such murders?

The Deputy Minister in the Minls-
try of Home Affairs (Shri P. S.
Naskar): (a) Yes, Sir.

(b) It is difficult for the police to
take preventive measures against such
murders arising out of family feuds.
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Lack of Laboratory Equlplﬁent in
Science College, Calcutta and other
Places

686. Shri Umanath: Will the Min-
ister of Education be pleased to state:

(a) whether it is a fact that Post-
graduate research work and study in
the Science College Laboratories in
Calcutta have been affected because of
lack of essential laboratory equip-
ment caused by the recent import res-
trictions;

(b) whether it is a fact that similar
position has arisen in laboratories in
other parts of the country also;

(c) whether it is also a fact that
these restrictions and lack of foreign
exchange have led to the non-availa-
bility of foreign journals making it
difficult for teachers and students to
keep themselves abreast of the latest
development in the scientific world;
and

(d) if so, the action proposed to be
taken by Government in the matter?

The Minister of Education (Shri M.
C. Chagla): (a) Yes, Sir.

(b) The recent import restrictions
have affected research and teaching
activities in the country as a whole.

(¢) These restrictions and lack of
foreign exchange have affected the
availability of foreign journals.

(d) A sum of Rs. 15 lakhs has been
set apart for universities and other
educational institutions out of the sup-
plementary ceiling of Rs. 50 lakhs
foreign exchange released by the Gov-
ernment for the purpose of importing
books etc. Import of books, periodi-
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cals and magazines is also allowed to
established importers on a quota of
50 per cent of their best year’s im-
ports during the current period (April
1965—March 1966). Supplementary
licences are further granted for im-
port of technical books and magazines
and journals to established importers
upto 50 per cent of their actual im-
ports during the last period (April
1964—March 1965).

Corruption among Central
Government Employees

687. Shri D. C. Sharma:
Shri Rameshwar Tantla:
Shri Himatsingka:
Shri P. R. Chakraverti:
Shri K. N. Tiwary:
Shri Subodh Hansda:
Shri S. C. Samanta:
Shri Bhagwat Jha Asad:
Shri M. L. Dwivedi:
Shri P. C. Borooah:
Shri Madhu Limaye:
Shri Yashpal Singh:
Shri Ram Harkh Yadav:
Shri Hem Barua:
Shri Kolla Venkalah:
Shri M. N. Swamy:
Shri Laxmi Dass:
Shri D. D. Purl:
Shri Kindar Lal:
Shri J. P. Jyotishi: ¢
Shri Hem Barua:
Shrimati Jyotsna Chanda:

Will the Minister of Home Affairs
be pleased to state:

(a) the number of cases of corrup-
tion and bribery among the Central
Government servants taken up by the
Central Bureau of Investigation dqur-
ing the year 1865 indicating the num-
ber of Gazetted and other ranks
among them;

(b) the number of cases in which
traps were laid and the number of
cases in which convictions were se-
cured;

(c) the numper of private indivi-
duals involved in such cases; and
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(d) the action proposed to be taken ! been drawn up in consultation with

to dispose of the cases quickly?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) The Cen-
tral Bureau of Investigation took up
2308 cases during the year 1965 of
which 2039 involved public servants.
450 gazetted and 2290 other public
servants were involved in these cases.

(b) Traps were laid in 76 cases dur-
ing the year. Of the cases pending
trial in Courts, i.e. both those sent up
in 1965 and in previous years, the
Central Bureau of Investigation secur-
ed conviction in 180 cases in all dur-
ing 1965, which includes 28 trap cases.

(c) 784 private individuals were in-
volved in cases mentioned in (a)
above.

(d) Detailed instructions have been
jssued to the Central Bureau of In-
vestigation Branches of the measures
that may be taken to expedite the
dis posal of cases. Liaison is also
maintained with Ministries and De-
partments to secure their assistance in
matters connected with the investiga-
tion of Centra] Bureau of Investiga-
tion, i.e. in production of records,
documents, making witnesses avail-
able, grant of sanction to prosecution,
ete.

Distribution Policy for Petroleum
Products

Shri D. C. Sharma:

Shri Lahtan Chaudhry:
Shri Rameshwar Tantia:
Shri Himatsingka:

Shri Onkar Lal Berwa:
Shrimati Savitrl Nigam;
Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Shri Bhagwat Jha Azad:
Shri S. C. Samanta,
Shri Subodh Hansda;
Shri Karni Singhji:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether a nationa] distribution
policy for petroleum products has

688.

the State Governments; and
(b) if so, the broad features thereof?
The Minister of Petroleum and

Chemicals (Shri Al ): (a) and
(b). No. -The matter is still under
examination,

NEFA Administratien

689. Shri P, R. Chakraverti:
Shri K, N. Tiwary:
Shri Basumatari:

Will the Minister of Home Affairs
be pleased to state:

(a) whether hig Ministry has
started exploratory moves towards re-
forms in the administration of the
strategic tribal area in the North-
Bast Frontier Agency;

(b) whether an Advisory Council is
sought to be get up;

(¢) how far the democratic decen-
tralisation has been initiated with a
view to setting up local bodies autho-
rised to develop the areas within their
jurisdiction; and

¢d) whether the post of the adviser
to the Governor will be retained in
the new set-up or suitably redesignat-
ed or replaced by an appropriate
Council?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) to (d). In
May 1964, a Committee was consti-
tuted by the Governor of Assam to
consider the expansion and develop-
ment of local self-government in
NEFA. The Committee has recom-
mended the formation of the follow-
ing democratic bodies at the village,
circle and district levels:

(i) village—gram panchayat
(ii) circle—Anchal Samiti
(iii) district—Zila Parishad

At the Agency level. the Commit-
tee has suggested the formation of an
Agency Advisory Council.
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The recommendations are now

under consideration of the Govern-
ment,

Extensions to Officers

Shri P. R, Chakraverti:
Shri K. N. Tiwary:

Shri M. L. Dwivedi:
Shr4 P. C. Borooah:

Shrli Bhagwat Jha Asad:
Shri Subodh Haneda:
Shri S, C. Samanta:

Will the Minister of Home Affairs
"be pleased to state:

+690.

{a) whether the Union Government
has asked al] the Ministrics to observe
" “rigorously” the policy to grant exten.
sion of service to officers jn excep-
tional cases only;

(b) how far it is true that the Centre
is generally “averse” to granting ex-
tension or re-employment to retired
Government servants;

(c) whether any age limit has been
indicated by the Union Government
upto which extension can be granted;
and

(d) whether any attempt has been
made to assess the impact of exten-
sions on the service as a whole?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence SuppHes in the Ministry of
Defence (8hri Hathi): (a) and (b).
Instructions have been issued to the
effect that no officer is to be retained
in service beyond the date of com-
pulsory retirement or offered re-
cmployment after that date, except
when it is clearly in the public in-
terest and where it is evident that
other officers in service are either not
ripe enough to take the appointment,
or that the retiring officer is of such
outstanding merit that it is desirable
to retain him in service further.

(¢) Subject to the principles men-
tioned above, Ministries/Departments
are competent to grant extensi or
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age of 60 years, All cases of exten-
sions/re-employments beyond the age
of 80 years require the concurrence
of the Ministry of Home Affairs.

(d) No.

-7 .. Administrative Reforms

691. Stri Kolla Venkaiah:
Shri M. N. Swamy:
8hri Laxmi Dass:
Shri Bagri:
Dr. Ram Manohar Lohia:
Shri Yashpal Singh:
Shri Vishwa Nath Pandey:

Wil]l the Minister of Home Affairs
be pleased to refer to the reply given
to Unstarred Question No. 347 on the
10th November, 1965 and state the
further progress gince made to imple-
ment the recommendations made in
the Ering Committee Report on the
NEFA Administrative Reforms?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): Out of ten
recommendations made, four have
been implemented and six are under
consideration.

Baraunl Refinery

602, Shri Subodh Hansda:
Shri 8. C. Samanta:
Shri Bhagwat Jha Aszad:
Stri M. L, Dwivedi:
Shri P. C. Bofooah:
Shri Basumatari:

Will the Minister of Pefroleum and
Chemicaks be pleased to state:

(a) whether any Soviet assistance
will be available to utilise the by-pro-
ducts of Barauni Refinery;

(b) if so, the particularg thereof;

(c) whether a new plant is to be
set up for this purpose; and

(d) if so ,the total estimated cost of
the plant?

The Minister of Petroleum and
Chemi (Shri Alagesan): (a) to

to re-employ retired officers up to the

(d). The by:products of the refinery
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are gases, iomex, slack wax and raw
petroleum coke. There hag been no
Mculty in the utilization of gases,
iomex and slack wax.

As regardg the raw coke, it has
been decided o set up a coke calei-
nation plant at Barauni. The Soviet
authorities have agrecd to render
technical and financial assistance in
the setting up of this plant, The

" matter is still under examination and
the total estimated cost of the plant
would be known only after the pro-
ject is flnalisced.

Merger of Indian Frontier Adminis-
trative Service with LAS.

$083. Shrimati Renuka Barkataki:
Shri Subodh Hansda:
Shri 8. C. Samanta:
Shri Bhagwat Jha Asad:
Shri M. L. Dwivedi:
Shri P. C. Borooah:
Shri Ravindra Varma:
Shri R. S. Pandey:
Shri Rajeshwar Patel:
8hri R. Barua:

Will the Minister of Home Affalrs
‘be pleased to state:

(a) whether it is a tact that Gov-
ernment have decided to merge the
Indian Frontier Administrative Service
with the Indian Administrative Ser-
vice; and

(b) if so. the procedure to be fol-
lowed tn cffect their merger?

The Minister of State in the Minis-
try of Home Affairc and Minister of
Pefence Supplies in the Ministry of
Defence (Shri Hathi): (a) and (b).
No. But it is proposed to expand the
joint Dethi-Himachal Pradesh Cadre
to cover other Union Territories as
well. Such officers of the IFAS as
are found suitable will be taken into
this cadre. Such selection will be
made through a Sclection Committee,
that will be constitutej for this pur-
pose and which will have the Chair-
man or Member of the Umon Pubhc
Service Commission as its Presid
All other details are still under con-
gideration.
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Technology Institute

€97. 8hri Narayan Reddy:
Shri Lahtan Chaudhry:
Shri Rameshwar Tantia:
Shri Himatsingka:

Will the Minister of Educatiom be
pleased to state:

(a) whether it is a fact that an
agreement has been signed with the
West German Government to give
turther aid to the Technology Instl-
tute which was set up in India with
the West German aid;

@) if so, the main features of this
new agreement; and

(c) the nature of aid to be given?

The Minister of Education (Shrj ML
C. Chagla): (a) to (c). No, Sir. The
proposed new agrecment is still under
consideration,

Committee to avold Administrative
Delays

698. Shri Narayan Reddy: l
Shri Madhu Limaye:
Shri Kishen Pattnayak:
Shri Himatsingka:
Shri Rameshwar Tantia:
Shri Onkar Lal Berwa:

Wilj the Minister of Home Affairs
be pleased to refer to the reply given
to Unstarred Question No. 1623 on
the 1st December, 1965 and state how
far the suggestions made by the Min-
ister-level Committee set up to go inte
the problems of administrative delays
and allied matters to eliminate pro-
cedural delays have been implemeni-
ed?

The Minister of Home Affairs (Shri
Nanda): A statement indicating the
progress of implementation of the
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decisions is laid on the Table of the
House. (Placej in Liby, See No. LT-
8548/66].

Oil and N Gas C i

€99, Shri Bhagwat Jha Azad:
6bhri M. L, Dwivedi:
8hri S, C. Samanta:
Shry P. C. Borooah:
Shri Subodh Hansda:
Shrimati Savitri Nigam:

Will the Minister of Petroleum and
Ohemicals be pleased to state:

(a) whether there has been any
change in the allotment of funds to
the Oil and Natural Gas Commission
in the first year of the Fourth Plan;
and

(b) whether the O.N.G.C. has has
drawn up its plan for the year?

The Minister of Petroleum and
Chemicalg (Shri Alagesan): (a) No.

(b). Yes.
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Russian Text Books
‘Shri Lahtan Chaudhry:
Shri Rameshwar Tantia:
Shrl Himatsingka:
8Shri Onkar Lal Berwa:

Will the Minister of Education bs
pleased 1o state:

701,

(a) whether it js a fact that ¢he
Indian Universities have suggested
the adaptation of 195 Russian text
books for use in India;

(b) if go, the subjects of these
books;

(c) whether any request has been
made to the Russian Government in

this regard;

(d) whether it is also a fact that a
joint meeting of the Indo-Russian
Board on Text Bookg was held on the
15th December, 1965; and

(e) if so, the decisions taken at
that meeting?

The Minister of Education (Shri M.
C. Chagla): (a) Suggestions have been
received from Universities for adapt-
ing 131 standard Russian educational

works.

(b) Varioug aspects of the flclds of
H ities, ci s ngi ing,

Technology and Professivnal Studies

(c) The suggestions have been
passed on to the Government of the
USSR.
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(d) Yes, Sir,

(e) Some of the main recommen-
dations of the Joint Indo-Soviet
Board on Textbooks are:

(i) A Distribution Centre on a
commercial basis, and an In-
formation Centre may be es-
tablished to facilitate
exchange of information re-
garding educational books
published in both countries;

(il) In order to make the books
known to teachers and stu-
dents quickly so that the
benefits of the project reach
the largest number of stu-
dents, an adequate number of
copies be made available to
libraries of schools ang of
technical and medical institu-
tions, as also of educational/
training institutions under the
administrative control of the
various Ministries and State
Governments. ’

'(iii) The Institute of Russian
Studies, New Delhj may ex-
plore the possibility of insti-
tuting Correspondence
Courses in Russian Language;
Likewise, the Indian Insti-
tute of Technology, Bombay
may explore the possibility of
instituting Correspondence
Courses by making a begin-
ning in Mechanical Enginezr-
ing;

To overcome the scarcity of
adequate printing facilities in
India, efforts may be made to
obtain the requisite printing
machinery, ete. through the
regular traje channels,

Public Libraries

Shri Lahtan Chaudhry:

Shri Rameshwar Tantia:
Shri. Himatsingka:

Shri Onkar Lal Berwa:
Shri Narayan Reddy:

Will the Minister of Education be
pleased to state:

(a) whether the attention of Gov-

(iv)

02

FEBRUARY 23,1966  Written Answers-

1768

ernment has been drawn to the state-
ment made by Shri Nerharq Palmer,
Education Officer of the English Lib-
rary Association that Public Libraries
in India suffer from lack of funds;

(b) if so, the reaction of Govern-
ment thereto;
[ = a4

(¢) whether he has suggested that
India should spend uiore money on
public libraries to wipe out illiteracy;
and

(d) if so, the steps being taken 10
give more attention to improve tha2
public libraries?

The Deputy Minister in the Minis-
try of Education (Shri Bhakt
Darshan): (a) No Sir, not beyond
what has appeared in the Press.
Presumably the reference is to Shri
Bernard 1. Palmer.

(b) Government are not unaware
of the need for developing publie
libraries,

(¢) It is so understood.

(d) Government are already financ-
ing the Delhi Public Library and
maintaining the National Library,
Calcutta. Though running public
libraries is a function of the
State Governments, grants have,
during the III Plan period, been
given to libraries all over India.
Subject to the availability of funds,
it. is planned to take up with
the States the question of expanding
the public library service in States as
part of the Fourth Plan.
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(&) 9T (7). sw T I& ¥ )

Exploration of Ofl in Bay of Bengal
705. Shri Yashpa] Singh:
Shri Bagri:
Shri Kishen Pattnayak:
Dr. Ram Manohar Lohia:
Shri Vishram Prasad:

Will the Ministér of Petrolcum and
Chemicals be pleased to state:

() the progress so far made in the
exploration of cil in the Bay of Ben-
gal;

(b) whether any collaboration has
been approved by Government in this
respect; and

(c) if so, the particulars thereof?

The Minister of Petro'eum and
Chemicals (Shri Alagesan): (a) Seis-
mic surveys have been carried out in
a uarge tract in the off-shore area of
the Corcmandel Coast,

(b) No.
(c) Does not arise.
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Ofl Exploration in the Persian Gal!

797. Shri Vishram Prasad:
Shri Bagrl:
Shri Kishen Patinayak:
Dr. Ram Manohar Lohia:
Shri Utiya:
Shri Ram Sewak Yadav:
Shri Yashpal Singh:

Wiil the Minister of Petroleum and
Chemicals be pieased to state:

(a) the progress so far made in the
ail exploration’ in the Persian Gulf;

(b) whether the data so far collect-
ed is quite encouraging; and

(c) the time by which the project
will be given a final shape?

The Minister ot Petroleum and
Chemicals (Shri Alagesan): (a) to (c).
Exploratory work is still in progress
and it is, therefore, premature to ex-
press any opinion on the prospects or
on the time required for compieting
the work.

Rifle Shooting Course for Lady
Teachers

7908. Shri Vishram Prasad:
Shri Bagri:
Dr. Ram Manohar Lohia:
Shri Yashpal Singh:

Wil the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that the
Delhi Administration has started a
short rifle shootling course for lady
teachers in the Union Territory of
Delhi;

(b) if so, the duration ¢! the course;

(¢) the incentives provided to the
other lady workers to take to the
rifle shooting course; and

(d) the tarrets fixed for the same?

Tha Neputy Minister in the Minlstry
of Home Affairs (Shri P. S, Naskar):
(a) Yes.

(b) Ten days.
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(c) No special incentives have been
provided to trainees,

(d) No target has been fixed.

Basic Educatiop System

703. Shri P. C. Borooah:
Shri M. L, Dwivedi:
Shri Bhagwat Jha Axad:
Shri S. C. Samanta:
Shri Subodh Hansda:

Will the Minister of Education be
pleased to state:

(a) whether in view of the fact
that Basic Education system has been
a failure, Government propose 10
modify it; and

(b) if s0, the modifications proposed
to be made therein?

The Minister of Education (Shri M.
C. Chagla): (a) and (b). Governiaent
do not propose to modify the policy
in this regard since they do not agree
with the view that the basic system
has been a failure. The system re-
quires larger resou-ces—material and
human—to prove its full efficacy and
it is proposed to strengthen the spccial
features of the basic system of educa-
tion through the IV Plan schemes,

Government would also give due
considerations to the recommendations

‘which the Education Commission will

make in this regard.

Indebtedness g Gover t
Employees

710. Shrj P. C. Borooah:
Shri Umanath:
Shri M. L. Dwivedi:
Shri Bhagwat Jha Azad:
8hri S. C. Samanta:
Shri Subodh Hansda:
Shrimatl Savitrl Nigam:
Shrl Vishram Prasad:
Shri Shree Narayan Das:
Shrl Bagri:
Dr. Ram Manohar Lohia:
&hri Yashpai Sinch:
Shri S. M. Banerjee:
Shri P. R. Chakraverti:
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Shrimati Renuka Barkataki:
Shri Kajrolkar:

Shri A. K. Gopalan:

Shri R. S, Pandey:

Shri Ravindra Varma:
Shri R. Barua:

Wil] the Minister of Home Affairs
be pleased to state:

(a) whether his Ministry have
evolved a scheme for the removal of
indebtedness from among the Central
Government Employees; und

(b) if so, the main features of {he
scheme?

. The Deputy Minister in the Minis-
try of Home Affairs (Shri P, 8.
Naskar): (a) ‘and (b). A draft scaeme
for providing financial assistance to
Centra] Government emplqyees in de-
serving cases in the form of loan at a
reasonable rate of interest has been
drawn up. The basic objective of the
scheme is to remove indebteduess
among Government employecs who.in-
cur debts for reasons beyond their
control. The scheme is intended to
benefit non-gazetted employees  in
receipt of basic pay of Rs, 500 or less
per mensem. The matter is still under
consideration.

Archaceological Records during War

711, Shri Madhu Limaye:
Shri Kishep Pattnayak:
Shri Karni Singhji:
Shrl Hem Barua:

Will the Minister of Education be
pleased to state the steps Governmenl
propose to take to preserve archaeo-
logical records and documents and
historical monuments in the event of
another aggression by the hostile
countries?

The Deputy Minister in the Minis-

try of FEducation (Shri Bhakt Dar-
shan): Ancient monuments of out-
standing importance and refugecs

have been listed and steps are being
taken to register them with the
UNESCO for special protection in the
event of an armed conflict.
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Madras Refinery and Fertilizver
Project Plant

712. Shri Madhu Limaye:
Shri Kishen Pattnayak:
Shrimati Renuka Barkataki:
Shri Bagri:

Dr. Ram Manohay Lohia:
Shri Vishram Prasad:
Shri Utiya:

Shri Ram Sewak Yadav:
8hri Yashpal Singh:

Shri Vishwa Nath Pandey:
Shri Rajeshwar Patel:
Shri Ravindra Varma:
Shri R. S. Pandey:
Shrimati Jyotsna Chanda:
Shri Kajrolkar:

Shri R. Barua:

Shri Karni Singhji:

Shri S, V. Ramaswamy:
Shri P. C. Borooah:

Shri Sidheshwar Prasad:
Shri Indrajit Gupta:

Will the Minister of Petroleum and

.Chemicals be plcased to state:

(a) whether unv agreement has
been entered into or is likely to be
entered  into before the date-line
fixed with the National Iranian Oil
Co. and the Amcrican International
0Oil Co. for the sctting up of a ferti-
liser plant at Madras;

(b) if not, when the construction
work of the Madras refinery project
will commence; and

(c) the percentage of indigenous
material and equipment to be used for
this refinery?

The Minister of Petroleum and
Chemicals (Shri Alagesan): (a) Ac-
cording to the supplement dated Now-
ember 18, 1965 to the Memorandum of
Agreement dated Ma-'ch 21, 1965, the
date-line for the execution of the Fer-
tilizer Formation Agreement between
the Government of India and Amoco,
was fixed us Fobrusry 20, 1966.  All
the parties have since agreed to ex-
tend this time limit upto March 22,
1966

(b) Ttrespective of the position on
the fertilizer plant agreement, con-
struction work on the Madras Reflney
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project is expected to start within ¢he
next 4 to 6 months.

(c¢) It is not possible to give infor-
mation on this point until cortracte
for supplies and construction have
been placed.

Vicloria Gov t College, Palghat,

713. Shri Vasudevan Nair:
Shri Warior:

Will the Minister of Education be
pleased to state:

(a) whether a number of staff vacan-
cies are not filled up in the Victoria
Government College, Palghat, Kerala
State;.

(b) if so, the number of vacancies;
and

(c¢) the reasons therefor?

The Minister of Education (Shri
M. C. Chagla) (a) and (b). There are
six vacancies in the staff of the Col-
lege,

(¢) The vacancies were to e filled
on the recommendations of the Kerala
Public Service Commission. Select-
tions have since been made by the
Conrmission and appointments will be
made shortly after complying wit»
certain procedural formalities.

Mazalayali Children School in Kerala

714, Shri Vasudevan Nair:
Shri Warior:

Will the Minister of Home Affairs
be pleased to state:

(a) whether Government are in ~

receipt of a request from the Kerala
Samaj for the allotment of certain
portions of the Cochin House in
Madras to start a school for Malayall
children; and

(b) if so, whether any final decision
has been taken in the matter?

The Minister of State i the Minis-
try of Home Affairs and Minister of
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Defence Supplies in the Ministry of
Defence (Shri Hathi); (a) Yes, Sir.

(b) The request of the Keucsla
Samaj was coasidered along  withy the
request from some oMoy institutions
by the State Government.  As they
were not satisfied with the financial
capacity of the Samaj, the lease of
the Cochin House was orderad in
favour of the Asan Memorial Associa-
tion, Madras, for a period of 0 years
on a nominal rent of Rs. 200 per
‘month for running a school.
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1962 3 AR (c) Government of Punjab are
takings steps for the acquisition of
1963 - land for the laboratory,
1964 - Fertilizer Plant at Korba
1965 2T 17 Shri Karnl Singhjl: Will the
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National Biological Research Institute

716. Shrimati Renuka Barkataki:
Shri R, S. Pandey:
Shri Ravindra Va ma:
Shri Rajsshwar Patel:
Shri R. Barua:
Will the Minister of Education be
pleased to state:
(a) whether it is a fact that the
location for setting up u  National
Biological Rescarch Institute has now

been finalized;

(b) if so, the main features thereof;
and

(cy how far the scheme has prog-
ressed?

The Minister ot Education (Shri M.
C. Chagla): (a) Yes, Sir. The National
Biological Laboratory will be located
at Palampur in Kangra Valley (Pun-
jab).

(b) According to ils tentative Plan,
the Laboratory will undertake work
on selected problems in the following
broad areas:

(i) Mictcbiology;

(ii) Genetics;

(iii) Cell Biology;

(iv) Molecu'ar Bio'ogy;

(v) Environmental Biology;
(vi) Comparative Binlogy;
(vii) Binlogy of Higher Animmls;

and

(vili) Human Biology.

Minister of Petroleum and Chemicals
be pleased to state:

(a) whether the abandoned site for
the setting up of a fertilizer plant at
Korba on which Rs. 60 to 70 lakhs
were spent has now been chosen for
setling up any other plant;

(b) if so, the particulars thereof;
and

(c) if anwer to part (a) be in the
negative, how Government propose to
make use of the amount spent?

The Minister of Petroleum and
Chemicals (Shri Alagesan): (a) to (c).
Government are making efforts 19
locate a project at the site.

Amendment of First Schedule to the
Constitution

718. Shri Harl Vishnu Kamath:
Shri M. L. Dwivedi:
- Shri P. C, Borooah:
Shri Bhagwat Jha Axad:
Shri S. C. Samanta:
Shri Subodh Hansda:

Will the Minister of Home Affairs
be pleased to refer to the debate on
the Constitution (Amendment) Bill to
amend the First Schedule to the Cons.
titution on the 3rd December, 1965
and gtate:

(a) whether the assurance by the
Minister of State for Home Affairs
regarding the introduction of an offi=
cial hill for the purpose will be imple-
mented; and

(b) if so, the stage at which the
matter stands?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shrl HathD): (a) and (b).
The assurance given by me was that
the suggestions made in the course of
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the debate would receive considera-
tion and that Government will exa-
mine from various aspects whether a
change could appropriately be made
in the name of the Andaman and
Nicobar Islands and, if so, what name
should replace their existing name.
In acvordance with this assurance the
views expressed in the House were
placed before the Home Ministe.’s
Advisory Comnrmittee for the Islands
at its ‘meeting held on 7th December,
1965, The Advisory Commitiec w8
unanimously of the view that any
change in the name of the Islands
would hurt the sentiments of the local
people and desired that the present
name of the Islands should not be
changed. In view of this Government
do not propose to introduce any offl-
cial bill to chdhge the name of the
Islands.

Weekly Payment of Wages

719, Dr, P. Srinivasan:
Shri Paramasivan:

Will the Minister of Labour, Em.
ployment and Rehabilitation be pleas-
ed to state:

(a) whether any representation has
been made to Government or there v:e
any proposals under consideration to
give weekly pay or wages to the Cen-
tral, State, Public and Private sector
employees in view of the ration
system introduced in all the towns in
India;

(b) if so the details thereof; and
(¢) if not, the remsons thereof?
The Minister ot Labour,

ment and  Rehabilitation
Jagjivan Ram): (a) No.

(h) Docs not arise.

Empley-
(Shri

(¢) So far as industrial emplavees,
covered under the Payment of Wages
Act, 1936, are coacerned, Section 4 of
the Act is flexible enough to permit
payment of wages weekly or fortnight-

ly or monthly, As for the Central
Government employees, a suggestion
received by the Finance Minisity a
few ycurs ago for ailowing fortnightly
payments of salary was considered by
that Ministry and was rejected in
view of the accounting work involved
in the change-over to a system of
fortnightly  payments. There has
been no reprecentation recent'y iy this
regard,

Strike in Hindustan Cables, Ltd.

720.Dr. Ranen Sen:
Shri Dinen Bhattacharya:

Will the Minister of Labour, Em-
ployment and Rehabilttation be pleas-
ed to state:

(a) whether a section of workers of
Hindustan Cables Ltd; Rupnarayanpur
had gone on hungre-strike recently;
and

(b) it so, the reasons thereof?

The Minister of Labour, Employ-
ment and Rehabilitation (Shri Jag'ivan
Ram): (a) Three or four emnloyecs
went on hunger strike from morning
of 10-12-1965; which was called off on
13-12-1965.

(b) The employees went on hunger-
strike over the issue of payment of
bonus for 1954-65. The management
issued necessary orders in regard to
the payment of bonus on 10-12-1903

Kidnapping of Indiars from Rajasthan,
West Bengal and Assam Borders

721. Shri Subodh Hansda:
Sh'i Yashpal Singh:
Shri P. C. Borooah:
Shri M. L. Dwivedi:
Shri Bhagwat Jha Azad:
Shri 8. C. Samanta:
8hri Prakash Vir Shastri:
Shri Jagdev Singh Siddhanti:
Shrimati Jyotsna Chanda:
Shri Krishnapal Singh:
Shri Rameshwar Tantia:
Shri Himatstngka:
Shrs Basumatari:
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Shri Vishwa Nath Pandey:
Shri M. Rampure:

Wiil the Minister of Home Affairs
be pleased to state:

ta) whether Government have any
information about the kidnapping of
indian personne! from the border areas
of Rajasthan, West Bengal and Assam
by the Pakistanis after the cease fire
agreement till todate;

(b) if so, the number of such per-
sons. and the circumstances in_ which
they were kidnapped; and

{c) the steps taken or being taken
to get them back?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence. Supplies in the Ministry
of Defence (Shri Hathi): Sir, Informa-
tion is being collected from the States
and will be laid on the Table of the
House when received.

Telephone Connections in Keozhikode
Division

722. Shrj Mohammed Koya: Will the
Minister of Communications be pleas-
ed to siate:

fa) the number of applications
pending at opresent for new connec-
tions of telephones in Kozhikode

Divigion;
(b) the date of the oldest applica-

tion and the reasons for the delay in
giving connections; and

(¢) the steps being taken to expedite
_ the mmatter?

The Minister of State in the De-
partment of Parliamentary = Affairs
and Communications (Shri Jaganatha
Rao): (a) 2134.

(b), 13-4-1953. It is a long distance
conne tion 1o be from  Feroke
excha whica i3 sking to almost
its fu.l capacity. The delay is dee to
short «192ly of earizin 2zoential items
of ciorn

r

(c) ifiwvis are being continuously
made to expand the capacily of the
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exchanges, open new exchanges and
lay additional cables to mect demands
from the public to the maximum pos-
sible extent within the available re-
sources.

Release of Left Communist
Detenus in Kerala

723. Shri Umanath: Will the Minis-
ter of Home Affairs be pleased 10
state:

(a) the number of Left Communist
released from detention in Kerala
State, from 1st July, 1965 upto-date;

(b) the number of those released
on severing their connections with the
Party;

(¢) the number of those released
unconditionally and without sever-
ance of comnections with the Party;
nd

(d) the reasons or grounds on
which those mentioned in as part (c)
above have beer rdleased?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) Thirteen,

{b) Seven.
(¢) Six.

(d) On a consideration of all the
circumstances at the time their cases
were reviewed, their further deten-
ion did not appear necessary in the
interesi of defence of India etc.

Ministers’ Contributions to N.DF.

724. Shri Vishwa Nath Pandey: will
the Minister of Home Affairs be
pleased to refer to the reply given {0
Urnstarred Question No. 806 cn the
17th November, 1965 and state:

(n) the amount of money in cash
or in gold contributed by the Central
Ministers, and Deputy Ministers to
the National Defence Fund from Ist
November, 1965 to gigt January
19868; and
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(b) the nature of the deductiom
from the salary for which they have
volunteered apart from the said com-
tributions?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) and (b). A
statement giving the information
available ig laid op the Table of the
House. [Placed in Library. See No.
LT-5548/66].

Archaeslegical Survey of India

725 Shri Vishwa Nath Pandey:
Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Education be
plezsed 1n refer to the reply given to
Unstarred Question No. 782 on the
17th November, 1965 and state:

(a) whether the recommendations
made bv the Review Committee . of
the Archaeological Survey of India
have since been considered; and

(b) if not, the reasons therefor and
when they are likely to be consi-
dered?

The Deputy Minister in the Minis-
try of Education (Shri Bhakt
Darshan): (a) The recommendations
are still under consideration.

{b) As the number of recommenda-
tions is fairly large, it will take some
time for coming to decisions.

Financial Assistance to Libraries
in O.P.

726. Shri Vishwa Nath Pandey:
Will the Minister of Education be
pleased to state:

(a) the names of public libraries
and school and college libraries in
the State of Uttar Pradesh which
received financial assistance from the
Central Government during 1965-66;
and

(b) the amounts proposed to be
given for the same purpose during
1966-677
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The Deputy Minister in the Minis-
try of [Education (Shri Bhakt
Darshan): (a) Nagri Pracharni Sabha
Library, Deoria received assistance
during 1965-66.

(b) Grants for the purpose are not
given on State basis and no funds
have specifically been earmarked in
this behalf.

Cases under D.IR. against
Newspapers

721. Shri P. K. Deo:
Shri Ranga:
Shri D. N. Tiwary:

Will the Minister of Home Affairs
be pleased to state:

(a) the total number of cases insti-
tuted against the various newspapers
and periodicals under the Defence of
India Rules during the last six
months; and

(b) the details of
against whom such
taken by the Government of
and the reasons therefor?

the papers
action has been
India

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) and (b).
Information is being collected and
wil] be laid on the Table of the House
in due course.
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Job Security in the Oil Companies
730. Shri P. C. Borooah:
Shri M, L. Dwivedi:
Shri Bhagwat Jha Azad:
Shril 8. C. Samanta:
. Shri Suhodh Hansda:
Shrl Yashpal Singh:
Shri P. R. Chakraverti:
Shrimati Renuka Barkataki:
Shri Onkar Lal Berwa:

Will the Minister of Labour, Emp-
loyment and Rehabilitation be pleas-
ed to state:

(a) whether the Tri-partite Com-
mittee set up to inquire into the
question of job sceurity in the private
Oi! Companies viz., the Burmah Shell,
the Caltex and the Esso has submit-
ted its report;

(b) if so, its findings; and

(c) Government’s reaction thereto?
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The Minister «f Labour, Employ-
ment and  Rehabilitation (Shri
Jagjivan Ram): (a) The Committee
has not yet submitted its report.

(b) and (c). Do not arise.

Teleph C 1

Project Staff

of Gandal

731. Shri Bibhuti Mishra: Wil] the
Minister of Communications be pleas-
ed to state:

(a) whether it is a fact that tele-
phones of Gandak project staff have
been disconnected for mon-payment of
bills;

(b) whether it is also a fact that
those who have since paid the bills
are not getting the connections; and

(c) if so, when the connections are
proposed to be given to those whe
have paid their bi)'s?

The Minister of State in the De-
partment of Parliamentary Affairs
and C ications (Shri J ha
Rao): (a) to (c). The information is
being collected and will be placed on
the Table of the Sabha in due course.

Cases pending in Pamjab High Court

732. Shri Daljit Singh: Wil} ¢he
Mihister of Home Affairs be pleased
to state:

(a) the number of cases pending
before the Punjab High Court as on
the 31st December, 1965; and

(b) the number of
have been pending for
years?

which
two

cases
over

The Minister of State in the Mints-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) 25078,

(b) 10068.
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Central Schools

733. Shri Daljit Singh: Will ¢he
Minister of Education be pleased to
state:

(a) the total number of Central
schools in the country functioning at
presen!; and

(b) the number of such Schools in
the Punjab with locations thereof?

The Deputy Minister in the Minis-
try of Education (Shrimatj Soundaram
Rumachandaran): (a) Eightysix.

(b) Seven, at the following places:

Ambala (2), Ferozepur (1), Jul-
lundur (1), Simla (1), Adam-
pur (1), Halwara (1).

Expenses for Provincial Armed Pollee

734. Shri Guisban: Will the Minister
of Home Affairs be pleased to state:

(a) whether it is a fact that all the
expenses of P.AP. are bomme by the
Central Government;

(b) whether it is also a fact that
all the States have been paid the
expenses of PAP. and the Punjab
State has not been paid the same for
the last two years; and

¢e) if so. the reasons for not pay-
ing the expenses to the Punjab
State?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) No. Ex-
penditure in respect of only borrowed
State battalions and those deployed
on the border by the State is reim-
bursed to the State Government by
the Union Government.

(b) and (c). Such reimbursement iIs
a continuoug process being made from
time to time on the basis of claims,
as and when received, of expenditure
incurred by the State Government
concerned duly supported by audit
certificate,
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Recently Union Government have
agreed to reimburse the recurring
expenditure incurred by the Govern-
ments of West Bengal and Punjab
from the financial year 1962-63 on the
police force deployed on the border.

Manufacture of Ointments

935. Shri C, K. Bhattacharyya: Will
the Minister of Petroleum and Chemi-
cals be pleased to state:

(a) whether a scheme costing one
crore of rupees for the manufacture
o! ointment has been prepared by
the Mysore Government; and

(b) it so, whether this the

has

approfal of the Government of
India?

The Minist of P 1 and
Chemicals (Shri Al ): (a) No

such scheme has yet come to the

Government of India.
(b) Docs not arise.

Textile Workers Strike in Makarashtra

736. Shri Kolla Venkaiah:
Shri M. N. Swamy:
Shri Laxmi Dass:
8hrt Hukam Chand

Kachhavaiya:
Shri Bade:
Shri Kapur Singh:
Shri P. K. Deo:

Will the Minister of Labour, Emp-
leyment and Rehabilitation be pleased
to state:

(a) whether the textile workers of
Maharashtra resorted to a general
strike during December, 1965;

(b) it so, the dificultiex and
demands of the workers which led to
the strike;

(¢) why Government failed to res-
pond to the demands of the workers

prior to the strike and the action
Government took to meet their
demands;

(d) the number of textile mills in
Maharashtra and the number of wor-
kers in them; and
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(e) the number of workers who
joined the strike and the number of
factories affected?

The Minister of Labour, Employ-
ment and  Rehabilitation  (Shri
Jagjivan Ram): (a) to (e). The mat-
ter is the concern of the State Govern.
ment. The Government of India have
no information on the subject.

.

Firing in Muthi Camp, near Jammu

737. Shri Hem Barua:
Shri D. N. Tiwary:
Shri Hukam Chand
Kachhavaiya;
Shri Bade:
Shr! Mobammad Elias;
Shri P. H. Bheel:
Shri Narayan Reddy:
Shri Kindar Lal:
Shrl Vishwa Nath Pandey:
Shri Onkar Lal Berwa:
Shrimati Renuka WBarkataki:
Shri P. R, Chakraverti:
Shri Harish Chandra Mathur:
Shri Yashpal Singh:
Shri R. S. Pandey:
Shri Rajeshwar Patel:
Shri Rameshwar Tantia:
Shri Himatsingka:
Shri R. Barua:

Will the Minister of Labour, Em-
ployment and Rehabilitation be
pleased to state;

(a) whether it is a fact that the
refugecs in Muthi camp, near Jammu
were lathi-charged and fired upon by
the police sometime back:

(b) if so, the details thereof;

(c) whether any enquiry has been
held »to the matter; and

(d) if so, the result of enquiry?

The Minister of Labour, Employ-
ment and  Rehabilitation  (Shri
Jagjivan Ram): (a) and (b). There
was a mild lathi{ charge on 28th De-
cember, 1965 at Muthi camp near
Jammu, but there was no firing by
the Police. Muthi Camp was only &
transit camp from where displaced
persons were being ehifted to other
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camps. Arrangementg had been made
to transfer 40 families from Muthi
camp to Challan Camp at their own
request. These families were, how-
ever, stopped by another group from
going away from Muthj Camp. When
this group insisted on obstructing the
departure of the families they were
given a warning by the Police. When
the crowd became violent and started
throwing stones at the Police, the lat-
ter had to resort to the use of tear
gas and to a mild lathi charge. A
few of the demonstrators suffered
minor injuries. Some Police consta-
bles also suffered injuries during the
stone throwing,

(¢) and (d). Information is being
collected and will be laid on the Table
of the Sabha.

Archaeologica] Explorations in West
Bengal

738. Shri 8. C. Samanta:
Shri Subodh Hansda:
Shri P. C. Borooah:
Shri M. L. Dwivedi:
Shri Bhagwat Jha Azad:
Will the Minister of Educstion be
pleased to state:

(a) whether the Directorate of
Archaeology, West Bengal recently
conducteq exploration on the bank of
the Rupnarain at Tamluk, the ancient

city-port of Tamralipti and its
vicinity;
(b) whether similar exploration

was also conducted at the archaeolo-
gical site of Amarshi in the valley
of the Kaliaghal;

(c) if so, the findings thereof; and
(d) what age they belong to?

The Deputy Minister in the Minis-
try of Education (Shri Bhakt
Darshan): (a) and (b). Yes, Sir.

(¢) At Tamluk and Ks vicinity,
fragments of black-and red waras and
fragments of Channel-spouted bowl
were discovered.

At Amarshi, the discovery included
o scraper and flakes of chert and
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archaic terracotta beak-nosed figure,
apparently a mother-goddess. A few
sculptural fragments carved in Medie-
val style are alsp reported to have
been discovered.

(d) The objects discovered cover
prima facie a wide range, though the
dating of surface finds can only be
approximate. The objects are still
under study and chronological asses-
sments are provisional, The objects at
Tamluk range trom the early histori-
cal to the medieval period, while those
at Amarshi would seem range from
the Stone Age of undefined date to
the medieva] period.

Pre-Primary Education

739. Shri Warlor:
8hri Prabhat Kar:
Shri Indrajit Gupta:
Shri Vasudevan Nair:

Will the Minister of Education be
pleased to state:

(a) whether Government have con-
sidered the question of evolving @
national pattern for pre-primary edu-
cation in India;

(b) it so, the result thereof; and

(c) the concrete steps proposed to
be taken during the Fourth Five
Year Plan in this respect?

The Deputy Minister in the Minis-
try of Rdncatien (Shrimati Sounda-
ram Ramachandran): (a) to (¢). Gov-
ernment recognize the need for
a  well-integrated system of pre-
school education for its direct
bearing on the welfare and care
of the child on the one hand and
on preparing him for formal educa-
tion on the other. However, in view
of the limitations of resources and
personne] Government have not been
able to provide funds, except for re-
search in this fleld, increasing teacher-
trafining  facilities and producing
necessary litersture and materisls.
Encouragement and  assistance is
being given to voluntary organisa-
tions to' "open institutlons of pre-
primary education and Balwadis.

2501 (Ai) LS—§.
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During the Fourth Five Year Plan,
the following programme for the
development of pre-primary educa-
tion, has been included under educa-
tional devel t sch

(i) Training of key personnel in
the fleld of teacher-education.

(i) R ch in techniq of pree
primary education.

Provision of pre-primary
teacher-training  facilities in
institutions  with attached
model nursery school.

Promoting the setting up of a
limited number of pre-primery
schools in selected areas.

The Department of Social Welfare
has also a programme to establish
family and child welfare centres.
Under this project, action will be
taken to strengthen existing Balwadis
and to set up more according to the
needs of the localities.

The Education Commission is likely
to make recommendations on all
aspects and stages oY education. On
receipt of their recommendation Govt.
will ider the positi

Wage Planning

740, Shrimati Vimla Devi:
Dr. Ranen 8em:
Shri Vasudevan Natr:

Will the Minister of Labour, Em-
ployment and  Rehabilitation be
pleased to state:

(a) whether his Ministry has any
specialised team of experts on wage
planning, to assist the various Tri-
partite Wage Boards which have been
set up;

(b) if not, in what manner his Min-
istry is providing expert services to
the Wage Boards in dealing with pro-
blems of industrial wage fixation;
and

(c) whether the Wage Boards have
any specialised cadre to study and
give technical advice on the problems
of Wage fixation?

(dii)

(iv)
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The Minister of Labour, Employ-

ment and Rehabilitation (Shri

Jagjivan Ram): (a) No, Sir.

(b) and (c). The composition of
each Wage Board includes an equal
number of representing employers
and workers and two independent
members one of whom is always an
economist equipped to advise on prob-
lems of wage fixation. Although the
Wage Boards have no specialised
cadres for this purpose it is open to
them to consult and obtain the advice
of experts wherever this is considered
necessary.

All India Cadre on Industrial
Relations
741. Shrimati Vimla Devi;
Dr. Ranen Sen:
Shri Vasudevan Nair:

Will the Minister of Labour, Em-
ployment and Rehabilitation be
pleased to state:

(a) whether Government propose to
have an all-India cadré to specialise
in industrial relations and adminis-
tration of Labour Welfare mesasures;
and

(b) it not, the criteria followed at
present for selecting Officers to man
these specialised departments?

The Minister o Labour, Employ-

ment and Rehabllitation (Shri
Jagjivan Ram): (a) No.

(b) The recruitment {is made
through the Union Public Service

Commission in accordance with the
prescribed recruitment rules of the
posts.

Telephone Connections in Calcutfta

742. Shri Indrajit Gupta:
Dr. Ranen Sen:
Shri Dinen Bhattacharya:

Will the Minister of Communica-
tions be pleased to state:

(a) the number of telephofie con-
nections cut off in Calcutta since
December, 1965 due to the non-pay-
ment of arrears by the subscribers
concerned;
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(b) whether it is a fact that the
major defaulters were Central Gov-
ernment Offices, high dignatories and
State Officials;

(c) the amount of arrears involved;
and

(d) reasons for exempting Minis-
ters and their Secretaries from this

summary procedure of realisation of
arrears? .

The Minister of State in the
Departments of Parli tary Affairs
and Communications (Shri Jaganatha
Rao): (a) 5,582 during December 1965
and January 1966.

(b) No.

(¢) Rs. 61 lakhs on 1-10-65 for bills
issued upto 31-3-1985 of which Rs. 88
lakhs related to Private and Rs. 23
lakhs to Government subscribers.

(d) Because of their duties and
responsibilities towards the State, the
telephones are not disconnected to
avoid dislocation of work. Recovery
is ,however, effected through corres-
pondence or personal contact.

Di tlon of Teleph Lines
743. Shri Mohammad Elias: Will the

Minister of Communications be
pleased to state:

(a) the total number of telephone
lines which have been disconnected
till now in Calcutta and throughout
the country;

(b) the reason therefor;

(c) the total outstanding money
realised till now; and

(d) the extra expenditure on the
administration and number of extra
staff recruited to carry out the work
of disconnection of lines and realising
the outstanding money?

The Minister of State in the
Departments of Parliamentary Affalrs
and Communications (Shri Jaganatha
Rao): (a) The number of telephones
disconnected in Calcutta during
December 1965 and January 1966 was
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5,582. The information in respect of
the entire country is not readily
available.

(b) Default in payment of bills.

(c) In respect of the outstanding for
the entire country as on 1-7-65 for
bills issued upto 31-3-65, a sum of
Rs. 1'64 crores had been realised by
end of September, 1965.

(d) Except in Delhi, no extra staff
has been provided elsewhere. The
extra expenditure involved is not
readily available.

Telephone Exchange at Durgapur

744. Shri Mohammad Elias: Will the
Minister of Commaunications be
pleased to state:

(a) whether the new telephone ex-
change at Durgapur has since been
completed; and

(b) if not, when it is likely to be
completed?

The Minister of State in the
Departments of Parliamentary Affairs
and Communications (Shri Jaganatha
Rao): (a) No.

(b) The telephone exchange is like-
ly to be put into service by the end
of September, 1966.
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LT.I. Bangalore

749. Shri Kajrolkar: Wil]l the Minis-
ter of C icati be pl d to
state:

(a) whether the expansion pro-
gramme of Indian Telephone Indus-
tries, Bangalore, has been adyersely
affected by the illegal detention of
the equipment by the Pakistan Gov-
ernment in Karachi due to Indo-Pak-
istan conflict;

(b) whether the technical collabo-
rators of this ‘expansion project
have taken steps for an alternative
arrangements in this regard; and

(¢) if so, how and when?

"The Minister of BState in the
Departments of Parliamentary Affairs
and Communications (Shri Jaganatha
Rao): (a) The detention of the
equipment and materials did not have
any immediate effect m the manufac-
turing programme but their non-
receipt would have ultimatery affected
the manufacture of components.

(b) and (c). Yes, Sir. The col-
laborators of the project M/s. Bell
Telephone Manufacturing Company of
Belgium have taken up with the
suppliers of these machines for ﬂ}eh'
replacements. Orders for replace-
ments have since been placed.

Fertiliser Plants

750. Shri Kajrolkar:
Shrimati Renuka B

abtaki
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Shri Bhagwat Jha Asad:
Shri 8. C. Samanta;

Shri Subodh Hansda:

Shri Karni Singhji:

Shri Vishwa Nath Pandey:
Shri Ravindra Varma:
Shri R. 8. Pandey:

Shri Rajeshwar Patel:

Shri Kolla Venkaiah:

Shri M. N. Swamy;

Shri Laxmi Dass:

Shri R. Barua:

Shri A. K. Gopalan:

Shri Ram Sewak Yadav:
Shri Bagri:

Shri M. Rampure:

Shri Sidheshwar Prasad:
dhri Linga Reddy:

- Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) the countries which have
offered to sct up fertilizer plants in
India;

(b) the nature of the offers;
(c) whether any decision has been

taken on these offers and if so the
result thereof; and

(d) if not, when it is likely to be
taken?

The Minister of Petroleum and

Chemicals (Shri Al ): (a) to
(d). Countries which have been ap-
proached for ist in setting up

fertiliser factorics are, US.A, Japan,
Italy and Russia. Final outcome of
the approach is not yet known. Assis-
twice asked for is generally in the
form of long term loans/credits.

Calcutta-Delhl Teleprinter Service

751, Dr. Ranen Sem:
Shri Dinen Bhattacharya:

Will the Miaister of Communjoations

be pl d to state:

Shri Narayan Reddy:
Shri Umanath:

Shri Lahtan Chaudbry:
Shri Rameshwar Tantia:
Shri Himatsingka:

Shri P. C. Borooah:
Shri M. L. Dwivedi:

(a) whether it is a fact that fre-
quent dislocations of Teleprinter ser-
vice take place between Calcutta und
Delhi; and

(b) it so, the steps taken to remeay
it?
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The Minister of State in the
Departments of Parliamentary Affairs

and C doati (Shri J ha
Rao): (a) Teleprinter services
between New Delhi and Calcutta

have been quite stable except for
some periods in December 1965 when
certain equipment troubles were en-
countered.

(b) A thorough check and adjust-
ment of all the repeator and power
equipment of the underground cable
systems between Calcutta and New
Delhi had been made in the same
month and the performance of the
telegraph systems has stabilised
thereafter.

District Gasetteers, Orissa

752. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Education be
pleased to state:

(a) the financial assistance proposed
to be given to the Government of
Orissa for compilation and printing
of District Gazetteers during 1966-67:
and

(b) the details thereof?

The Minister of Education (Shri
M. C. Chagla): (a) and (b). During
1966-67 the Central grant-in-aid to
the Government of Orissa will be
40 per cent of the expenditure incur-
red by it on the compilation and
printing of the District Gazetteers.
The grant for compilation is subject
to a ceiling of Rs. 6,000 per volume.

Auditoria in Colleges and Schools in
Orissa

758. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Education be
pleased to state:

(a) the amount paid by the Centre
for the construction of auditoria in
various schools and colleges in Orissa
during 1865-66; and
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(b) the amount proposed to be
given to that State for the purpose
during 1966-67?

The Deputy Minister of Education
(Shri Bhakt Darshan): (a) Rs. 11,000.

(b) A balance of Rs. 28,399 remains
to be paid in instalments for five
projects sanctioned in Orissa. This
will be paid, as and when the condi-
tions laid down, are fulfilled.

P. & T. Quarters in Orissa

754. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Communications
be pleased to state: :

(a) the number of Post and Tele-
graphs employees in the Orissa State
who have been provided with Gov-
ernment residential accommodation
till 31st January, 1966;

(b) whether there is any proposal
to build staff quarters for the Post
and Telegraphs staff in Orissa State
during 1966-67; and

(c) it su, the details thereof?

The Minister of State in the.
Departments of Parliamentary Affafr®
and Communications (Shri Jaganatha
Rao): (a) 610.

(b) Yes.

(c) Following quarters are proposed
to be taken up in 66-67:

1. 120 units at Bhubneshwar
2. 154 units at Rourkela

3. 4 units at Balasore

4 7 units at Jatni

5. 14 units at Cuttack

6. 2 units at Jagatsingpur
7. 3 units at Phulbani.
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Telephones for Panchayat Samiti
Offices, Orisea

755. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Communications
be pleased to state:

(a) the number of Panchayat
Samiti Offices in Orissa provided with
telephones as on the 31st January,
1966; and

(b) the number of Panchayat
Samiti offices in that State to be pro-
vided with telephones during 1986-67?

The Minister of State in the
Departments of Parliamentary Affairs
and C fcations (Shri J tha
Rao): (a) 130 Panchayat Samiti
Offices in Orissa have been provided
with telephone, (Public Call Offices)
facilities as on the 3lst January,
1966.

(b) 5 Panchayat Samiti Offices are
proposed to be provided with tele-
phone (Public Call Offices) facilities
during February-March 1966 and 16

-rally rising but
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more during 1966-87 subject to the
availability of stores in time.

Cost of Living Index

'156. Shri Dhuleshwar Moena:
Shri Ramachandra Ulaka:

Will the - Minister of Labeur,
Employment and Rehabilitation be
pleased to state:

(a) whether the cost of living index
in Delhi is rising; and

(b) if so, the nature of the rise
during 1965-667

The Minister of Labour, Employ-
ment and Rehabilitation (Shri
Jagjivan Ram): (a) The Consumer
Price Ifidex for Delhi has been gene-
there were also
periods during which it fell or re-
mained steady.

(b) A statement showing the Con-
sumer Price Index Numbers for In-
dustrial workers jn Delhi as compiled
by the Labour Bureau, Simla, is given
below. Figures for the period after
December 1865 are not yet available.

Index Index Number on base shifted
Month/Year Numb
on original 1944-100 Aug. 1939-100
base
1960-100
January 65 135 213 556
February, 65 133 10 548
March, 65 130 205§ 535
April, 65 131 307
8y, 65 130 20§ 535
June, 65 133 209 545
July, 65 134 212 553
August, 65 137 216 564
September, 65 137 216 56.
October, 65 . 138 213 55
November, 65 157 216 564
December 65 138 218 569

Polytechnics for Women
757. Shri Dhuleshwar Meena:
Shrl Ramachandra Ulaka:
Will the Minister of Education be

pleased to state:
(a) the number of Polytechnics for

women at present in the country
State-wise; and

(b) the number of Polytechnics for

women proposed to be opened in the
country during 1966-67 State-wise?
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The Minister of Education (Shri M.
C. Chagla); (a) State-wise distribu-
tion is given below:—

Andhra Pradesh 2
Assam . 1
Dethi . . 1
Gujarat . 1
Kerala . 3
Madhya Pradesh 1
Madras 3
Mysore . 2
Punjab . 1
Uttar Pradesh 1
West Bengal . . . b
TotAL _17

(b) A proposal from the Aligarh
Muslim University to introduce three
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the University Polytechnic is under
consideration.

Low Priced American Text Books

758. Shri Dhuleshwar Meena:.
Shri Ramachandra Ulaka:

Will the Minister of Education be
pleased to state the number and
nature of books published umder the
programme of low-priced publications
of American text books (with the
help of P.L. 480 funds) and the num-
ber of British Standard books and
reference books during 1865-68?

The Minister of Education (Shri M.
C. Chagla): The number of books re-
published during 1965-66 so far or
proposed to be republished up to
31-3-1966 under the Scheme for Low-
priced Rapublication of Standara
American Educational Works and the
Scheme for Low-priced Republication
of Standard British Educational
Works is 132 and 158 respectively.
These are mainly for University/
College and Polytechnic students.

diploma courses for the women at  The subject-wise details are:
American Books 132
Agriculture 7 Anthropology 1
Botany s Chemistry 4
Commerce . . 2 Economics 5
Bducnﬂon . . 3 English 3
and Technology 36 M-thq-n-ncs 6
Gcolo . . s Philos 3
Mcdlca Scncnoes 8 Politi ﬁc:cnoe 10
Physics . . . 6 Zoology 14
Psychology . . . 6
Sociology . . . 8
British  Books 158
riculture . . . 4 Veterinary Science . 3
mistry . . . 8 Zoology . 3
Economics . . . . 11 Botany . 1
Law . . 9 Commerce 5
Medical Sciences 19 Greology. 1
Physics . 9 Mathematics 16
Enginceri and Technology 66 Sociology 3

Rehamlitation Industries Corporation

759. Shri Tridib Kumar Chaudhuri:
Will the Minister of Labour, Employ-
ment and Rehabilitation be pleased to
state:

(a) whethcr it is a fact that several
instalments of loan repayment and
interest are due from Messrs. Bengal

- Textile Mills I4d, of Cossim Bazar,

West Bengal, a cotton spwning mill
company to whom large amounts were
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advanced as loans by the Rehabilita-
tion Industries Corporation;

(b) whether it is a fact that Messrs.
Bengal Textile Mills Ltd. have since
stopped operation and the Mills are
closed; and

(c) whether due legal steps have
been taken for the recovery of the
loan so that this huge amount may
not have to be written off as bad
debts?

The Minister of Labour, Employ-
ment and Rehabilitation (Shri
Jagjivan Ram): (a) Yes. Out of a
sum of Rs. 9,34,335'84 advanced to
the Company, an amount of
Rs. 1,39,889:30 as instalments of
principal and of Rs. 1,04,131'20 as
interest were in arrears as on 3lst
December, 1866.

(b) Yes. The mills were closed in
October, 1965,
(c) Yes. Steps to be taken to

recover the amount are under consi-
deration.

Wage Rise for Plantation Labour in
Kerala

76€1. Shri Vasudevan Nair:

Shri Warior:

Will the Minister of Labour,
Empioyment and Rehabllitatien be
pleased to state:

(a) whether the trade union repre-
senting the plantation labour in Kerala
State has made any representations
regarding many of its demands about
the wage increase and payment of
bonus; and

(b) the steps taken to meet the
demands of plantation workers in
Kerala State?

The Minister of Labour, Empioy-

ment and  Rehabilitation (8hri
Jagjivan Ram): (a) Yes.

(b) At the instance of the State
Labour Department gotiati for
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Wage Rise for Textile Workers in
Kerala

762. Shri Vasudevan Nair:
Shri Warior:

Will the Minister of Labour, Em-
Ployment and Rehabilitation be
pleased to state:

(a) whether the trade unions re-
presenting the textile workers of
Kerala have made representations
about their demands for wage rise
and payment of bonus; and

(b, if so, the actlon beinyg taken
to meet the same?

The Minister of Labour, Employ-
ment and Rehabilitation (8hri
Jegilvan Ram): (a) and (b). Informa-
tion has been called for from the
Government of Kerala. It will be
placed on the Table of the House
when received.

supply of Kerosene OH in Kerala

763. Shri Warior:
Shrl Vaswdevan Nair:

Will the Minister of Petrolenm ana
Chemicals be pleased to state:

(a) whether there is a proposal to
increase the supply of kerosene oil to
the students at the time of examina-
tions in Kerala State; and

{b) if wo, the proposed increased
supply?

The Minister of Petroleum and
Chemicats (Shrl Alagesan): (a) The
State Government has a proposal 1o
supply to students residing in non-
electrified houses an additional quan-
tity of kerosene during the time of
e tion in March-April.

reaching a settlement on the demands
are now in progress ‘between the
parties concerned.

(b)Y The proposed increase is one
litre per studemt.
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Coal-Fields Labour Recruiting

Organisation
764. Shri Sarjoo Pandey:
Shrl Daji:
Will the Minister of Labour, Em-
ployment and Rehabilitation be

pleased to state:

(a) whether the decision of the
Industrial Committee meeting on coal
mining to abolish the Coal-fields Re-
cruiting Organisation for Labour has
been .implemented; and

(b) if so, the details thereof?

The Minister of Labour, Employ-
ment and Rehabilitation (Shri
Jagjivan Ram): (a) and (b), The Coal
Fields Recruiting Organisation is an
employers’ organisation. The control
exercised by the organisation over the
Gorakhpuri labour have led to certaln
undesirable practices. In the light of
the recommendation of the Industrial
Committee on Coal Mining (August
1964) the Govermment have given
further careful consideration: to the
matter and have decided that these
practices which have led to discrimi-
nation between Gorakhpuri labour and
other labour employed@ in mines in
the matters of admissions to miners’
hostels, conditions of work and super-
visory control should be stopped. The
measures to be taken in this connec-
tion have been chalked out as indi-
cated in the statement laid on the
Table of the House, [Placed in Lib-
rary. See No. LT-5550/66] ang the
authorities concerned such as the Coal
Mines Labour Welfare Commissioner,
Chief Labour Commissioner, Chief
Inspector of Mines etc. have been ask-
ed to implement them.

Fertilixer Plant, Gorakhpur

765, Shrl Sarjoo Pandey: Will the
Minister of Petroleum and Chemicals
be pleased to state:

(a) whether Government have re
celved some complaints against the
Manager of the Fertilizer Plant.
Gorakhpur;
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(b) it so, whether Government have
conducted any enquiry into these
complaints; and

(c) the extent of the truth in these
complaints?

The Minister of Petroleum and
Chemicalg (Shrl Alagesan): (a) Yes.

(b) and (c). These complaints were
gone into carefully and found to be
without any substance.

Radio Licences

766. Shri D. C. Sharma: Will the
Minister of Communications be pleas-
ed to state:

(a) whether the Radio licences
concession scheme has met with s
very poor response;

(b) if so, the reasons for the same;
and

(c) the steps taken or proposed to
be taken to make it more popular?

The Minister of State in the De-
part! ts of Parli t: Affairs
and Communications (Shri Jaganatha
Rao): (a) and (b). The actual num-
ber of licences issued or renewed for
more than one year during the last
rencwal season is estimated at about
2 per cent of the total number of
licences in force. This is considered a
fair responsec,

(c) Publicity continues to be given
and will be intensified during the
next renewal season.
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Fertiliser Factory at Gorakhpur

769, Shri Bishwanath Roy: Will the
Minister of Petroleum and Chemicals
be pleased to state:

(a) whether it is a fact that the
construction work of the Fertilise:
Factory at Gorakhpur is not making
progress according to the Schedule;
and

(b) it so, the reasons for the same?

The Minister of Petroleum and
Chemicals (Shri Alag ): (a) and
(b). The construction work of the Fer-
tilizer Factory at Gorakhpur is pro-
gressing according to schedule.

Regularisation of the Unauthorised
Colonles in Delhi

770, Shri Shiv Charan Gupta: Will
the Minister of Home Affairs be
pleased to state:

(a) whether it ig a fact that the
Delhi Administration agreed to the
regularigation of unauthorised colonies
in Delhi in 1961 on certain terms and
conditions;
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(b) if so, the number of colonies
regularised and the number of built
and unbuilt plots therein;

(c) whether it is also a fact that
areas earmarked for community
facilities in these colonies at the time
of regularisation have been unautho-
risedly built up since then; and

(d) the number of such unauthorised
constructions in such areas and the
steps Government propose to take in
the matter?

The Deputy Minister in the Minis-
try of Home Affairs (Shri P. S,
Naskar): (a) to (d). 103 unauthorized
colonies were regularized during 1960-
61 by the Delhi Municipal Corporation
in  consultation with the Delhi

. Administration. Only such colonies
were considered for regularization as
were substantially built up to the ex-
tent of over 60 per cent. The Standing
Committee of the Delhi Municipal Cor-
poration approved in 1960-61, regula-
rization plans of these unauthorized
colonics, In a meeting held between
the Chief Commisgioner wand the
members of the Standing Committee
of the Delhi Municipal Corporation
on the 19th March, 1964, it was agreed
that a committee of experts should be
constituted, comprising the represen-
tatives of the Delhi Municipal Corpo-
ration, Delhi Development Authority,
the Town and Country Planning Orga-
nization anqd the Delhi Administration
to examine each of the regularization
plans with a view to rectifying factual
arrors and bringing about improve-
ments in regard to the provision of
community facilities etc. The Com-
mittee studied different objections
filed by various plot-holders and
house-owners of the unauthorized
colonies and the Committee advised
that steps should be taken for the
implementation of regularized plans
and for acquisition of areas for public
purposes to stop any unauthorized
constructions. The Committee also ad-
vised that the correction of factual
errorg and improvement of individual
layouts ghould be carried out sfter a
detailed examination has been made
by the staff appointed for the imple-
mentation of the plans.
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A posite devel t plan for
one sector, covering Kewal Park,

Gopal Park, Majlis Park, Adarsh
Nagar and Rehabilitation Colony, has
been prepared and is under the con-
sideration of the Corporation. The
Municipal Corporation of Delhi and
the Delhi Administration have pro-
posed that the expenditure for the
regularization of these colonies should
be met from a revolving fund. As
detailed surveys are in progress for
correction of factua] errors of lay-
out plans of the regularized colonies
and for improvementg in regard to
community facilities, it js not possible
to indicate at this stage, the exact
number of built and unbuilt plots in
the regularized colonies as also the
number of unauthorized constructions
in areas earmarked for community
facilities in these colonies. Apart from
demolishing unauthorised construe-
tion, the Corporation have proposed
the acquisition of the areag 'for public
purposes, after finalisation of the re-
gularised plans, as an important mea-
sure to stop unauthorised construc-
tions.

Unlicensed Rehrls, Hawkers, Rick-
shaw Pullers in Delhi

771, Shri Shiv Charan Gupta: Will
the Minister of Home Affairs be pleas-
ed to state:

(a) whether any assessment has
been made regarding the unlicensed
Rehris, Cycle-rickshaws, hawkers and
unauthorized factories in Delhi; and

(b) the steps Government propose
to take to enable them to lead a life
of law-abiding citizefs?

The Deputy Minister in the Minis-
try of Home Affalrs (Shri P S.
Naskar): (a) and (b). No such asses-
sment has been made. Official cog-
nizance of such cases has resulted
in proceedings against the defaulters
under the law. The implementation
of the Master Plan for Delhi may,
to some extent, limit the scope of
such unlicensed trade.
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Primary Education through
Panchayat! Raj Institutions

773. Shri Map Sinh P. Patel: Will
the Minister of Education be pleased
to state:

(a) whe'ther Govermment have made
any assessment regarding the impart-
ing of the primary education through
Panchayati Raj institutions; and

(b) how far the Panchayati Raj
institutions are useful in furtherance
of primary education?

The Minister of Education (Shri
M. C. Cbagia): (a) The Education
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Ministry has not yet made any such
assessment,

(b) An assessment made by a Com-

. mittee set up in Rajasthan sghowed

that the results of entrusting the ad-
ministration of primary education to
Panchayati Raj institutiong have been
both positive and negative.

Mehsana Telephone Exchange

774. Shri Man Sinh P. Patel: Will
the Minister of Communications be
pleased to state:

(a) whether Government have con-
verted the Mehsana Telephone Ex-
change into an auto-exchange;

(b) if ngt, the reasons therefor; and

(¢) when it will be possible for
Government to make this exchange
automatic and thus end the waiting
list for telephone connections for
19637

The Minister of State in the Depart-
ments of Parliamentary Affairs and
Communications (S8hri  Jaganatha
Rao): (a) No.

(b) An extension to the building
is necessary before the automatic ex-
change equipment is installed. This
work will be commenced shortly.

(c) The automatic exchange is like-
ly to be commissioned by the end of
1066-67. The Manua| Exchange, in the
meantime, has been expanded by 100
lines and new connections will be
given from it.

Kerala Agitation

715. Shri Datjit Singh:
Shri Basappa:
Shri R. 8. Pandey:
Shri Prakash Vir Bhastri:
Shri Onkar Lal Berwa:
Shri Ram Harkh Yadav:
Shri R. Barua:

Will the Minister of Noms Affalirs
be pleased to state:

(a) whether it is a fact that there
was a genera] revolt in Kerala in the
last week of January, 1968;
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(b) it so, the reasons therefor; and
(c) the damage done by the mobs?
The Minister of State in the Minis-

t1y of Home Affairs and Minister of

Defence Supplies in the Ministry of
Defence - (Shrl  Hathl): (a) No,
Sir, There was, however, a joint
observance of what was called “Kerala
Bundh” by the various political par-
ties, excluding the Kerala Congress.

(b) It was intended to voice protest
against the cut in the rice content of
the ration.

(¢) Damage to public property has
been estimated at Rs. 1,43,700 appro-
Ximately.

Wages to Convicts

777. Shri Dasaratha Deb: Will the
Minister of Home Affairs be pleased
to state:

(a) whether there exists in any part
of the country the system of giving
wages to the convicts against their
work during the period of their con-
viction in the jails;

(b) if 80, the names of these States;

(c) the maximum and the minimum
wages given to each convict for each
working day; and

(d) if the answer to part (a) above
be in the negative, whether Govern-
ment of India propose to consult State
Governments with a view to introduc-
ing the system of giving daily wages
to the convicts for their work in their
respective States?

The Deputy Minister in the Minis-
try of Home Affairs (Shri P. 8. Nas-
kar): (a) to (d). Information is being
collected and will be laid on the
Table of the Sabha.

Diet Scale in Jails

778, Shri Dasaratha Deb: Will the
Minister of Home Affairs be pleased
to state:

(a) whether Government ure aware
that in the Jails of India, the diet
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scale for undertrial prisoners is less
than that of the convicts;

(b) it so, the reasons therefor; and

(c) whether Goverrment propose to
introduce the ‘same diet scale in the
Jails of India for both the convicts
and undertrial prisoners?

The Deputy Minister in the Minis-
try of Home Affairg (Shri P. 8. Nas-
kar): (a) to (c). Information is being
collected and will be laid on the Table
of the House.

Sundry Allowance to Detenus

779. Shrl Dasaratha Deb: Will the
Minister of Home Affairs be pleased
to state:

(a) whether the attention of Gov-
ernment has been drawn to the fact
that the sundry allowance given to
political detenus is far from meeting
their demands, the rate being from
Rs. 3 to Rs. 15 per month in the diff-
erent States of India;

(b) if so, whether Government pro-
pose to increase the sundry allowance
for political detenus throughout the
country taking into consideration the
high price of the toilet and other
essential articles in the country; and

(c) which State gives the lowest
rate of sundry allowance to the poli-
ticel detenus?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) to (c).
Apart from the fact that there is no
class of detenus classified as “Political
detenus”, the State Governments, who
are primarily concerned with the con-
ditions of detention, do not app to
have provided an allowance specifi-
cally termed as “sundry allowance”.
There are, however, other allowances,
of which the quantum and purpose
varies from State to State. It is,
therefore, not possible to draw an
apt comparison in this respect between
one State and another. The Central
Government have recently made some




1821

general recommendations to the State
Goverr tg for enha t of faci-
lities, including one for providing
adequate cash allowance.

Local Telephone Calls
780. Shri J. B. S. Bist:
Shri Dharmalingam:
Wil] the Minister of Communications
be pleased to state:

(a) whether Government have
under consideration a proposal to
charge local telephone calls on time
basis; and

(b) if so, the rate to be charged
and the additional income expected
therefrom?

The Minister of State in the De-
partments of Parliamentary Affatrs
and Communications (Shri Jagamatha
Rao): (a) Not at present.

(b) Does not arise.

Detenus in Bihar

781. Shri Dasaratha Deb: Will the
Minister of Home Affalrs be pleased
to state:

(a) whether it is a fact that poli-
tical detenus from Tripura detained
under the Defence of India Rules, 1962
have been kept in the different jails
of Bihar;

(b) if so, the reasons therefor;

(c) whether it is a fact that the
detenus and their relatives have ap-
proached the Government for keeping
them in the Jails of Tripura where
they may be able to avail of the op-
portunity to have interviews with
their relatives from time to time; and

(d) if so, the reaction of Govern-
ment thereto?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) to (d). As
there are no arr for
modation of gecurity prisoners in any
jail in Tripura, it had become neces-
sary to lodge detenus under the Def-
ence of India Rules in the Bihar jails
under Sub-Rule (8) of Rule 30 of
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DIR. It has, therefore, not been
possible to accede to the requests

made in the representations received
in this connection. It may be pointed
out that there is no class of detenus
classified as ‘political detenus’.

Knowledge of Hindi for Government
Service

782. Shri Sezhiyan: Will the Minis-
ter of Home Aflairs be pleased to
state:

(a) whether the knowledge of Hindi
is taken into consideration for candi-
dates and employees in the Central
Government Service in the matter of
selection, confirmation, increment, and
promotion; and

(b) it so, the details thereo{ and
the weightage ¢l‘von7

The Deputy Minister in the Minis-
try of Home Affairs (Shri P. 5. Nas-
kar): (a) and (b). Information is
being collected and will be laid on
the Table of the Sabha as early as
possible.

Left Communists on Hunger-strike

783. Shri Kolla Venkaiah: Wil] the
Minister of Home Affairs be pleased
to state:

(a) the ber of Left C ist
detenug who resorted to hunger-strike

‘in jails in different States in 1068 so

far;

(b) the reasons therefor;

(c) whether any reprcsentations
were made before resorting to
hunger-strike; and

(d) if so, the action taken on these
representations?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies im the Ministry of
Defence (Shri Hathl): (a) to (d). A
statement is laid on the Table of the
House. [Placed in Library. See No.
LT-5551/66).

Hindi as Medium of Instruction

784, Shri Slvamurthi Swamy: Will
the Minister of Education be pl d
to state:

(a) the number

of Universities
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which have introduced Hindi as a
medium of instruction in the country;

(b) the action taken to make Hindi
as the medium of Instruction in all
the Universities; and

(c) the names of Universitieg which
have made their own regional Langu-
ages as the medium of instruction?

The Minister of Education (Shri
M. C. Chagla): (a) Information is
being collected and will be laid on the
Table of the Sabha in due course.

(b) It is for the Universities which
are autonomous bodies, to determine
the medium of instruction for diffe-
rent university courses.

(c) Information is being collected
and will be laid on the Table of the
Sabha in due course.

Trunk Dialling

785. Shri P. C, Borooah: Will the
Minister of Communications be pleas-
od to state:

(a) whether there is a scheme for
introducing trunk dialling all  over
India within a period of two years;
and

(b) if so, the cost thereof?

The Minister of State in the Depart-
ments of ParHamentary Affairs and
Communications (Shri Jaganatha
Rao): (a) No.

Point to point subscriber trunk
dialling has been introduced so far on
the following routes:

Kanpur

1. Lucknow
2. Delhi Agra

3. Delhi Kanpur
4. Delhi aipur
s. Delhi

6. Delhi Lucknow
7. Delhi Mcerut
8. Agra Kanpur

Plans have also been drawn up for
installation of four trunk automatic
exchanges at New Delhi, Bombay.
Madras ari Kanpur for providing
subscriber trunk dialling to the fol-
lowing stations:
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New Delhi Tax

New Delhi
Agra

ecrut
Simla
Srinagar
Jammu
Jullundur
aipur

Bombay Tax
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Allahabad
Madras Tax

1. Madras

2. Bangalore
3. Trichy

4. Coimbatore
5. Madurai

Introdu:tion of subacriber trunk
dialling to all the above mentioned
stations and interconnection of the
trunk automatic exchanges may not,
however, be completed ‘within the
next two years.

(b) The cost of the above ‘scheme
would be Rs. 2537 crores approxi-
mately.

Telephones for Badli Estate Industrial
Units

7%,  Shri Rameshekbar Prasad
Singh: Will the Minister of Communi-
cations be pleased to state:

(a) whether it is a fact that the
Industrial Units functioning in  the
Rural Badli Industrial Estates have
applied for telephone connections since
long;

(b) whether the telephone connec-
tions have not been sanctioned so far;

(c) it so0. the reasons therefor; and
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¢d) when these are likely to be
sanctioned?

The Minister of State in the Depart-
ment ¢f Parliamentary Affairs and
Communications (Shri Jagamatha
Rao): (a) to (d). The present demand
is for 10 connections. It is program-
med to apen an exchange in the area
to meet these demands. This ex-
~hange is expected to be installed by
the end of this year.
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Rampage of a Village by Hostile Nagas
789, Shri Vishwa Nath Pandey: Will
the Minister of Home Affalrs Dbe

Pleased to state:

(a) whether it is a fact that on the
night of the 28th January, 1868, the

‘hostile Nagas launched an attack on

Tarog, an Indian village on Manipur-
Burma border with machine-guns and
automatic weapons, set it on fire and
captured the village Khunath; and

(b) if so, the reaction of Govern-
ment in regard thereto?

The Minister of State in the Minls-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) On the
mght of January 28, 1966 the Naga
hostiles attacked the village Tarong
and set fire to it. Before attacking
Tarong village they raided Khonthak
village on the same night and decamp-
ad with property worth Rs. 10606.
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(b) The police party searched Nam-
basi area from where the hostile
Nagas had come and destroyed their
hide-out. A case has been started at

the Ukhrul Police Station and relief
measures have been taken.

Excavations in ’l‘ungubhadn‘vuley

790. Shri D. C. Sharma: Will the
Minister of Education be pleased to
state: - .

(a) whether some excavations have
been made in the Tungabhadra valley;
and

(b) if so, the amount spent on them
so far with the finds, if any?

The Deputy Minister in the Minis-
try of Education (Shri Bhakt Dar-
shan): (a) Yes, Sir. Excavations
have been carried out at Tekkalkota,
Sanganakallu and Kupgal in District
Bellary and at Hallur in District
Dharwar, during 1983—85.

(b) (i) Government have not incur-
red any expenditure on the excava-
tions. They were carried out by non-
Government organisations like the
Deccan College Post-graduate Re-
search Institute. Poona, and the Kan-
nada Research Institute, University of
Dharwar, respectively.

(if) As to finds, the works at Tak-
kalkota, which were carried out by
the Deccan College in 1963-64, have
revealed a Neolithic Settlement fol-
lowed through a transitional phase by
the megalithic. covering a period from
about 1800 B.C. to about the begin-
nings of the Christian era.

The works at Sanganakallu and
Kupgal were carried out jointly by
the Deccan College and the Univer-
sity of Karnataka in 1964-65. The
works at Sanganakallu have confirm-
ed the earlier work on the site by the
jate Dr, B. Subharao in 1948, and have

FEBRUARY 23, 1966 Correction of Answer 1828

to Question
shown the range of occupation from
the palaeolithic or Stone Age passing
through the intermediate microlithic
end neolithic stages to the megalithic.

The excavation at the Kupgal ash-
mound near Sanganakallu revealed
that it was the site of a cattle pen of
the neolithic folk maintaining large
hordes of cattle in the Neolithic Age
with evidence of a preneolithic period
as well.

The excavations at Hallur carried
out by the Deccan College and the
Karnataka University in 1964-65 have
shown the sequence of cultures on
the site ranging from (i) the lower
neolithic without any mixture of
the blade industry, (i) the upper neo-
lithic with an intermixture of chalco-
lithic involving the use of copper
along-side stone tools and microliths
and blades to (iii) an overlapped
phase of the neolithic—Chaleolithic
and the megalithic cultures.

CORRECTION OF ANSWER TO UN-
STARRED QUESTION NO. 2116,
DATED 8-12-1965, REGARDING
MIGRANTS IN TRIPURA,

The Minister of Labour, Employ-
ment and Rehabilitation (Shri Jag-
jivan Ram): For the reply given to
Unstarred Question No. 2116 on the
8th December, 1963, the following
shall be substituted: “(a) and (b).
From 1-8-65 to 15-11-65, 144 families
consisting of 710 persons have mig-
rated from East Pakistan to Tripura.
Most of them came without wvalid
travel documents and were not there-
fore eligible for normal rellef bene-
fits. However, 40 families consisting
of 202 persons were admitted in
camps, as hard cases.

In the case of migrants admitted in
relief camps in Tripura, it has been
decided that, to the extent possible,
they should be taken to other States
for rehabilitation as thére is little
scope in Tripura for absorption of
more migrants.”
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12 hrs,

CALLING ATTENTION TO MATTERS
OF URGENT PUBLIC IMPORTANCE

(i) BLOWING UP OF RATILWAY TRACK BY

Naca HosTtrLes

Ngew WA e (dEE):
g wgiew, & wfease g 8 g
¥ faea faga #Y X 3T Tl W1\
feaman g A ST W g fe ag e
TRAOF aen &

“qun fafgal g gw Y ¥

X At % 3w AT

R wwem § TasWt (T
W gy i ): Efex dmr d &
AAfET-OaTgR Faw qT yAfed 2uw
& Raq aeT A 9-2-66 ) ATHT
22.5 ¥ TF AIER G9TF §T Gr&w
g &Y eafer AY T & orf | gAwmH
1 aTE & g & ¥ are gEfed
a1 £ aF a1y ang  hfmafar
favmr & 21 v ST AT} A ey
FE IR I Fa 5 3 #ua kw3
ferre & qr@ WA g & ow e
Y 3ey faqr mqT § 1 s awi wTe-
o frdly woe afe Staf o
qr )

fo dweT ¥ Yo fille Wy,
aorr W gferw am Rwd gon
& #Y fity aztfoaw & wrfwed wi-
fer , fecdt whirvax, ¥ sie s &
ux dafey wfuwfal & g q=ar
A aft W Fawa & gww mifegy wY
frdaor & foar mT1 TIW W
Argz wqwa , A g g A
oA { 22.45 X 9, g@E
®WF T 31.%e W TG | ¥WIA
afsfor mrér W drge A &
RUA X 23,55 qX A KT 10-2-66
AN700. 557 arfel Qwa
W g fawiw wfiefal

Blowing of Railway track by 1830
Naga Hostiles (C.A.)
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Shrimati Tarkeshwari Sinha

(Barh): May I know, Sir, in view of
the statement of the Prime Minister
that the Naga underground leaders
who came here assured that the
situation will improve and in view
of the fact that simultaneously
with the presence of these Naga
underground leaders these incidents
have occurred, whether there is any
other militant group which is indulg-
ing in these incidents and how far the
assurance of the Naga underground
leaders is going to improve the situa.
tion vis-a-vis that militant group
which somehow do not feel very
happy about these talks?

Shri Tyagi: They are all one.

Shrimati Indira Gandhi; There was
no assurance as such. I think I
mentioned the other day, when 1 was
making a statement, that we agreed
that it was those people who do not
wish the peace talks to succeed who
were indulging in such activities, and
therefore. .....
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Shrj Hem Barua (Gauhati): Did
the Naga leaders tell you so in so
many words?

Shrimati Indira Gandhi: I said so
in so many words and they agreed.

Shrimati Tarkeshwari Sinha: The
second part of my question has yet
to be answered, how far these acti-
vities are going to be checked by
the assurance.

Mr. Speaker:
to be answered.

ot 7q fomg (Y7C) : TF & e
¥ oA e b

Shrimati Tarkeshwari Sinha: May I
submit. Sir, that I asked this specific
question, whether this assurance
given by them is going to improve
the situation vis-a-vis these hostile
groups who have been militant there
especailly during the time that these
leaders came here.

Only one question is

Mr. Speaker: Who can say about
the future? Who can say what is
going to happen in the future? Whe-
ther that would improve or not only
events can tell.

Shri N. R. Laskar (Karimganj):
The entire people of this country,
more particularly the travelling pub-
lic of that area, are deeply concerned
and worried about this sort of ugly
incidents by the hostile Nagas, May
I know what positive steps have
been taken to bring confidence in the
minds of the people in that area?

Shrimati Indira Gandhi;: We are
looking into this whole matter. We
ourselves are deeply concerned about
these incidents and the i rity that
is caused to the people of that urea.

ot TREwE  aTw (AOEAY)
e war ¥ wgr ¢ fF avn fafeat #
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Shrimati Renuka Barkataki (Bar-
peta): When there was a daylight
attack on a passcnger train almost
at the same point about three
months ago, the hon. Railway Minis-
ter said in this House that the propo-
Ral to clear the jungle on both sides
of the railway track could not be im-
plementeq because it was not the
sole responsibility of the Central Gov-
ernment. May I know whether any
steps have since been taken to get
both the Governments of Assam and
Nagaland to implement this proposal
expeditiously; if so, what is the res-
ponse of both these Governments and
have they taken up the matter or
not?

Dr. Ram Subhag Singh: I might
clear this point because repeatedly

some questions have becn asked re-
garding this particular matter. This

was discussed on 23rd April, 1963 by -

the Emergency Committee of Secre-
taries. The Government of Assam was
requcsted to clear the jungle and the
jungle has been  cleared  between
Noajan and Dhansirl as also in other
areas. The Government of Assam has
cleared the jungle.
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Shri Hem Barua: They have not,

Dr, Ram Subhag Singh: The hon.
Member says, “They have not”, I am
placing on the Table the reports that
we have got. It is also true, because
that is @ wet area, that once you clear
the jungle again something comes out
after the next monsoon...... .
(Interruption).

Shri Hem Barua: He says, “It is a
wet area”. Introduce prohibition
there.......... (Interruption),

Dr. Ram Subhag Singh: Therefore
one need not be very touchy about it.
Everything depends upon how effec-
tive steps you take to fight this
element. We can depute and are de-
puting people to fight this menace
even if the jungles exist; but we
have already got them cleared.

12.13 hrs.
RE: CALLING ATTENTION NOTICE

(Query)

Mr. Speaker: There is another cal-
ling attention notice about the air
crash in Assam. About that I shall
ask the Minister to make the state-
ment at 5 o'clock.

The Minister of Defence (Shri Y.B.
Chavan): T can make the statement
now.

Mr. Speaker: No; I
two of them together.

cammot take

12.18 hrs,
PAPERS LAID ON THE TABLE

CoAL MINEs PrT-READ BATH (AMEND-
MENT) RuLes ETC.

The Deputy Minister in the Minis-
try of Labour, Employment and Reha-
bilitation (Shri D. R, Chavan): Sir,
on behalf of Shri Shahnawaz Khan, I
beg to lay on the Table—

(1) A copy of the Coal Mines
Pit-head Bath (Amendment)
Rules, 1965 published in Noti-
fication No. G.S.R. 1640 in
Gazette of India dated  the
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13th November, 1965 under
sub-section (7) of section 59

of the Mines Act, 18562
[Placed in Library, See No.
LT-5535/66].

(2) A cppy of the Dock Workers
(Regulation of Employment)
Amendment Rules, 1966 pub-
lished in Notification No. S.O.
398 in Gazette of India dated
the 5th February, 1966 under
sub-section (3) of section 8
of the Dock Workers (Regu-
lation of Employment) Act,
1948. [Placed in  Library.
See No. LT-5536/66].

(8) A copy of Notification No.
S.R.O. 289/65 published in
Kerala Gazette dated the 20th
July, 1965 making certain
amendment to the Kerala In-
dustrial Establishments
(National and Festival Holi-
days) Rules, 1859 under sub-
section (3) of section 12 of
the Kerala Industrial Estab-
lishments (National and Fes-
tival Holidays) Act, 1958 read
with clause (c) (iv) of the
Proclamation dated the 24th
March, 1965, issued by the
Vice-President, discharging
the functions of the President,
in relation to the State of
Kerala, [Placed in Library.
See No. LT-5537/66].

12.14 hrs.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

SEVENTY-EIGHTE REPORT

Shri Krishnamoorthy Rao (Shi-
moga): Sir, 1 beg to present the
Seventh-eight Report of the Com-
mittee on Private Members' Bills and

Resolutions.

Papers Laid 1838

12.14 hrs,

STATEMENT RE: SITUATION ON
INDIA-PAKISTAN BORDER

The Minister of Defence (Shri Y.
B. Chavan): Sir, since a large num-
ber of questions continue to be asked
about the situation on the India-
Pakistan border, I have felt it appro-
priate to make a general statement
which will give a full picture. Inso-
far as the Defence Ministry is con-
cerned, the Tashkent Agreement had
provisions relating to—

(1) the withdrawal of all armed
personnel of two countries not
later than 25th  February,
1960, to the positions they
held prior %o 5th  August,
1965. ...

Mr. Speaker: How long is it?

Shri Y. B. Chavan: It is 4 pages.

Mr. Speaker: Then, it might be
laid on the Table of the House.

Shri Y. B. Chavan: I beg to lay
the statement on the Table of the
House.

[Placed in Library. See No, LT-5638/
66].

Some hon, Members
Dr. L. M, Singhvi (Jodhpur): We
would like to have some clarifica-

tions,

Shri N. Sreekantan Nair (Quilon):
We want some clarifications......
(Interruption),

Mr. Speaker: After it has been
circulated and the Members have
read it I will provide some opportu-
’ity to them.

Shri Nath Pai (Rajapur): I have
read jt and I am ready with the ques-
tions. ... (Interruption) 1 went to the
Notice Office and got it.

Mr. Speaker: If the copies were
placed in the Notice Office and the
Members have got them, then I can
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[Mr, Speaker.]
straightway proceed with the ques-
tions.

Some hon, Members; No, no;
1l the Members have got them.

not

Mr. Speaker: Then, they have to
wait.

digew W woww  (3a9) ¢
T qF A fifed

Mr. Speaker: We will take
tomorrow. Shri P. S. Naskar.

it up

12,16 hes,

STATEMENT RE: CORRECTION OF
ANSWERS TO STARRED QUES-
TIONS NOS. 122 AND 566

ARREST OF A KANPUR INDUSTRIALIST

The Deputy Minister in the Minis-
try. of Home Affairs (Shri P. S8, Nas-
kar): It is regretted that there was
a slight inaccuracy in the reply given
to a tary question on Star-
red Question No. 122 on 10-11-~1866, as
also in the reply to a similar supple-
mentary question on, Starred Question
No. 566 on 1-12-1865. It was stated
in reply to the two supplementaries
that the Kanpur trader who was arres-
ted by the Police in connection with
allegations relating to despatch of iron
sheets from Kanpur to Naroda, was
under custody, for “two months” and
“about a month” respectively before
he was granted bail by the court. The
correct position is that he was under
custody for two days before he was
granted bail by the competent court.

16.17 hrs.
JUDGES (INQUIRY) BILL

EXTENSION OF TIME FOR 0N

1840
(Motion)

the Joint Committee on the Bill
to regulate the procedure for the
investigation and proof of the
misbehaviour or incapacity of a
Judge of the Supreme Court or
of a High Court and for the pre-
sentation of an address by Parlia-
mert to the President, be extend-
ed up to the 31st March, 1866.”

Mr. Speaker:

“That the time appointed for
the presentation of the Report of
the Joint Committee on the Bill
to regulate the procedure for the-
investigation and proof of the
misbehaviour or incapacity of a
Judge of the Supreme Court or
of a High Court and for the pre-
sentation of an address by Parlja-
ment to the President, be extend-
ed up to the 31st March, 1966.”

The question is;

The motion was adopted,

12.18 hrs.
MOTION ON THE PRESIDENT'S
ADDRESS—contd.

Mr. Speaker: Shrimati
kanthamma. ...

Shri A. P. Sharma (Buxar): Sir, ...

Lakshmi-

Mr. Speaker: Is
kanthamma?

she Lakshmi-

Shri Hari Vishnu Kamath (Hos-
nangabad): Is he Lakshmikanthamma?

Mr. Speaker; Then, I would not
say ‘he’ but ‘she’ . .. (Interruption).

I have called Shrimati Lakshmi-

kanthamma.

Shri A. P. Sharma: I want to raise
a point of order under Rule 352, In
regard to this Motion of Thanks on

or RePorT OF JoINT COoMMITTEE
Shri 8. V. Krishmamoorthy Rao
(Shimoga): I move:

“That the time appointed for
the presentation of the Report of

the President's Address, a ruling was
given by the Deputy Speaker yester-
day. 1 want to raise that point.

Mr. Speaker: That cannot be raised
now. If a ruling has been given
already, I cannot touch- it.
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Shri A. P. Sharma: I want to raise

a point of order under Rule 352.

Mr. Speaker: No. He can write
to me and then I will consider.

Shri A. P. Sharma: Yesterday, the
ruling was given....

Mr. Speaker: I t id
that ruling now.

Shri A. P. Sharma: It is regarding
this very subject, the discussion on
the President's Address.

Mr. Speaker: Maybe. But that
cannot be discussed again.

Shri A. P. Sharma; I am raising
this point regarding the Rule 362 it-
self and not against the ruling. May
I read it?

Mr. Speaker: Order, order. gl
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Shrimati Lakshmikanthamma
(Kha ): Mr. Speaker, Sir, yes-
terday, 1 was saying that the distri-
bution of foodgrains should not be
treated merely as a tentative measure
in times of crisis but that it should
be organised on a permanent basis.
This should be undertaken by the
Food Corporation or some agency of
the Government and that there
should be no relaxation after the
crisis is over.

The recent experience shows that
the cultivator as such is nol opposed
to the procurement by governmental
agencies. What he is afraid of is the
time and difficulties involved in the
selling of his stock and getting the
ful] sale amount which actually gets
half by fhe time it reaches his hand.
For instapce, the Food Corporation
of India undertakes to receive the
delivery of the produce at the village

. against cash payments on the spot at

the reasonable price. The cultivator
will be too glrad to sell his produce to
the Government and there will be no
difficulty. I am sure. in the years to
come, the modus operandi of the
Food Corporation of India will be
perfected so as to obviate the culti-
vators' difficulties. Omnce this confl-
dence is created in the minds of the
cultivators, the problem will become
easier. Also the processing and
godown capacity at the government's
disposal at present is very limited
and I hope, in the coming few years,
it will be expanded rapidly to suit
the country’s requirements.

There seems to be a growing
demand on the part of some people
for the abolition of food zones. We
have been seemg the discussions and
debate in this respect. On the face
of it, ijs a counsel of despair, Far
from solving the food problem, I feel
that it will only eggravate the situa-
tion and the conditions of scarcity
will be spreading throughout the
country. It is not a question of
deficit State or surplus State. This
problem has to be seen keeping in
view the country as a whole, Maybe,
Mr. Ranga may not agree with me;
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[Shrimati Lakshmikanthamma.]

he has his own views; he believes in
free trade whereas we have our own
views in this regard. I am not speak-
ing es one coming from a surplus
State. The whole thing is that it is
not a question that only a deficit
State should take up the case of abo-
lition of zones or that a surplus
State should ask for the retention of
it. The whole thing has to be view-
ed from the point of view of a
national plan for the future.

Food should be sent only on govern-
ment to government basis and syste-
matic stepg already taken to  bring
about order and regulation in the
matter of food supplies should not
be nullified by recourse to free trade
and cut-throat competition. It should
be possible to impose greater economy
and sacrifice on the surplus States. I
am sure the Government of India will
be able to convince the surplus States
to give more, in the interest of the
country, for the deficit States.

Shri N, Sreekantan Nair (Quilon):
Convince or command?

Shrimati Lakshmikanthamma: Since
ours is a democracy, we believe more
in convincing rather than in command-
ing and the response to that has al-
ways been good.

It is heartening to note in this
respect that the Food Minister is try-
ing his best to see that the production
potential improves in a  variety of
ways. The input capacity has to be
multiplied at the earliest and what-
ever steps are needed have to be taken
despite subjective reactions on the part
of some objectors. Food knows no
politics and the belly has no particular
ideology,

Regarding fertilisers, there have
been some sincere doubts in the minds
of the people. The Food Minister
should make it a point to see that
these doubtg are dispelled. We know
the importance of fertilisers. If, ins-

FEBRUARY 23, 1966 Address (Motion)
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tead of importing foodgrains, we can
import fertilisers, it will save foreign
exchange to a great extent, but if we
have our own fertiliser plants rather
than importing fertilisers, it will save
much more foreign exchange. Since
the socialist countries are themselves
not in a position to give us this faci-
lity, I do not think that there is any-
thing wrong in trying to accommodate
some others to come and participate
in this. I think it should not be diffi-
cult for the Minister for Agriculture
to convince his collegues on this mat-
ter. In regard to the building up of
the irrigation potential, the advantage
of larger investments op irrigation
projects in States like Andhra Pradesh
should be considered on a priority
basis; I do not say that those in other
States should not be considered, but
wherever these big projects are there,
we should endeavour to complete
them as soon as possible. Shri Lal
Bahadur Shastri had visited Nagar-
junasagar on the 12th December, 1965
and there he had said that he wanted
the early completion of the Nagar-
junasagar project. The details of his
speech have appeared in the papers,
but due to want of time I am not
quoting those observations in details
here. 1 would merely point out that
it was his promise that we should
complete these projects from the point
of view of greater food production.
I would urge the Planning Minister
who is here to see that our effort
should be to have early completion of
such big projects in whichever State
they may be located, from the point
of view of greater food production
in the country.

Rationing has become a necessary
evil for us. There is no escape from it;
but with zeal and determination, the
attendant evils could be minimised.
This should not be treated as a tem-
porary measure, but it should be
organised on a permanent basis. Ra-
tioning should be made an integral
part of the food plan and it should be
organised on a syst tic and long-
term basis. A vigorous drive to un-
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earth the ghost ration cards and to
brevent hoarding should find an im-
portant place in the plan of rationing.

Regarding administrative reforms,
the sooner we are able to do some-
thing in this direction, the better it
would be from the point of view of
devel t and the impl 1ition of
our plans. '

Now, I would like to say something
about my own State and my own
constituency. Yesterday, some hon.
Members had referred to the decision
on the fifth steel plant. We were for-
tunate that on 11th and 12th Decem-
ber, 1965, Shri Lal Bahadur Shastri
had visited Hyderabad, Visakhapat-
nam, Nagarjunasagar and other places.
Here is a report in The Hindu, dated
the 13th December, about what Prime

Minister Lal Bahadur Shastri *had
said at that time:

“Decision soon on Fifth Steel
plant:

“The Union Government would
not delay taking a decision in re-
gard to the location of the fifth
steel plant”, saild Prime Minister
Lal Bahadur Shastri, adderssing a
meeting at Visakhapatnam. ‘It
is obvious that if a committee ap-
pointed by the Government

\! ar dation it is
not easy for the Government to
go against it.”.

I do not think that I should say
anything more. You can understand
the implication of it. This was the
promise made and the hope created
by Shri Lal Bahadur Shastri in the
mindg of the people of Andhra Pra-
desh. After having created such
hopes, I hope Government would not
go back on it; T would submit that it
is the duty of Government to stand
by what Shri Lal Bahadur Shastri
had said and take a decislon soon on
this matter. I would request the
Planning Minister also, who is here,
to give his attention to this matter.
Of course, I can understand his difi-
culties; there may be difficulties in the
way of accommodating more in the
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Fourth Plan. Whatever that may be,
a decision to this effect has to be
taken. The implementation may take
some time and may involve a little
delay, but I feel that Government
must honour the words of Shri Lal
Bahadur Shastrj and take a decision
to this effect immediately.

Now, I would like to say something
about my own constituency. The
Kothagudem coal mines are situated
in my constituency. The Third Plan
allotment for the collieries was Rs. 20
crores, out of which only Rs. 12 crores
have been given so far. Now that
the thermal power station has also
been completed, and the first phase of
it would be over by March this year
and it will start generation in June,
It will require more and more of this
coal . . .

Mr. Speaker: The hon. Member
should try to conclude now.

Lakshmikanthamma:
speech

Shrimati
Yesterday, the trend of my
had been broken . . .

Mr. Speaker; It was in her own
interest to conclude soon, because
her throat was showing signs of
strain,

Shrimati Lakshmikanthamma: That
was because I was hurrying through
with my speech in view of the limited
time. Only Rs. 12 croreg have been
allotted so far. We require an addi-
tional sum of about Rs. 4 to 5 crores
so that the coal could be supplied to
the thermal power station which could
go into generation.

So I request the Planning Minister
—it is my good fortune that he is
present in the House just at this mo-
ment—to see to it that this extra
amount js made available for the ex-
pansion of the Kothagudam colliery.

One word about the DIR. I will be
failing in my duty if I do not voice
my feelings on this matter. Yester-
day, from this side of the House as
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well as from the other, Members in-
cluding Shri A, K. Sen spoke about
revoking the DIR and relaxing the
restrictions. I am fully convinced in
my mind that we should give com-
plete freedom to individuals to go
about. But one has also to take ac-
count of the difficulties. Coming
from a constituency which is affected
by this and knowing the difficulties of
my people, I have to say that even
today the activities of the Left Com-
munists are so pronounced that they
have been burning foodcrops. In one
village by name Kokanapally, they
burnt 100 quintals of paddy. They
were threatening to kill any person
who came to put off the fire. This is
the situation with which Government
has to contend. So any talk of relax-
ation or abolition of the DIR should
take into account this kind of situa-
tion prevailing in the country.

‘Shri Dinen Bhattacharya (Seram-
pore): She should be detained under
the DIR for giving such failse reports.

Shrimati Lakshmikanthamma: Talk-
ing about planning, I would like to
say that if there was a little defect in
our planning and in its implementa-
tion, it was not because of anything

attributable to socialism as such; it

was because of the insufficiency of the
socialist content in planning We
should, therefore, inject more socia-
list content into our planning and try
to sew that the administration is tight-
ened up and reformed in order to
enable it t0 bear the burden. Thank
you.

Shri Hari Vishnu Kamath: At a
time when millions of men, women
and children in our counfry are on the
verge of starvation, when the plain-
tive cry for food is silenceq with a

" bullet in the heart, when employment
opportunities are rapidly shrinking,
when the goal of democratic socia-
lism is fast receding from view, when
the legitimate demand of the people
for the mevocation of the emergency
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powers is being mocked at—Govern-
ment is cocking a snook at the de-
mand for the revocation of the emer-
gency powers which are being mis-
used by the party in power, which
are steadily eroding the fundamental
rights and freedoms—when the Tash-
kent spirit is abroad for better or for
worse, when China is still menacingly
poised on our Himalayan frontiers,
the President has agked us to strive
for a better life for our people and
guide the nation with courage and
wisdom.

The food situation is truly appall-
ing, frightening, not merely disquiet-
ing. I remember the day when the
then Prime Minister, Shrij Jawaharlal
Nehru, standing there in 1851 proc-
laimed to the nation that in five years
India would not merely be self-
sufficient in food but would be able
to export food. But today, due to
the ineptitude, bungling and the dis-
honest policies of the Government,
India has been brought to this sorry,
humiliating pass when an abject ap-
peal for global charity has been made
by U Thant, Mr. Sen, Director General
of FAO, and the Pope. The food
situation has been so frightening that
in my State of Madhya Pradesh and
in Bengal, the police have opened fire
in many places and killed innocent
little youngsters. I demand that in all
these cases there should be a judicial
inquiry.

1 venture to assert that the biggest
achievement of the Government in the
last ten years has beer this abysmal
failure of Government to provide food,
an adequate quantum of food, an ade-
quate ration of food, at controlled pri-
ces to the people of our country. The
wide regional disparities in foodprices
coupled with differential per capita
quanta of food in the various States,
has highlighted the failure of the
Government to evolve a national food
policy. The President’s Addresg be-
fore us is perhaps the last address for
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this Parliament unless something
unforeseen happens. The Third Lok
Sabha will go down in history as a
unique Isok Sabha in more senses
than one. We have had unfortu-
nately two invasions, one by China
and the other by Pakistan. In res-
pect of China, the military debacle, in
the President's words, led to national
sorrow, shame and humiliation. In
the second the Pakistani invasion, the
brief historic September-war, we
were able to retrive national honour
and prestige, in the President’s own
words again. We have had, again,
unfortunately three Prime Ministers
in the third Lok Sabha. Two years
ago, in the 1964 budget session we

had Jawaharlal Nehru; in the last ses-

sion we had Lal Bahadur Shastri and
this year we are having a worthy
daughter of a worthy father. A
strange, tragi-dramatic, quirk of fate
in distant Tashkent has made Shri-
mati Indira Gandhi the Prime Minis-
ter of India, that is Bharat, that is
U.P.. that is Allahabad, an eminent
position for which her most outstand-

ing qualification is her illustrious
paternity.

Shrimati Tarkeshwari Sinha
(Baorh): Question. -

Shri Hari Vishnu Kamath: I have
no doubt that the Omnipotent and
Omniscient Creator has endowed her
with other qualities as well which
given an opportunity—and now that
opportunity has come her way—will
duly manifest themselves and enable
her to sally forth on her own and not
merely as the daughter of Shri
Jawaharlal Nehru. I hope that in the
coming months she will neither be
deterred, nor frightened by the so-call-
ed ill omens like the unfortunate tragic
air crash on Mont Blanc on the day
she took office when we lost a great
scientist, her right hand man so to

say Dr. Homi Bhabha nor by  the
earthquake on the 13th of February
on the morrow of the Jaipur session
and on the eve of the budget session,
and I hope that she will not be dis-
tracted either by the encomiums that
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are still being heaped upon her in one
form or another. What do you think
of this kind of encomium: “with all
the problems that India faces, India
has the most beautiful Prime Minister
in the world. At least every day the
papers will carry to us in the morning
a beautiful picture”. The author of
this is not my hon. friend Dr. Ram
Manohar Lohia, but the President
himself, Dr. Radhakrishnan d when
a great expounder of philosophy be-
stows such an encomjum it is quite
sufficient to turn any woman's head.

Mr. Speaker:
paper?

This was in some

Shri Hari Vishnu Kamath: [ am
reading from the Statesman, Sunday
edition; it is ‘on record’ . (Inter-
ruption.) May 1 suggest that this time
should not be debited to my account?

Shrimati Sharda Mukerjee: (Ratna-
giri): 1 do not know whether it is
actual or implied discourtesy. I do not
think that it befits the dignity of this
House and I think you should raise
objection, Sir. At least I am entitled
to raise this objection that it is im-
lied discourtesy. Even if he reads it
out, the manner in which he has read
it out, 1 do not think, is comglimen-
tary, Therefore, may I request you to
ask the hon. Member not to indulge
in this?

Shri Hari Vishnu Kamath: Who is
discourteous tq whom?

Mr. Speaker: There is onc thing
that I want tp point out, though I
might not agree with all that she has
said. It has been ruled here several
times that we should refrain from
referring to the size or the volume
of the persons who occupy certain
positions, but we should also refrain
from this encomjum.

Shri Harl Vishnu Kamath: 1 did
not.

Mr. Speaker: Even if anybody else
has done it . . . .
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Shri Hari Vishnu Kamath: It is
not disparaging.

Shri Hem Barua (Gauhati): If I
call you a handsome man, would you
object to that?

Mr. Speaker: I would not, but if
there is an ugly man, should we refer
to him as a ugly man? Would it be
all right? That would not be good.

Shri Harl Vishnu Kamath: The Pre-
sident said. Otherwise . . .

Shri Indrajit Gupta (Calcutta
South West): You will recall that
once Mr. Kamath himself, quite right-
ly in my opinion, objected very vio-
lently to some personal remarks
which were made about his appear-
ance by some other Member.

Shri Hari Vishnu Kamath: I did not
object. It was Mr. Swell who objec-
ted.

Mr. Speaker: I would certainly take
objection if somebody were to make
some remark about Mr. Kamath.

Shri Harl Vishnu Kamath: I have a
thicker skin fortunately.

Mr. Speaker: That is all right, but
sometimes I do not have the same
experience.

Shri Hari Vishnu Kxamath: I bow ta
your experience and maturer judg-
ment. I do not know why Mrs.
Sharda Mukerjee so violently objec-
ted or gently protested.

1 was trying to drive this point
home that the Prime Minister will
sally forth on her own and tackle the
tasks before her, because Man does
not live by beauty alone; nor is beau-
ty a recipe, an adequate ricipe, for
hunger in the belly, or for corruption
in the administration. History bears
wit=~ss to the fact that a little less
than two centuries ago beauty did not
save A royal woman, a queen, from
the guillotine. And in our own day,
charm has not saveq Madame Chiang
Kai-shek from being forced into exile.
I, therefure, urge the Prime Minister
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to go ahead with courage and faith,
with faith in God, in the people, in
herself, with sincerity of purpose and
vision, because where there is no
vision, people perish. The Prime Min-
ister is only one month old today, I
mean as Prime Minister. Her Govern-
ment was consitituted just a month
ago, and I find that in one in
one matter her Cabiet is on g
par with her predecessor's Cabinet
—the number is exactly 53. The
total number of Cabinet Ministers,
Ministers of State and Deputy Minis-
ters comes to 53, that is equal to a
pack of cards plus the joker.

May I ask if it is a fact that one
of the new Deputy Ministers was in
detention in Jammu and Kashmir for
two years on a suspected charge of
antinational activities? I do not want
to mention the name, but I hope that
would be enquired into.

There are also two strangers in the
Cabinet, two houseless strangers who
are neither in this House nor in the
other one. I do hope they will come
to this House, that very soon—and for
that I hope the emergency will be
lifted—there will be by-elections to
the Lok Sabha, and that the Prime
Minister herself will fight by-election
and come to the Lok Sabha as Prime
Minister and Leader of the House, and
displace Mr. Satya Narayan Sinha as
Leader of the House.

The biggest task that faces the
Prime Minister today, next to defence
preparedness,—now that the Tash-
kent spirit is abroad, perhaps it is
rendered easier a little—{s the esta-
blishment of standards, norms and
values, in public life and in the admi-
nistration, eradication of corruption
and provision of an efficient, clean and
honest administration. I make bold
to say that the devaluation of values
is more calamitous than the deval
tion of currency, and I am sorry to
say that in this respect of norms,
values and standards, the Prime Minis-
ter has not begun well.

Recently, there was a conference of
Chief Ministers of States. At that
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conference, I understand that a dis-
graced former Chief Minister of
Orissa was a special invitee; he was
a special invitee to that conference,
the only outsider, g man who had not
taken the oath of secrecy or any other
.oath. He was present during the
proceedings apparently to guide or
advise the Prime Minister. I do not
know for what purpose.

We all know, the House knows, the
nation knows the CBI report which,
by your leave and your historical
ruling, I was enabled to place on the
Table of the House exactly a year
ago, last year. Apart from the CBI
report, there is also against Shri Biju
Patnaik—the Finance Minister made
a statement on this subject in the last
session—ar. enquiry which is in prog-
ress, about his income-tax liability.
The CBI has done a clean, good job
this year in arresting the notorious
Walcott, the international gangster
and crook, and along with him some
of his aides and accomplices.

In this connection, you will recall
that it was Shri Biju Patnaik who
some time last year, with his own
bright scarchlight, enabled a  plane
hovering over his bungalow somewhere
in Orissa, where he happened to be
at that time—a fortuitous coincidence

—to land, at the very time, at the
very spot. (Interruption),

Mr, Speaker: An enquiry is going
to be made.

8hrl Harl Vishnu Kamath: There-
fore, I am only mentioning this fact,

Mr. Speaker: Walcott hag been ar-
rested and these enquiries would be
made, and therefore, the conclusions
would be . . .

Shri Hari Vishnu Kamath: I gam
not coming to any conclusion about
this. It was stated in Parliament; it
was brought up in the House,

Mr. Speaker: 1 know; there was
that statement; probably it was alleg-
ed here, (Interruption).
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Shri Hari Vishnu Kamath: He hap-

pened to be there at the time,

Mr, Speaker: Whether it was done
deliberately or it was something else,
that would be a thing which would be
known after the enquiry; we should
not prejudge,

Shri Hari Vishnu Kamath: I am
only mentioning the facts; it was rais-
ed in the House. I am not levelling
any charge.

Mr. Speaker: By implication, charg-
es are levelled; and we should fot
prejudge it. Let us wait for some time.

Shri Hari Vishnu Kamath: The
Home Minister made a statement in
the House on this matter and said an
enquiry was being made in this mat-
ter, That is why I am referring to
this case, Otherwise I would not re-
fer to it. I am not going deeper into
it,

Shri Surendranath Dwivedy (Kend-
rapara): The facts are that this matter
was enquired into and they have said
there was no connection so far as Biju
Patnaik and Walcott are concerned.
But the further Yacts are avall-
able over which the people want
to agitate. ...... .. (Interruption).

Mr. Speaker: There are no further
facts. He is only referring to those that
are there.

Shri Harl Vishau Kamath: Along
with Walcott, some of his accomplices
have also been arrested, and their de-
predations in other parts of India are
not known; it will all be investigated
now. It appears, I am told, that
Walcott boasted that he cannot be
touched because he has been in touch,
in contact with, some highups, some-
where, Let us see what happens
after this enquiry.

The other episode which amused,
rather than amazed people, was the
gubernatorial gaffe of the former Gov-
ernor of Kerala, the gubernatorial
gaffe which was aggravated by jejune
exnlanations afterwards . . .

An hon. Member: What is jejune?
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Shri Harl Vishnu Kamath: Look up
the dictionary. These evants have only
served to entertain the nation. But I
am sorry to say that instead of being
removed from the Governorship—
there is no provision, unfortunately,
for impeachment of Governors, in the
Constitution, though for the President,
there is, and I wish the Constitution
is amended for this purpose—instead
of impeaching and removing
him from Governorship, he has only
gone back and joined the U.P.
mele, .

Shri- J. B. Kripalani

(Amroha):
Jamboree.

Shri Hari Visnu Kamath:....Jam-
boree.

Mr. Speaker: I have no objection
to any particular word, but . . .

Shri Hari Vishnu Kamath: Mela and
jamboree are not unparliamentary—-
scout jamboree, etc.

Mr, Speaker: What I wanted to say
was this. I have no objection to any
particular word, but the manner in
which that is being said is such that
it appears that we are taking this
whole thing very light-heartedly. We
should not ridicule; that should not
be the attitude,

Shri Harl Vishnu Kamath: There is
a saying in English that ridicule can
kill. T am not deliberately ridiculing
him. Harsher things were said in the
papers. In Parliament, have we not
got the right to say things that are
stated in the papers? I am sure you
will agree that parliamentary rights
are much higher than those of the
papers. Of course, I am not compar-
ing the papers and Parliament, I have
not gone beyond parliamentary limits,

This former Governor, I understand,
is now being brought in by the back-
door into the Planning Commission,
perhaps to fill the vacancy caused by
my former colleague in the PSP. This
former Governor by his reprehensive
behaviour has forfeited public confi-
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dence. Let Government beware, If
they dare to do anything like that, they
will also foreit public fonfidence. I
will leave it at that,

1 will come to the other act of the
Prime Minister goon after she assu-
med office. I am inclined to congra-
tulate the person who has been the
beneficiary of that act. It is some-
what strange that a Deputy Minister,
who was rightly promoted to Minister
of State, was by a Presidential Order
invested with certain additional
powers and functions, so as to make
him virtually a de facto Assistant
Prime Minister, not Deputy Prime
Minister. He has had not merely a
double promotion, but multiple pro-
motion, I have no doubt in my mind
that he has earned his promotion to
de facto Assistant Prime Ministership
by certain latent qualities of his which
are patent only to the Prime Minister.
Those talents are latent to us but I
am sure they are patent to the Prime
Minister,

I come to another more serious mat-
ter—the way in which the foundations
of our democracy are insidiously being
undermined. We have saved our de-
mocracy from Pakistani invasion and
also from China. We will save it from
any aggressor from outside, But let. it
not be said by posterity, by history,
that our leaders by their acts of folly
and shortsightedness undermined the
foundations of demo:racy, There are
two committees—the Cabinet Sub-
committee and the Parliamentary
Committee presided over by yourse!f
to consider the matter of the Punjabi
Suba and they are continuing their
labours, Latterly we have been told
that the Congress Working Committee
has also inted ub. to
go into this matter and I have it on
reliable authority that the Congress
members of the Parliamentary Com-
mittee are being summoned into the
presence of big leaders of the Cong-
ress Party . . .

Shri Tyagl (Dehra Dun):
party affair.

Shri Harl Vishou Kamath: Parlia-
mentary Committee is not a  party

44
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affair. I do not know what has hap-
pened to him since he resigned. 1
understand that the Congress mem-
bers of the Parhiamentary Committee
are being summoned day in and day

out by the high-ups of
of the Congress Party and
genily told, “Better try to pro-

crastinate and delay matters, so that
we can decide it first and then the
Parliamentary Committee will rubber-
stamp or okay whatever the Congress
Party has done”. I do not believe
when the SRC wus appointed, the
Congress Party appointed a sub-com-
mittee trying to procrastinate matters
in this manner, But this is being done
here, I protest against this. If this is
not nipped in the bud, I have no doubt
that matters will grow worse. 1 do
hope they will not, and the committee
wil] be able to function normally with.-
out any interference from the parly
committee; and, you will ensure that
the party does not place national in-
terests below its own interests.

The other matter I have 1n mind is
abont the Vice-Chancellor of Kuru-
kshetra University. It has been raised
in the House. A Vice-Chancellor is
supposed to set an example to the
students: This Vice-Chancellor was
removed from the Madhya Pradesh
cadre of the JAS after an enquiry ins-
tituted and conducted by the Chairmon
of the Madhya Pradesh Public Service
Commission, ot the orders of the
President, but subsequently appoint-
ed as the Vice-Chancellor of Kuru-
kshetra University. This iz being en-
quired into by the Chancellor of the
university. namely the Governor of
Punjab. I do not know why it is tak-
ing such a long time Meanwhile, the
Vice-Chancellor, Dr. Bool Chand has.
T am told. circulated a letter all over
the country to various people and that
is worth reading. If vou get a copy
of it. you will ind what kind of man
he is. [ do not wish to o into further
details about this matter.

With a view to tighten up wund
streamline the administration. to see
that high standards are set up and to
provide a clean and efficient adminis-
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tration, the Administrative Reforms
Zommission has been set up and the
Chairman and Members of the Com-
‘nission are anxious to start work.
3ut due to delays in certain quarters,
the Commission has not been able to
rtart work. We have conveyed to the
(overnment that we want to start
work next Tuesday, i.e. 1st March. I
(o hope Government will enable us to
start work as we intend to.

I do hope, therefore, that the new
Prime Minister will take into con-
sideration al] these muatters which
bedevil the administration which 1
have pointed out, and so act that
posterity will not duoscribe her as
functioning merely as Indira in Blun-
derland.

There are sume other matters which
are also causing us grave anxi
The report of the Committee on Pub-
lic Undertaking hes been placed
before the House. 32 undertakings
were ex d by the ittee, for
which the original estimate was
Rs, 500 crores and odd, but the final
estimate  has gone up to
Rs. 1,000 crores and there have been
no adequate returns on the invest-
ment. There is @ reference to that in
the President’s Address. I hope they
will be geared up so that they may
give adequate returns and will not
continue to be a dismal failure as
they have been so far.

13 hrs,

Coming to the question of prohibi-
tion, I do hope that this expensive
farcical fraud of prohibition is well
on the way out. Take my poor State
of Madhya Pradesh. Even to provide
one und odd crore of rupees the Chief
Minister has not been allowed to re-
lax prohibition. That is the prestige
question coming up. Still he has not
been allowed to have his own way
with regard to prohibition. Mysore
and Maharashtra have gone ahead of
himm. I do hope there will be a uni-
form national policy and prohibition
wil] be lifted along with the emer-
gency powers and Defence of India
Rules which have been with us too
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long and which are being misused.

Even the Lok Sabha by-elections are

being postponed. I do not know why

they cannot have the by-elections to-.

Lok Sabha. Is it just to give an ex-
cuse to members of the Cabinet that
they get nominated and come by the
back door to Rajya Sabha and not

elected to the Lok Sabha? The Prime .

Minister should fight a Lok Sabha
seat if possible, and so also my
estecmed frieng Shri Asoka Mehta
(Interruptions),

Then, Sir, I would like to refer to
another qualification of the Prime
Minister, that is to say, that she has
got or she is endowed with foresight.
She told the editor of Al Ahram of
(Cairo recently that as far back as 1954
when she visited China with her
father, that is the year of “Hindi-
Cheeni bhai bhai”, when the honey-
moon began in 1954, as far back as
that year, she sensed danger from
China and told her father so. Her
father did not agree. She head
better foresight than her father,
and her father only agreed
with her next year. A year later he
agreed at Bandung. I do hope her
foresight will stand in good stead in
the coming years. 1 am rather appre-
hensive, because at the same time, in
1959-80, she is reported to have said
that Tibet is, soon after Dalal Lama
entered into India, a feudal State
and there is no room for a feudal
State in the World, implying there-
by— she did not say in so many
words—that perhaps Chinese presence
would do good to Tibet. I do not know
exactly what she meant, but she said
that Tibet is a feudal country and it
has no place in the modern world. 1
hope she will be eble to give us the
leadership against China, against
hostile China, against neo-imperialist
Chinm, that we need today.

It is gratifying to fAind that the for-
mer Prime Minister of Japan, Mr.
Kishi, and the present Prime Minister,
Mr, Sato, both, for the first time, last
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December, warned Asian powers
against the Chinese menace. I do hope,
I do urge India, the largest democracy
in the world today, which with the
labours of us all together, will be-
come the greatest democracy in  the
world, to take the initiative in this
matter and call the nations to a global
struggle of democracy and freedom,
and in that struggle, I do hope
that in this global defence of demo-
cracy and freedom, the USSR
(Russia), America, Britain, Japan and
India with other like-minded coun-
tries, democratic countries and those
who appreciate the memace of China
will come together and contain China.
If a joint warning is today given by
these five countries—not separately—
by Japan, India, Russia, America and
Britain, T am sure that China can be
contained. If Russia, America and
Britain had jointly warned Hitier in
1936-37 perhaps the Third World War
would not have come.

One word more about Rhodesia. The
Foreign Minister, Shri Swaran S:ngh,
told us in the last session that the
Government is in ‘ouch with the OAU
States of Africa. I want to know what
contacts have resulted and what India
proposes to do in that malter after
the proposed contacts with the OAU
States in Africa. Rccently we found
from a press report that Zambia of
Northern Rhodesia had appealed to
the Government of Indla for some
help. I want to know what the Gov-
ernment is going to do with that.

Lastly, 1T would say a word about
Vietnam. It is deplorable that
America has resumed bombing of
North Vietnam. But 1 do feel that but
for the intransigence of that global
war-monger, China, [ do feel, I am
poritive, that the combined effcrts of
Russia, of Britain and of America
would be able to evolve pemce for
Vietnam, and in the near (future
under U.N. auspices we can have free
elections to determine the future of
Vietnam and re-unification of Viet-
nam.
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In the end, before I close, I would
only like to say that we on this side
of this House, though we are so
few and they are so many, during the
last few years we have tried our best
and have succeeded to g large extent
in  opposing the misrule of the
entrenched party in power. We have
tried to oppose and expose the misrule
of the party entrenched on the other
side, enternched with their cohort on
the other side—those ministers who
adorn the benches there. Some of
them have no business to be there.
But we have to face realities and they
are there. I look forward to the day,
in the very near future, with your co-
operation also, when the Opposition in
this country will be able to depose

these people so that in our India, in
our great country, there will be
lite,
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Shri Harl Vishnu Kamath: I do hope
we will be able to depose them so
that there will be life, abundance for
every man, woman and child in our
country, and there will be true pros-
perity and progress.

Shri Heda (Nizamabad): Mr.
Speaker, Sir, some hon, Members of
the Opposition have complained that
some item or the other does not fgure
in the President’s Address. Shri
Dandeker’s point was that this year
the problem of corruption does not
figure in the President's Address.
Another hon. Member said that some
other type of thing, for examp'e, the
increase in prices or some other
matter has not appeared.

13.08 hrs

[MR. DEPUTY-SPEAKER in the Chair)

The characteristic of this year’s
Address is that it is the shortest
address delivered in the past years.
Excepting the Address delivered at
the time of 7ame duck’ session, this
is the shortest Address dellvered in
the past 15 years. If we accept the
theory that it is good to be short, we
should welcome this Address all the
more, L.
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Many hon. Members have referred
to the food situation. 1 would also
like to express my views on only two

aspects. Sir, we are short of food
this year and we are facing lot of
difficulties. It is due mostly tu the

failure of crops. No doubt, tor the
past one decade or more the produc-
tion of foodgrains had been on the
increase and, as my hon. friend, Shri
Raghunath Singh said, the production
of foodgrains had been on the increase
at a faster speed than the increase in
the population. But the fact remains
that the people are changing their
food habits and the consumption of
food per capita is growing. These two
things have combined, and that is why
this year, because of the wide-spread
drought canditions, we are facing food
scarcity all the more.

Another uspect of it is that the
zonal system, particularly the State
Zones have been opposed by many.
1 fee! that there i3 nothing sacrosanct
wbout the zonal system, eithaxr of one
State or of a few States, or no zones
at all. In this regard, I am reminded
of a dictum propounded by Vinoba
Bhave, He said that fhe non-insis-
tance of any particular system is the
best system. The words of Lord
Tennyson in this respect are remem-
bered by all:

“God fulfils Himself in many a way

Lest one good custom should cor-
rupt the world.”

The words “good” end “corrupt” are
very important. Therefore, to keep on
changing is the best system. We
should assess the results of any parti-
cular system from time to time and
when we find it needs change, it
should be changed. Today we find
that the present system needs change.
The Food Minister has assured us that
he is re-assessing the situation. But
he may not be able to take any drastic
steps in the mid season; it can be done
only afterwards.

The main object is to procure food
from surplus. States and wmke it
available to deficit States. How to do
it? There are two or three ways. One
is compulsory procurement; another
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(Shri Heda.]

is free trade. Both of these are extre-
mes. But there is a third way in
which we combine both these extre-
mes. I am stating this view from
practical experience, Last year there
was scarcity in Kerala and food had
to be rushed. The District Collector
of my constituency was asked to pro-
cure foodgrains, What did he do? He
called a meeting of the traders and
told them “I will allew free market in

foodgrains provided you give me
a particular ratio of the food-
grains arriving in the market at

a price fixed by the Government.”
They agreed to this arrangement and
50 per cent of the market arrivals
were made over to the Government;
the other 50 per cent was taken by

the traders. In this arrangement
there was neither levy, nor pressure
on farmers, nor  discrimination

between small and big or influential
and non-influential farmers and yet
the Collector was able to procure
more foodgrains than was anticipated.
So, there are ways and ways of pro-
curement. But procure we must,
because without procurement it will
not be possible to ensure distribution.

Then I would like to refer to one
particular aspect of our economy.
Today the market has become very
tight.

ot gvvt W wBEE (W) ¢
Imay TeET & o F sgEe
T § 1 gE ¥ argh Al &
Mr. Deputy-Speaker: The quorum
is being challenged. The hon. Mem-
ber might resume his seat....Now,

there is quorum. He might continue
his speech.

Shri Heda: Market conditions have
become very tight and, therefore, we
are facing new problems. Quite a
few Members of this House are feel-
ing agitated on this matter. A num-
ber of sugar factories have refused
to make payment to the sugarcane
growers for the arrivals of sugarcane.
The reason they have given is that
they are not getting adequate finance
from the Reserve Bank or other
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financial institutions, and therefore
they have no money to pay. Neither
can they sell sugar, nor can they get
any advance and, therefore, they are
not able to pay. This is a very seri-
ous matter. The crisis in the sugar
industry is only a symptom. The
same is the case in other industries.
It you look at the flotations of new
companies for the last one year or
more, you will find that there is
hardly any subscriber for shares.
The managing agents and their
friends subscribe a small percentage
of 2 to 5 per cent of the total share
capital. The rest of the money has
to come from financial organisations,
mostly under the Government. The
situation is such that ecverybody is
approaching Government for finances.
So, there is greater pressure on Gov-
ernment resources. Therefore, I would
urge upon the Finance Minister to
take note of the serious situation. If
you look at the advertisements in the
national dailies, emanating from Delhi
and other metropolitan cities, you
will find that a number of big corpo-
rations, limited companies, with
assets in crores of rupees, are coming
forward and asking for deposits at
a fantastic rate of 12 per cent inter-
est. What does it show? If you
include also the commission which
they have to pay to their agents,
it comes to 15 per cent. So,
they are prepared to pay 15 per cent
for the money they are getting. This
is not a situation which is conducive
to economic growth. The Finance
Minister should take serious note of
it....

Shri Dinen Bhattacharya: Who is
here to take note? No Minister is
here.

Shri Heda: He should adopt cer-
tain measures by which there will be
free flow of finance for various eco-
nomic activities in thc different sec-
tors of industry.

Shri Dandeker had come forward
with a strange plea. He said that
Government are not holding elections
in Kerala and Orissa beceuse they are
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afraid of facing the people, He for-
gets facts; I do not think he forgets
facts but knowing them well perhaps
he puts forward this argument. The
fact remains that if the Assembly
clections and Parliamentary elections
are held at different times it is the
Congress Party which will bave an
edge, an advantage, because the Con-
gress is the biggest organisation,
which has the grass roots in every
village. It has got a number of
workers. So, it will be in an advan-
tageoug position, ag compared to the
other smaller parties, if there is
simultaneous elections. Therefore,
this type of plea will not hold any
ground. We have been following the
system that whenever it is possible
we should bridge the gap, bring the
Assembly and Parliamentary elections
together, so that when the election
fervour is there, it is held as it is
advantageous to all concerned. This
has been done on a number of occa-
sions in the past. I think the biggest
gap was in the case of the former
Andhra State where the life of the
Assembly was extended by about two
and a half years. 8o, this is not
something new.

Another point that was made by a
number of Members—a very disturb-
ing fuctor—is the continuance of the
emergency and thereby withholding
by-e.ections to Assemblies or Lok
Sabha. This is a factor which has a
direct bearing on democracy. Sir, our
democracy is stabilised and after the
Tashkent Agreement there is no
danger so far as Pakistan is concerned,
All seems to be going according to
schedule, though there are doubts and
Pakistan, day in and day out, insists
to discuss Kashmir though we are
very clear and adamant that we will
not discuss Kashmir at all, that
Kash is not negotiable. There is a
real danger from China but this rea:
danger from Chima is going to remain
for a long time; it is not a shortrange
affair.  Therefore withholding by-
clections, I think, is not a good
augury. It does not show or add
strength to our democracy. Therefore
we should tuke away the emergency
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Proclamation and thereby make it
easy to hold by-elections to Assemblies
and to Lok Sabha. These by-elections
are very useful They show and make
it possible for parties to feel and to
test the wind, how it blows and there-
by they can adopt their policies.

Another point I would like to talk
about is administration. Luckily, a
very good Reforms Commission has
been appointed and a man of Morarji-
bhai's calibre is heading it. Of course,
it may take time, but let us hope that
when the report is made available, it
will have far-reaching repercussions
because today we have formed a cen-
tralised bureaucracy. In spite of
Gandhiji's teaching—Gandhiji was all
for decentralisation—we are centra-
lising mores gnd more and thereby
burcaucracy is being benefited. I do
hope that as we had taken certain
steps in the Industries Department
and thercby created a simplicity of
the procedure, bureaucracy's sphere
of working was limited and the coun-
try was benefited, we will adopt even
before the report comes such mea-
sures by which bureaucratic delays
can be easily avoided.

With these words
motion.

ot o o wefee (wiysav)
fedi wiww anga, & wsgafy dr &
Wqw & graeg § o TRTA TFA W
aw fegr w41 § IAF FRYA €A &
fig mer goT § 1 97 § WOUET &
e HE @ g K Raur f fw
foq @y # o & vasvg  fawmEr
NTg  IEFT o 0F g0 R agl wY
T § AR qg & wET WED | R
w % gafgs § 38% Foferw At
¥ G &) FEAT WG, TWE T8 #
Wt Wi fadiy ¥ o1 agr s #q
&1 ARl aRe § e et Y
F w2 w00 § 1| WAL IHE ATOH F
ag, I & gnfer & agwa af
Z1 A% | 9% faerw uF weregt 8
facre ®7% xwi w1 fe ¥t G

1 support the
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[t 7o Fao qerferr)
FCAT TT HAF FY A FAT WAL HT-
g AT aafeet § o g &
faems & | agi a8 T faegw @
St AR gyt § W awre g ad
AT FY AT FLAFA & | K AR Ao
g fedY g agw, wod q@Ew ¥
fe gut St Wo T T@RR wE
ITF AT H o gAT AV At ghet oY
t AR gAw & gadew gom o@ I-
T qTA QT A fE wemr A, e
#, wgx A A N 77w wE § 1 T
og | HER GAT IqF SI< 9 FUT F
agt St T1 A wreaE afoar v ag
agar ar &% v fa g fwtfeaT.
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sl gwm W wWW@ : SqTedw

agred, qaw i wogfr aE d )

JuTerR WP S A WY
uF AW g omr g A S oweAr
qrae S w5 )

it 7o firo qenfiee : & s w7 @
qr f& fld SAT F T 42 @ AT
TE A TE TS gy 9T #
agwi a1 gare faifeus a% o= woe
% geatfe ¥ qv qifaa & ST
AHAT @E ¥ I FE W@ 4 ¥ 39 50
qg N AW 9 § wE Al w17
T WY g O §e R & A1
Yo A RYF O
Az g & 1 A g PridfeaT wg
@ ¥ fr wrE ame Ad @, W fEwt a3
T 3T 3 {T w1 a8 g ¥ @y
€ A A A ot wwy § L R A AT
HA 0g & % o F Frraor aE At
& 37 2 wTifE oo T F1E awE
a8 qr, Tad F WFITO F FAA gy
dar grar &, wEETY F qETE qw G
DAL o g OF Wi ST wE E AW
arer ¥ figer I | gETT AT Y AR
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TRT ], BT 3W J, AR W F wAHT
TR A § g A g fe e g
qFET HEY §, TN WFAT WA g |
W g IS TS T A ) e aT
N st wrE Iww qFfaer awigd
¥ frr o gufeer # aw &
B UF ¥ AT FY g gfaw dy
foradt ag 1 faed of 1 qg A T )
T FI Y A% T § AT A9 A
o & f ag Wi @ faen we g
g | €Y 537 98 FIT ¥ AW q WX
quAT a1F & T Fe 4 ARoAgT 18
A F w7y § ST 9g I W A
fog 1 o qwy wTaT qg agighy ¥
|qE AT T q9F HTAT 99T 1 &1 IqF
fere gl wAr g aw far ) # o
oY gAmar g fF s o g o Ady
SUT ") a4 § I WY g fawe g
Y i g I AF € § | W I
FA R FTIGT] | AU EF F Fg AL
A E | AT A AT EFTH A F
% a8 WY 79 g § W7 g § o
¥ gy e & f 34 v # gwr
W T & A AT FINT | AL AT A
1 9 78 & i woer &1 ar wfe
e FT FTAET & wrg 7k e oY
& TggT W@ AW A% & g9 A
afer ¥ § 1 % e fag oF amgr
wAS qa wa &1 gy ag gy
& ¥ | AT IR A@GL T AW
21 o IFN T qC O FE@T F
frar, dm #Y afec gala @2 fear @
Iq qa g% GWAT T {§ el 6w
) for 1w & A 5 AR E
fe< fag 7 g av ) faar,

Koz fs § wodm gwwIT fw
ary famizes admne )
¥ o ag 79 e g @S A qn
qr, A A, N w7 & wT wTRAT W
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Iait g8 Fag g€ & | vafan R |
g sty wmar e A0 fwea @
T g, qT A9 NG R | W9 AW
aa § i gaTu zrar @ an ? gw An-
faude & Fm w7 9TEY § | FE AT
At aifeer T A W @ wfex
IFH @ & FY AT, g fE Tag
¥ HTA | WTor TH WX T HE & % g
Aol # aEgh F awg § IFA
A T IFR FAD aTEE A W
T YA ZH T WY Fg FFF § 9 g0
g & ag W g awar § fv oaww &
wafa® IF e@Aw &_A Ay gl
ag gurdy & 9% W1 T g1 ) W
™ § A g 9T wHEN & g
¥ fdAT® Fga1 T¢ UF T q1G R |
gl o A & aeT w0 T qineR
% Y guT afdene F @ qwT FT
watfeat gaT &, wREI & aq g
g & vay g faeifot S1 aga
agr fzar 3 ¥ wgr oar f&
AN T § A wIEw K
W ! aa ek w
TR O Iq TR 7§ AT Y @
¥\ gt o« g SRR & it Frfreex
T ot I Tt S g e -
¢ w1 5 dar & fefons gz § forerey
fe g & arw aft g 1 W
wyaai ¥ wgr 1 & & gwe a@i omn
@ § W @ gl & ang Ear av
fi§ wa ST A FAT WP A AET ?
TE gAY T ¥ WFET T a1 A
a% 300 #ra ¥ Fg&T FT S WAT §
IgH & wAET aF TR WA @
ot & faal & Wi o e & a
ot | T gg w1 gy oY | A @
femt # @ wra a1 o ag O @ v
wr gfem v 6 § W ag aifE
T aft A fiee gerT @ET W § ag
I o< wTaw QT 1§ qrea a fn
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forelt WX & ff & A% HmEw gy <
$— '

‘qraey Wl &Y § AER W AW
wferw & 1
fod wow § e ok fear feww €1

T GT W § agt aa iy W
7 @ T fedt afrwt aw @
w7 ot § fe @ gefR F e gw 9w
At & fag A w1 fora /WY )Y W
aré & et AT g

Tregafa ot & wmaor § 4w IR
fors fear § | 3% qq S9ara & oy gy
fawy & § fe 3R gETd oAl
1 ardw 7 ¢, g v A arhw
A ¢, w3 ama g el W
A gH smw F7R § 7oA n R Y ;W
¥% 07 o oft § A @ W ¥
grg a7, we f& ag ooy e
fare Qw7 agd £ I At fr W7
ag q¥ " atfed go § 2 ag oy,
AFaTAT gu § IAEY ATE @AV gW

- eqra A & & fw v o waw Tm

wwit F fear & <forw w1 9 @ ooy
aunT s g g afEs o af &
aifeeam & &g gawiar e & ame
A3 378 AR wA & fr gard gree
iesaff 81w v bt e @ am &1
I ®T W w&fe gare wew
¥ gawan & 1| g dard ¥ gr w0
Tz gardy T Wl e fnfr

fecht efteT aTEw, gx wOAT WY
T ) Wae $1E wEh W dar oy
¥ g wgt 39 W foagt W
AT ge & o

ot wrwew o : (g awr
i) cegn
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st qo fwo wwfer : &7 1948
N wef A A W FHRTEA-
% e wfeom ¥ I @ ami
o 1 ag fegaa i g @
ot g & 3% & e § wo< saner
A9 AT §@ AW ARG dF.T £ a6
T, g T wgFE< A ww
w1 § g7 %7, ag fredr amf A
TF 4 § QT Y, a%E ¥ OF FA qA7
T} | YR WHEE & g9 Jg WA
qzat & fw gy @erE At are 2w Ay 4@
AT SATETEART G BT qIAT q€r &
o\ wa ag s fawar mar @ f g
ag Tora %Y wEre § | dTw w7 €| wwd
# 50 FIIY T ¥ THATA guT § WR
wq g BfAeta a1t 50,000 WFT TH
AR ¥ €A gAF ¥ AW § | @F
gomar s a1g & gey fax g e
qfaarar R Hfmrgz Fiw aw,
Tg WY AT @ & g § Fwoew
/IO G919 % aaF § o wr  wie
W W & W feewm & qwera
wifa| § | "I gH @U% & T g
‘9 § T TR & gafes g
aqara °g § fF @i §% mrw A
T QY Tfge | 7w weTE Howw X
@ | A9 F Ay F @ A
IE@T § | qgT w1 183 W@ KT WEY
s gy qang gf & 1w we
agt w09 FQT 15 qT@ AT qAA
T WX 4 FAT & AT AT
ST WX w147 FT6 &9 HATA, HAW
IR TWIE g0 | Hg IE TR
¥ WrewwT 1 AT § IqH 15 FAT
& 0w EETE w1 A NN § a8
W g § g w6 | v faw
? £ wufie T @ § oL X A
QO & @1 faege AwE s W
g e 3 @Y v & @ g
et & fet ¥ wawy, W o
FE g & o S § AT T A Ay
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w1aw @ § AT forgiv wviy agi ¥a &
w® s & f& few @
o7 agRd 7 I agt wv fEa g,
ot RF F WER & g, IgET
et feet & #1E oo 7Y a1 1 o o
# 3g @R § oA g A gX ow adA
taR g EfFenagi G ara @
o d1 ag & £'F mag fee w1 @ oar
e gadt awg ag & fe w ga w
# 41 gpfema adt faweft @1 fo7 5w
T § Y w1 owr v g frd s
g SHT A |
A o g a § 1 IR awr
w1 fHgr & | 99T oA gETU &R @
t W w@ & g o9l e i
FT TFAT E AT TR/ UF G A WA G
‘T d Ww AT @,
fagrat & gwatd gEY YO
I & wig U X I 04,
wrfrfmtgademidram g’
¥ T § fE gw @ oA § gei awr
w7t &9 AT mar § 9w A0g faw @i
A T 99 § IAH 30 HT Y SwmEr
T qTE FY A fA=T &Y 5w gg HNeqr
T A & foed 6 3000 w0T v
gy feqr smar & saH faw @i w0
g %7 fgear vt & 1 & Wi F1 qqer
g f& qure ow ¥ w7 2w g A7
% fau gomg A feg geeT #) fear
s w7 g surer A Ay F1f 0% g%
feax e qm Afvw | go fro ¥
S am oY g€ A qE W 3% ag
9 9T 931 & IEwT ¥8 AE fwar mar
& 0T TR TR & e Hdow &
fget ¥ g8 WY A W § 1 gl 0F

fr w7 @ fgare B § @

FT 1% g¥e IAwT KT WAy ) IRA
Ia% qrfas oo feur ) widanT
% o oF o T & I QT W
e o a% ag et 7 ffy qgd &
TTIM @R
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frg ® dex Wi ¥z faom g @,
Jgh a1t § 1 FHAE TG K I
& Wi Ig WA A T AT @G !
faret, & @, grewmT, iy
Tg ¥ M@ N g 9@ o
G ¥ @ A F A e, qg v
fs gat 9@ TERe W gfem w0
2T M (= T AMfgu—ag I
aff frerd | BE ® deX oww
vizfrn gmd, v f gs
adf fem o @ Wi ot e
wH WA & awe g, vak faw
deT ATE T AG fwar &, aife ag
i ord & % )

e qydwa & o dow ag
ur & 1 ag Chfre smar § | 9w
£ AT 10,000 TR AT 20,000
fecrm-gleeT 481 w31 1§ T
aga & wwh w7 owA & oafefrde
gufa w73 § @ A gl
thfy,  fedmrgeer W gt
fares wra &, ¥ a7 foww €, wifw
qa ¥ #rf IR cIEy A & ww@
W fER &, Al I A
o oawdt

g & T I

@ &1 gEmr o o#® T
Bt wTH A FT G, IT 1 AT A7 TS
faerr 3 1 & & AR feRgET w1 oUW
gawan g | & a8 sfawfeow o
@ war g—& Te A a@ w@E
MNT T TE A IE@ A T W@ g,
wgh 9T g WO X OF q@g & A
fergeam %1 faderd #1 gewen &
7 dt @ oFwEn #1 T e
Je@ 3§ |

A B i ® faq mENT
o gfear A axvag feaf o€ &
w1 g8 #t o a7 § fe forr et o
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aw qx §, fom & sy g o7 v
gk @ 97 1 I5 EE WiT WY
& ? W gag § T O § fw
fafree & =% g oy w0 wg
AN §5 T g€ &, @ W WA
™I T R %8 e A fear o,
AN F FH IT F W ng W
e A go agfmm S oy F 2 A
i &, Afew 7 @Y w7d ¥ fo g
aedl Wt @ fgm oo ogwer & 7
I F @ETT @@ ¥ famw
aff & 7 et § 7 ¥ W MY
faqad & 9 & 37 @ wwr geen-
wrarg @ gwdr g o

dar fe mx qa T@ GO g
w1, ¥ R TEAUA yHaET H, wa oy
*$ B O SrruH o o §, fora A
q fffama T fomar g, faw w
AT A w7 AT ey qig a7
foeft & 1 0 dAfma A e A
T agTmEmEmgm 1 & wgn
wiEgm g fF @ T I€ T
wifgr, w@ifv oz & qofed &
Nz A1 ag aga 1 I § | gne A
WE afeenT ¥ a® g, q@ <
FHTX A AN AT AEA, ITHT WA
wWiae @ a9 €t gy yv@ § fw
1§ TH v 7 geafes oftn aemé
arg, fow & agg o & W wnw aw
o 37 # aw & fan gr Awfew
agfead & 9@

o T 3o T & "% g, A
RN W ag T oW w7 QG g, o
v fw 7 fedl 0% & arl
3 % ot 35 g o7 mee &
wifgq + & wT £ gw @AW E
N A AT ¥ §, I@ W WA
o F§ & WY Ay e § 1 Az
s fem goq feww fedie W

W oa e
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FoR wgwA ¥ faq i A wie
wT § 1 A 9T &1 JuT WY g
< faar 9 w1 S g § A da
@ & 38 % fau 37 #1 s wk
% fad ) fo A R e & e
o & A a4 e ¥, af T
¥ AT g T I FT A faw foary
AR T i AT wdiE A R a9
e A, I 7 W@ fror A weg @
wr§ T8 I Al

oft FHG & gAY G g9 w7 e
oy | wgt aF @ AEETQ &, gl
gL A I AT AR A TF FAE
AT §, N NET AR A AT |
T A S ] | AW g e
ag A fog T q¥ qgf, 3@ 9T
TR FW FT H¥FT1 gard g 1 faw
SR W A G § qg W Y
g ¢ F Fwaw e, e oy oagr
9 qEesr gy |

W SeE & arg § weewfy o &
N X W W gqEE ¥ 5@ w6
v @ g |

Shri Dinen Bhattacharya: Every
year, as usual, in his Address, the
President creates hopes about tiding
over economic crisis and assuring all-
round and enh t of
our international prestige, but these
hopes have been belied without ex-
ception.

An t of the and
political situation prevailing in the
country will reveal that there is utter
fallure anq utter chaos in every sphere
of our life. The economy of our coun-
try is almost on the point of collapse
and this is due to the policies pursued
by the Gvernment so long.

The Government proclaims about
establishing democratic socialism and
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many other big things, but, in reality,
they are following a capitalist path
of development and as a consequence
of. .t:hat, our economy is facing such a
crisis.

What is the policy of the Govern-
ment? It is nothing but a policy of
collaboration with foreign mono-
polistic capitalists and boosting of
indigenous monopolists. It is a policy
not to remove the grip of feudal
elements in our system of agriculture
but to compromise with the land-
lords and feudal elements in the counw
tryside. It is a policy of complete
negation of democracy and establish-
ment of autocracy and rule of law-
less law, Emergency and Defence of
India Rules.

The Year Book of National Aec-
counts Statistics, 1964, published by
the U. N. Statistical Office, gives
roughly comparable data on per capita
national income in respect of 70 coun-
tries. India ranks third from the
bottom—not from the top; it is 67th
from the top. It only shows that,
despite the tall claimg of three Plans,
India ranks among the poorest coun-
tries in the world.

The claim of building an indepen-
dent economy has also proved to be
an illusion. The dependence of the
country on loan and aid from imperia-
list countries, specially from the Unit-
ed States of America, has been on the
increase and it has now reached a
point dangerous to the honour, inte-
grity and freedom of our country. The
question of repayment of loan is ad-
ding to the burden of our country. It
is calculated that 20 per cent of our
exports last year would be required
to service the debts. Out of Rs. 2600
crores that Government proposed t{o
borrow during the Fourth Five Year
Plan, Rs. 1500 crores will be for the
repayment of the loans alone; and
these loans come mostly from the im-
perialist countries, and specially the
USA. The foreign exchange crisis has
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been further aggravated because un-
restricted and free scope hag been
offered to foreign capital to exploit
our country through more and more
collaboration agreements on condition
of having major shares and huge
amounts for technical know-how and
services. In the whole of Asia, India
guarantees the maximum profit to the
US capitalists and to other capitalists
also. Our factories are so  planned
and designed and built that instead
of our dependence on imports lessen-
ing, actually the demands for im-
ports, especially of maint mate-
rials, have been increasing. It is ex-
pected that because of the import diffi-
culty, nearly 40 per cent of our pro-
ductive  capacity may go unutilised
in the near future. Even now, I know
that the projects and the industries
which are there in collaboration with
the imperialist countrieg are facing
maximum crisis in regard to imports
crisis for raw materials. It is due to
the blackmailing tactics of foreign, es-
pecially U.S. monopolists. Although
so many things are being said day in
and day out by the leaders of the Gov-
ernment to the effect that we should
achieve self-sufficiency and there
should be a lessening of our depen-
dence on foreign imports, yet the real
position ig that our technicians, our
scientists and our intellectuals who
can really deliver goods are not get-
ting opportunity and are not getting
the necessary resources to bring out
import-substitutes for lack of which
our factories are suffering so much
today. Take, for instance, the case
of non-ferrous metals and some che-
mical items. The chemical factories
are on the point of collapge. In Cal-
cutta, 1 know that so many factories
fact h 1 products are
facing insurmountable difficulties in
getting the raw materials for which
they have to depend exclusively on
foreign imports. On account of the
cut in the foreign imports, these facto-
-jag are on the point of collapse. This
is true not merely of the chemical in-
dustries bul also ot the engineering
industries.
So, 1 would emphatically state that
‘he policy that the Government are
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pursuing is = policy of dependence
on the imperialist powers. I know that
there are socialist countries which are
coming forward to give us aid and
Felg, especially the Soviet Union, But
the Government of India are utilising
it only a~ & manoeuvre; they are not
ugirg the aid from the socialist
countries, especially the Soviet Union,
sn a sincere attempt at development
.f the basic industries, but they are
using it as bargaining power for get-
ting help from the US imperialists
and cther capitalist countries. The re-
sult naturally is what is prevaiiing
in the industrial sector and in our
cconomy. Government are giving a
geod-bye evaa to those policies on
which they had given assurances on
the floor of this House and outside. I
find that they are having collabora-
tion in respect of the fertiliser facto-
ry also, Today’s papers ghow that in
the gteel factories, the complete con-
trol will not be in the public sector,
but some foreign and indigenous
monopoly capital will shere in  the
ownership of the steel factories that
might come into existence in the
future. That means that Government
are abandoning the policy which
could have helped our country to
stand on its own legs; instead, they
are adopting a policy which will make
our country perpetually dependent at
least in the economic sphere on the
imperialist powers. Taking advantage
of that, these imperialist powers are
forcing us to abandon certain values
and certain traditions of which we
were very proud namely that being
a democratic country, we would stand
behind those dependent nations which
were launching their struggle for
freedom,

We are seeing what ls taking place
in regard to Viet Nam. Sometime
back, our Government had the courage
and the guts to protest against the
barbarous bombing over North Viet
Nam. Even that meek protest has
now been abandoned completely. The
country would like to know why it is
s0? Even this has been abendoned.
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The people of all countries in Asia
and Africa expect that we would
stand firmly behind the South Viet-
namese people against the American
aggression over South Viet Nam and
North Viet Nam. We have to test the
policy of the Government on the
kasauti or the touch-stone of the
anti-imperialist content. The policy
of our Government in regard to
Viet Nam now is very clear;
at the present moment they are
hesitating to condemn America for
barbarous bombing in North Viet
Nam, because they are afraid that if
they did so, the USA would not give
us wheat. I would submit that we do
not want wheat from a country which
is carrying on such barbarous activi-
ties in g country which js our neigh-
bour and which is fighting for its
independence. Some reactionary
parties in the country may say that
if we have to condemn or send help,
then we must send such help to South
Viet Nam and North Viet Nam.
May I ask those people and the Gov-
ernment what business the USA has
to go to that far-away land in South
Viet Nam and North Viet Nam, and
carry on these barbarous and plun-
derous activities? There is no answer
to this question. For this I say that
our country is getting isolated from
the rea] freedom-fighters of Asia and
Africa. I feel that there is a clear
change taking place in the foreign
policy of the Government, which is
likely to endanger our security and
freedom also.

Some people say that China is our
main enemy..... .

Dr .M. S. Aney (Nagpur): It is.

Shri Dinen Bhattacharya: I say
categorically that it is not China but
the US imperialists who are our mein
enemy; in fact, they are not only our
enemy but the enemy of the whole of
the freedom-living people of the
world, and that has been amply estab-
lished in the world.
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Shri A, 8. Saigal (Janjgir): What
is the hon. Member’s attitude on the
Sino-Indian conflict?

Shri Dinen Bhattacharya: China
may have some hostile attitude......

Shri M, L. Dwivedi
Not some, but an
attitude,

(Hamirpur):
entirely hostile

Shri Dinen Bhattacharya: We have
some quarrels with them regarding
the border. But China is not our
real enemy, but our real enemy is
the imperialists and specially the
U.S. imperialism.

Dr. M. S. Aney:
pied our territories.

They have occu-

Shri A. S, Saigal:
cupied our territories.

Shri Dinen Bhattacharya: We may
ask them to vacate those areas, but
they cannot take away our indépend-
ence; but the US imperialists can do
so.

They have oc-
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Mr. Deputy-Speaker: The count is
being made. There is quorum. Shri
Dinen Bhattacharya may go on with
his speech.

Shri Dinen Bhattacharya: 1 now
come to certain things regarding my
State. I need not dilate on those
points. 1 would merely say that
when 1 speak here, my heart goes
out to those three martyrs especially
to the small boy of 10, Nurul Amin,
who has been murdered by the Cong-
ress police in West Bengal at Basir-
hat. During the last three consecu-
tive days, there have been firings. ...

Shri Sheo Narain (Bansi): The hon.
Member is carrying on very good
propaganda.

Shri Dinen Bhattacharya: Bullets
have become cheaper now. For ask-
ing food, for starting an agitation for
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that purpose, and for making any
criticism in that regard, the police
are there to fire on our people, This

has been going on for the last few
days in West Bengal. It has been
mentioned in the papers; I will quote
what one of your own people, Shri
Kabir, has said which has appeared
in today’s papers. He has demanded
a probe into the incidents, not only
into the firing incidents but also an
investigation into the ways in which
the food policy is implemented in
West Bengal. I need not read what
he has said. You go through it and
you will know.

14 hrs.

An hon. Member: Please read it.

Shri Dinen Bhattacharya: It says
‘Kabir calls for inquiry into West
Bengal incidents’. Let Kamaraj go and
see with his own eyes.

Shri U. M. Trivedi
Kamaraj has no eyes!

Shri Dinen Bhattacharya;
from the report:

“Shri Humayun Kabir, MP. yes-

(Mandsaur):

1 quote

PHALGUNA ¢4,
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Bengal has been given a certificate by
the Food Minister here who said that
they have adopted a very nioce policy.
I would request him to go round ‘that
part of the country and see things for
himself and then eay what is the ac-
tual situation prevailing there.

Shri Sheo Narain: You said rice is
there.

Shri Dinen Bhattacharya:  During
the discussion of the Kerala food
situation, some Membens zaid that

there must be uniformity in distribu-
tion. What do people in our part of
the country get? Even in the town
areas, industria) belts, where there is
rationing, they get 1,000 gms. per
week. It comeg to below even 140
grammes which hag now been given
to Kerala; it comes to 129 gram-
mes or thereabout. 129 grammes
is our fate, 1 know in Orissa, in
Rourkela, where there is rationing.
they get 2,000 grammes per week
Why this difference? So is the case in
Madras, in Andhra Pradesh and in
some other places. I do not know
why the poor Bengalig living in Cal-
cutta and surrounding areas have to

bsist on 129 grammes only. Why

terday called for an ind

inquiry not only into the tragic
incidents for finding out factg and
placing responsibility but also for
the wider purpose of discover-
ing what are the defects in the
implementation of the West Ben-
gal Government’s food policy”.

This is the situation, Yesterday,
there wag a reference here to the
situation jn West Bengal, and there
was a demand made. T emphatically
refterate that demand that there must
be a judicial inquiry into the firing
incidents as well as the food situa-
tion. Now there is agitation in only a
part of West Bengal. In the district
from which I come, I have seen with
my own cyes only a few days ago the
situa‘ion. There is rice; vou can get
it. but you have to pay Rs 250 per
kg. Who says there is  shortage?
Now it is harvest time. Paddy has
come into the market Even at this
time, thanks ¢o the policy pursued by
this Government, the people will not
get it. The Government of West

should that be s0? 1 say it is ga
created scarcity, created so that we
may have an cpportunity to plead
with the United States for import of
wheat, which otherwise those Ameri-
can capitalists would have thrown
into the sca. They are interested
in sending wheat from their business
point of view, from  their profit
point of veiw. They would, other-
wise, not have got any place to export
their wheat to. Wha* wil] they do? If
this wheat were to remain in the
American market, the price of wheat
there would go down. So they are
interested in sending wheat outside
which otherwise they would have
wasted. And we are go much hanker-
ing after it that we have to pose that
there is a real scarcity here, I do not
deny that there ix scarcity. But the
u-nrdtv is not to such an extent as
is depicted in West Bengal and in
other parts of the country.

So T demand of the Government
fair play and justice to the people of
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West Bengal, both the urban and
rural people. In the rural areas, in
the name of modified rationing, Gov-
ernment is playing a hoax and is
bluffing. I say that the procurement
policy that has been adopted by the
State Government i nothing but a
device to give opportunity to the real
hoarders 1o hoard and to fleece our
people later. So I demand a probe
into this as well as into the firing inci-
dents, not by any police officer, not by
any henchman of Nandaji but by a
judicial authority, so that the true pic-
ture and true facts may be revealed.

The other day a statement was
made by the ‘Oil' Minister regarding
the supply of kerosene. He has given
figures, We have been tired of listen-
ing to figures and statistics from Gov-
ernment Minist-rs. Figures are there,
but no oil, Sir. I will invite him to
go to my constituency, Serampore, an
indusiria) area. There he will see what
a large number of people are stand-
ing hour after hour for a bottle of
Kerosene. Is that a sign of the
arrangements made by Government
to remove scarcity? I know there are
companies, specially foreign com-
panies, who are forcing such a situa-
tion, such a scarcity situation, on our
people. This- must be lookeqd into.
Otherwise, by simply giving some
figures here in Parliament and some-
where else, the purpose will not be
served. So it is my humble request
to Government that they should in-
quire into the kerosene scarcity situa-
tion and do the needful,

I come to ancther point. Today, the
hon. Minister Shri Hathi in the course
of a reply was saying something
about some economy in Central Gov-
ernment departments. What is the
situation ip certain projects” Take
Bhilai. 10,000 people are on the point
of being retrenched.

Shri N. Sreekaatan Nair: 20,000

Shri Dinen Bhattacharya: They say
20,000. All these peoplc have heen
working there for the last 10-12-13
years, They are experts. At the same
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time, when there are vacancies, some
people are taken from outside, The
old experts among whom are fitters,
goodmechanics and good mistris, are
thrown out. Already notices have been
served.

Similarly in the railways, for the
electrification projects, many  thou-
sands of people were taken. But now
they are facing retrenchment, I do
not know for what reason.What pur-
pose will be served by thig sort of
action? Here are experts available,
Our country js in need of technicians
and skilled personnel. These people
are all skilled personnel, But they
are sought to be thrown out.

Another poimt concerning Shri
Hathi's department is that Central
Government  employces  working
in Calcutta but residing in  some
other nearby areas are being discri-
minated against. In the Calcutta
area there is a provision for medical
treatment. A person working in a
Central Government office and resid-
ing in Calcutta gets this help. That
is, he can go to any doctor and have
his prescription and get the doctor’s
fee as well as the cost of the medi-
cine. But a man who works in Calcut-
ta but resides in Uttarpada, only 8
miles away, which is also a municipal
area, does not get this benefit. I
wrote to the Health Minister regard-
ing  this, but unfortunately the
Health Minister gave an evasive
reply. 1 know thousands of empl-
yees.

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathl): Why did he
not write to the Home Minister? He
is now addressing the Home Minister.

Shri Dinen Bhattacharya: Because it
concerns the services.

Mr. Deputy-Speaker:
charge of Health.

Shri Dinen Bhattacharya: I am not
addressing it to the Health Minister,
I am addrassing it to the Home Minis-
ter.

He is not in
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Mr. Deputy-Speaker: He is not in
charge of health, that jg what I am
saying,

Shri Dinen Bhattacharya: Not health,
because it concerns service conditlons.
Suppose you are a Central Govern-
ment employee residing in Calcutta
and I am a Central Government em-
ployee residing in Uttarpada, which is
only 8 miles away, I will be deprived
of the facilities that are given to you.
My question is this.

Mr, Deputy-Speaker: You will go
and live in Calcutta.
Shri Dinen Bhattacharya: I need

not dilate on the point of lifting the
emergency. Opinion hag been expres-
sed here even by a person who was
only the other day a Minister, but who
is now not there at the instance of our
veteran Bengal leader of the Cong-
ress, Shri Bangeswar,

An hon. Member: How do
know?

you

Shri Dinen Bhattacharya: This is
not a secrot. You come to Bengal
and you will see what the fate of your
Congress organisation there is. Mr.
Ajoy Mukerjee, a man of 40 years in-
tegrity, is now coming out and eaying
that some persons are having a clique
to hold the power and to carry on
exploitation in the country. What is
the answer? Give me some time later
it you like.

But 1 say that this emergency must
be lifted. There is no earthly reason
for continuance of the emergency.
Reference has been made here to the
reactions of eminent jurists, politi-
ciang and Sarvodaya leaders like Mr.
Nabha Krishna Choudhury, Mr. Jaya
Prakash Narain etc,

I want to refer to one pertinent
point in the statement given by Gen.
Chaudhuri, Chief of the Army Staff.
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While addressing the jawans on Army
Day, in the course of giving thanks,
he announced his own retirement, and
while announcing it, he said:

“The retirement follows the
normal pattern of official life in
an orderly regime and is entirely
correct. Rules exist and when
the emergency is over they must
be kept.”

So, where 1ig the emergency? Mr.
Nanda and some Chief Ministers, for
their own sake, so that they may be
in the saddle of power and carry on
their looting raj, are saying that
emergency is necessary. But this is not
an ordinary man, this is the Chief
of the Army Staff who is saying that
there is no emergency, that ordinary
rules must be observed. You may see
it. It is iIn Hindustan Standard of
February 2. It is not my paper.

Shri Hathi: But what does he say?

Shri Dinen Bhattacharya: I say that
emergency does not exist.

The Minister of State in the Depart-
ments of Parliamentary Affairs and
Communications (Shri Jaganatha
Reo): You say that.

Shri Dinen Bhattacharya: He is say-
ing it. 1 would request the hon
Minister to read it carefully. I am not
so very well-versed in English, but
he says simply that his retirement is
very natural because there is no
emergency. Had there been an
emergency, he would not be retired.
This is the simple meaning. You can
read it.

So, I say the sooner the emergency
is over, the better tor Mr. Nanda and
company, for Mr. Atulya Ghosh and
company. People have already given
their verdict. So, there is no reason
for its continuance.

The other day Nandaji held a
meeting of some police officials and
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said that DIR should be used care-
fully, but what is taking place in
West Bengal? The only fault of the
people was that they asked for more
rice, and there was firing. Yesterday
Shrimati Renu Chakravartty  has
amply elaborated the situation. What
is their fault? DIR is clamped on
the people, More than 1,000 people
have been arrested within a day or
two, but you cannot stop our move-
ment. West Bengal is now rising up
to see that this anti-people policy of
the Government is ended. If the Gov-
ernment do not change its policy the
Government must go. People want
that. Not only our Bengal people. Just
go and see what is taking place in
Bombay. Thousands and lakhs of
workers will come out on the streets
on 'he 28th because of the ‘'failure of
our policies to guarantee their jobs,
because the employers are retrench-
ing people and closing down factories
because lay-off and other things are
going on and bonus is not given in
spite of the Act. So, there ig struggle,
and the struggle will go on. You can
check it by your DIR and emergency,
but T will humbly request you to
see the writing on the wall, and if you
have got eyes, you wil]l gee that peo-
ple are rising against you, Your
police, DIR, nothing can check it.
This is my statement in this House
and for the country.

Shri R. G. Dubey (Bijapur North):
I am grateful to you for giving me
an opportunity to take part in this
discussion.

The other day there was reference
to the role of Prime Minister Nehru
and it was said that this pon-align-
ment policy has done harm to this
country. T think it is not fair to
say sO.

Recently we were in the Middle
East. Some people there still remem-
ber Gandhiji and Jawaharlal Nehru.
In fact, Nehru and Gandhiji inspired
the Afro-Asian countries, and it was
because of their role that the freedom
movement gained strength in those
countries,
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The non-alignment policy is often
criticised. There is a tendency in
some quarters to criticise it. Let us
try to wunderstand it. It was not
merely a policy from a philosophic
point of view, but also from the
practical point of view, because the
developing countrics of Asia and
Africa needed some time to develop
their basic industries, their strength;
so that they could face dangerous
situations such as....
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Mr. Deputy-Speaker; The Bell is
being rung—there is now quorum. It
is just the beginning of the session
and we are discussing the Presiden®s
Address. It looks frivolous if we do
not maintain quorum. 1 request the
Members to maintain quorum.

Shri Warlor (Trichur): May I also
make a submission that it is rather
sad that none of the Cabinet minis-
ters have thought it fit to honour at
least this debate on the Address? Do
they think that it is not important at
all?

Mr. Deputy-Speaker: One Cabinet
Minister at least should be here. But
it is for everyone, not only for minis-
ters, to maintain the quorum.

Shri R. G. Dubey:
that Nehru's philosophy of non-
alignment was right not only from
the moral point of view but from the
practical way of approach also. The
country needed some timc for
developing the basis of the country;
during his period of office public
sector industries developed and there
was further expansion. In fact they
laid the foundation and the basis for
building a socialist society. Hon.
Members have spoken about the
Tashkent declaration and there s
near unanimity approval, except from
the PSP and the Socialist Party.
Where is the guarantee, they ask,
that Pakistan would implement it in
the true spirit. 1 may ask them: is

1 was saying
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it not a moral] binding, declaration?
It is in fact better than a treaty

formally entered into between two
countrics as such treaties are abro-
gated for frivolous reasons whereas
this moral gesture will go a longer
way.

In its implementation, we see the
armeq forces withdrawal had gone be-
yond the expectation of the United
Nations, Withdrawul in  Rajasthan
sector and Khem Karan sectors would
not have been possible otherwise. This
declaration had created that atmos-
phere, The real nuclear powers in
the world are U.S.S.R. and the U.S.A.
They know the horrors ot destruction
in a nuclear war; so they do not want
a war; other countries also agree that
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was knowm as the father of the
nation; Nehru was responsible for
building this country, Shastriji func-
tioned very wel] in that background.
Within a period of cighteen months
he rose to great heights and faced
successfully various problems.

Now, coming to economic position,
there was the other day a discussion
about the monopoly commission, Thers
was no necessity to have a monopoly
commission because thesc facts are
there, The only thing is how to im-
plement our economic policies and
how to regulate our monetary policies
so that a soclalist society could be
built. It is good that a person like
Shri Morarji Bhai has been heading
the administrative reforms committee.

there should not be a war b
any global war would invlove nuclear
powers, Only China comes in the way
of establishment of peace. Russia and
China have real ideological differences,
Russia believes in co-existence; China
does not; it wants war and bloodshed
and violence. China is now cutting
a sorry figure in Indonesia; they have
closed their embassy in Indonesia; not
only that; Indonesia has gone to the
extreme point a= to climinate all pro-
Peking elements in that country. It
is said that a Chinese doctor was
personally attending on Dr. Soekarno
and he thought that by his injection
Dr. Soekarno would die within 24
hours. That prophecy did not come
true, Military experts have also felt
that China has not given appreciable
help in Vietnam. In Ceylon also.
China tried to build its cells, Recent-
ly, in Syria also there is some trouble,
Chinese danger is the real danger 1o
the world: China is the menace to
the world peace. So, our foreign
policy of non-alignment has not failed;
without that policy the Tashkent dec-
laration would not have been possible,
1 want here to pay humble tribute to
Shastriji who is no more with us. He
played a great part in the signing of
this declaration and it is in continua-
tion of that policy and spirit, and the
environment in which people are
placed we have to understand the
role of various individuals. Gandhiji

2501 (Ai) L8—8.

There ure so many committees in the
government. The question is whether
the government is serious abou! the
implementation of the reforms, There
is no need to have fresh committees.
About the food position, I do not think
that our food minister could imme-
diately remove the food zones. Icome
from Mysore which also suffered from
drought; Mysore is g marginally deficit
State. This year our suffering is not
less than that of any other State
but we do not want to make much
fuss. We should be fair to Mr.
Subramaniam who has been doing his
best. It is a tough job. On the one
hand we say that we should not ‘beg’
or ask for food from others. I under-
stand the sentiment. Somebody says
that even children should collect
funds. We should not go to that extent,
But it is said that we must provide
food for Kerala and Calcutta and other
areas. 1f there is no food. we have
got to get it. mayvbe, by commercial
means. We are getting like that. There
is nothing wrong in it I am not sug-
gesting that we should continue to de-
pend upon the foreign countries for
our food; we have got to do it our-
selves, But on the other hand, they
create disturbances. There is no need
for these disturbances and agitations
about the policy of supplying Yood.
These disturbances add to the difficul-
ties of the situation. If we are really
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serious about solving the food problem,
then, these disturbances will not help
us, and 30, I cannot blame it the emer-
gency rules are sometimes badly mis-
used. I know the Defence of India
Rules are sometimes misused at the
lower level, and sometimes a bad
atmosphere is created. In the present
circumstances, therefore,'if the left
Communists continue to behave as
they do, then there is the question
for consideration.

About food and agriculture, I have
to make some concrete suggestions.
‘What happens at the moment? We, the
members of Parliament and cven
members of the Legislative Assem-
blies at various levels are very serious
that we should implement the policy,
but the question is, how to do it. There
is no machinery at the district level
to take this matter in a serious way.
For example, the district development
committees meet just once in two or
three months, and that too, they
meet for two or three hours, and then
they disperse. Nothing is done. I sug-
gest that a committee must be formed,
with the Deputy Commissioner, some
Members of Parliament and some
members from the public, at the dis-
trict level which should meet from
day to day and examine the problems,
and this committee should have some
sanction and authority to provide funds
to the cultivator at his door so that
no red-tapism comes in the way. If
such committees are formed even at
the tehsil level, then there will be a
real atmosphere; because to my know-
ledge—I do not know about other
States like Punjab or Rajasthan—the
officials at the district leve] are not
at all serious about the implementa-
tion of the policies. Of course, the
mon-officials will have to co-operate
with the officials, but then, unlesg the
officialas create that atmosphere of co-
operation and unless they have the
authority to take some concrete steps
te implement the policies, nothing can
be dome.
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The irrigation facilities are there; the
question of fertilizers is there, In
fact, there is no necessity for lecturing
on grow more food. The cultivators
are conscious of it, and they want
bulldozers and fertilizers, They want
aid, and if the aid is given at the pro-
per time, if timely aid is given, every-
thing is done. This is the position.

Mr. Deputy-Speaker:
Member's time is up.

The hon.

Shri R, G, Dubey: I will finish with-
in two minutes, So, I would appeal to
the Food Minister. Sometimes I have
a feeling that the Ministers and also
the officials at the district level and
others, have to do one thing; instead
of carrying on deliberations in big
cities and towns, we should go actual-
1y to the field where the agriculturist
works, and that atmosphere ghould be
created if we are really serious about
tlee problem.

Some hon. Members on the other
side made reference to Nandaji and
others also. 1 think it is not proper;
when they are not present here, to
nmake such refcerences indiscriminately
would not be in good taste.

With these few remarks, I support
the motion.
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AT qg G At AT AN g 0
weiey faur, a® weRw 6T
wtfaw faar &Y w7 a7 wedriew A%
7T arfaw 3 §) gwe * feafa wmmor
g € ? A feofa & oy qeamgw
P afk gw a%e & g w8
wreor w7 ¥ 1 fom a0 § mfse
YT ¥ AR FT AAR gwT &
R o feem § offem & g
O § ¥ TR ¥ ww N ¥ Ay
& T o 3w ¥ W w6 gewi
§ T W Ty qRTAgEs g avy
e w%e ¥y foafy wmrer 9y ¢
T T T e 8

T TR ¥ fedw wiw sfeqn v
*1 9Ty Fg& & for w7 fagr o
o g g § e g e F awady
Wi &3 gu §, e Ay @3 go § o
are-wrr ® #ify § forew wd § 0
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A oy aar qadfat o awa g
Ay ? R quifad ot ww 2w R
AN § ofw N o ards s ARy
T afe gud W & IWT aTHAT ® R
¥ fore dqT &3 § &) o A Gy FAwi
A AT E e m F o g ge
A I A afafafedt & @y F fog
W ¥w € g w7 sdang) e
W ¥ fqu arEwear @ a@ w7
[ ST

Wt Fo qo fawd : ag gl
sy §, qadfsd o ff wyed &

ot ®Ro ®ro fywat : & qwwinf WX
yaifsd, 2Y X wg f  (fzeenia)
¥ fraga vg § fr oo ey A
Y i, oo S fy wft A W
A 1 | foadwm

#F wrgan ¢ f § www W) AW, aww
& OO AT KT | AT A & e
a1 snaifa® 0% & w9 §7 | g5t 9%
o ararmg goer ol & b fe
WA A oo fe afeema ¥ & a1
ferdl W qERt # 4 1 g aw ax
ATATITE {ETT AHY & | qEE 97 W
& S A & e 9 e wwan
ag age Nifs 2w ¥ W ¥ T W
o gar § 1 W€ g T & agt
TR A &1 & vafae 3 wTw
Y § Ay wEw & wET 9T IR
Iy § W I & fral W ot T
IHY A § | FE AT W AR ET
frdiet zet &1 T w7 Nfgw )

& texfr & wfwamw 97 =T
SEATY T qdA H7AT K, SRIET 6T
§ ¥feq w7 g0 goRT & aw
G THATSIE WA WT TAAT WTEATE )
& Twareere qer o § fad fe 3
2IW A Y qETG g AT wfgw
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oY JWR W wPAW : Hal AT F
Tz WY q§ afade ?

oY Wo ®vo frady : I i a1

JErgeer ¥ faq & @ w1 Fq9TS
fr garX gfqum & gz &Y SqoT £ 97
W § g9 AN Y AT & g @A T g
waa &, 99 ® TE gag fqaw".,
|l ¥ W7 FaEt F Fra FAT a9t
s, g7 # fawrw § ga wEE|}
S R AT | AT AT Y AT Ty
€ | Hfaur g A9z § fae e
&N ATHAT § | 9TY g WY OF A W
fadw 2@y & § fF og dar ¥
a0 g ¥ Wk A dar #
2 A AT W fagrl w1 AT AR
e 1 s e afew 9w
fraeT wTw gt § W T F I AR
Tregafa ot ¥ WY q@ adt swwe far
IR G x5 @ qag gwat fox v
Ifaq adl Qrm A & waw qE N
s e wrgan § e folt @57 9T
wg & e wrk & 1 g & fag
HrHAT9T A TF Fede faereh § fasma.&
qEeg ¥, TF AT AT A WY FAETe
¥ @F A § o SaEgHT A
fage dow . ..

Y gew W wewrw IS
agew, g & qgw 7z # ooy
waar afad |

Mr. Deputy-Speaker: You may go
on. Count is being taken.

it w0 wto frady : s fwis
¥ .
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=Y gN wT wwAry - ¥ sqwear
¥ JOF I&T @ AT K 99T T
@ g v o # @@ eag S A
WY 9 7% Frw 7§ q7 7§ =q4A
FTAATEY W F7 A AG g |

oY ®o wro fydat : iy fadw
oz ¥

AR WA © There is no

quorum W' 3T AT 1 WTH @
a7 0o

The quorum bel] is being rung—
Now there is quorum.

&Y Ko Ao FYAEY : TSN HFHA,
® g g T Q1 f QA7 qraivr ¥
on a1 wewe fasren § foed fafas
wew & fasg ¥ graw ¥
AT WY & | A AT JqTE
o xg gwfaw 3t fe g o s
§ 7x DA B AfeT W F fagdw
& 2 @ g o 9 Ay § g wwwaq
® @ Wi s g
qIRT IAT § IF F X GAAT A7
timagram W@y W
ot ag & o & 5 I@ N fws
FERY # A ¥ ToEr & fae o
& i Y Inhr § A IW A 9—10 WA
oy I § A AT S w07 I
qrd ur FrAr g A qg /T & a7
wWaT 31 ¥4 ¥ @Y =T F A
IEAT § | AT WG qg QYT § fE oy
T g W # sqg @ gy qr,
IqF A, 3} T F =T T XY
wfew # g ¢, o 1 oform a7
g & f5 v oq@ Al g ¢ AR
wa@fore Qo &1 qaFa o= ) S
t 1 & fAzm v I g v e
B W AT ¥ ATH ST AT wifgw W
xg WA w0 g0 f§ g aw
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YAy &Y, 7 6 gt Qo sqm-ay
§ I

AR gy i FNEE WY gE
foe &, forg & Jamn @ g fe g
iﬂ%‘qﬂfmglm'{'{#,ﬂiﬂ,iﬁ#,
¥od AR At 1 W § ¥ 39 fom
@ &, o fasgw fee? gu & Afew
31 %1 fawfgg W AR AR gEA &
waww a3 ¥ fog S fave samw A
fea o & 1w o & g2 4 9
A o R fR e oA & we W
xiifer i @7 fom & 16 TWE,
qreg foam A 24 o, fed o &
19 97¥E WX ged fom § 23 qwde
q, 9 f& dgv fom & 3@ e
16 T W qeA fom § o=
6 TTHE 9T | GHY THTT TG TF R
wfe wifadt &1 9 8, §=d fom
% 1147 qmATE, deeA fom & sos8
e, WX wed from # 636 FMATE
&, o fe dew oo & ¥aT 465
FmEe W Ared fom § daw
236 HTATE | W2 fifaw A W
) feufar & e 3=z & gra gt Y 9t
AT i oY §, SW F W TN
¥ w9 fon omr g Y acw Wy
TR [QA A & ¥ g

# 3 2 & fF A @Y oA g 3
W T & FFT T T AR {0 w1
Joran § fF o fora & o= o wfaw
-faBt gu o or W § 37 a9
fowfer a3 & @7 /& & qEww
HTUT 97 | 9EE § fog S9T wAw
& it fy=t & fawrq & fonr nw wAA
faaré wk o, forer & frd ot oy gy
2 afex o 7@ 3w w1 wafAEm
T o aR R Ry &
aferor & g¥eme F1 A @, 0w
faewr zur &, HfEa aTRIC FT I A
o wrf e A m g oxw Aify
w7 qfoomey ag § fir o aoeelt woy A,
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farreita v &, ¥ W) fawfaa g
o @ § W oot e ok frew
XY E | T Y g ¥ o
*1 wd fag 78 § T & 1 Ao wrEny
& Juewafa ot @ QAT W
TR W R qulgEe g sy
I & AT AL & 1 A e d f
TE W A 9T faMmT #X, 2w wT ¥
IR FTAX FT LA FL, i fawy
g Tl &) wAwEamal 6 | w3
o7 & frrfe &7 & ga el &
| AN W NG fear S oaw

TR W ¥ e afr quiayg
feafy ag dzr Y wf § fir gmR womeA
# 15 ¥ o w1 q¥ & N sorea &
feqaauaa g | TR & fag
wfew wrehir g T & wg]
wfgdva ¥ qro Afy 9@ faa gwr
gt TgEA & A, ufeg sy ¥
g i gen fr amar o wrfors 8,
@ 97§ gEra < faar oy
afen gat far qer wfaat @1 aedem
Tarar T, foe & o @@ w1 wew
# wifwr &1 7 WK 7 O wra wodr
ot ¥ ag vy #Y fr Sfe qen Afert
7 ug A ¥ fean @, tufag @ am
qT T fed iR 1w wiwdew &
qEH ot wE § fadndt et o) w7 &
ft, W FHE # DT X 9, 5w a6
ot #Y vk for I ey fa g, afe
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[ = o o firddy |

& AT IUT TG )

# frdgn wo wEa g fF @
W W A fE oagl sgaTEew -
qs §, TAE-HIW & S o

wrgat § forw ®1 @@ aw o Ifem
T g dew ¥ ow ey gw oW
f D !

T wCT A §, wifs 9w ¥
dfaa % farda go a@ &
| g sfaaw § ag

8 on
?
|
£
k]
% 4

i

&

ag g § fe gfew & et
e fe gyy o qitem ¢ fgalt 1 S 3

fege @ w@ & favg &, @ &
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W T s e Fw § R

¥u fraw § fr wegafa & o wdw
I g, T STH T FY,
R g MR ¥ q19 qET W
AN fF a7 FT AR T OFAT OF QY
wret ® @ A we o gl
afes g W & T@ AW Y
wfed | @ W A g F1 & fE
T &9 TET WNE Aw aar
Lo o

g wfed )

arr gara Aw wee & fefa
¥R M@ @@
TRamEl T T AT § ) oFT A%
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R FTn § W 3" OE awdA
Lacul |

Shri Narasimha Reddy (Rajampet):
Mr. Deputy-Speaker, Sir, I am sorry
at the outset to mention that the
President’s Address is wanting in life
and vitality.

Shri Daji (Indore): Despite your
suggestion, Mr. Deputy-Speaker, there
is no Cabinet minister in the House.
Do I understand that the House and
the Chair are both being flouted?

Mr. Deputy-Speaker: There should
be a Cabinet minister.

Shri Muthyal Rao (Mahbubnagar):
I fully agree with you, Sir. I will
immediately go and call at least one
Cabinet minister to be present in
the House.

Shri Sheo Narain: The Chiet Whip

is here. He is more than a Cabinet
minister.

Shri Jaganaths Rao; They are
coming. (Interruptions).

Shri Ranga (Chittoor): Have all of
you been promoted into the Cabinet?

o) gEN WA wTWA IS
wEEY, W F HIEW FT TR Ay
fear mar ¥ s aw sk weh T
m §, aw aw & fa gew oW
e & fear oy

gfeaw Wit wWrEw sweg &
IewAY (ot qwarw feg) ;0 W TR

sigea T wGETT W W
e w7

Shri Ranga: Sir, there must be
some sense of decorum. Are we to
understand that this Cabinet respects
democracy and Parliament or are
they afraid of Parliament or is it
that they would like to see that
Parliament goes into oblivion? What
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Is their idea? You should be able to

communicate this to the Cabinet.

W GFW W FGLY WA
agra, ey ® g @ A & g
§ fored @ wehy m &)

Mr. Deputy-Speaker: I have told
them. Let us go on now.

Shri Surendranath Dwivedy: Sir,
it very much depends on the Chair
to maintain the dignity of the House.
When they flout the Chair like this, I
think it would be proper to give them
a lesson by adjourning the House for
some time. After all, this is one of
the important debates.

Mr. Deputy-Speaker; I know it. I
have already told them that at least
ene Cabinet Minister must always be
present in the House. They can go
by rotation.

Shrl U. M. Trivedi: You have been
pleased to say that and at least in
16 minutes they should have respond-
ed to that (Interruption).

SEEA WA FENT A g
wy, afew fred ) Aff 1 &
T e w2 W §)

Mr. Deputy-Speaker: We need not

adjourn the House for that. Let us
go on.
Shri Narasimha Reddy: Sir, as I

mentioned, the President's Address is
wanting in life and vitality. Before
1 get myself enmeshed in its philoso-
phic vagueness, I would like to thank
all my Congress friends on the other

side for having put up a fine olymplc .

show, in whose arena was run the
first historic race for leadership and
Prime Ministership. 1 congratulate
Mrs. Indira Gandhi on her signal
success and hope she would not
emulate the example of that other
lady Prime Minister, Mrs. Bandara-
naike of Ceylon who went dangerous-
ly down the slippery slopes of
Chinese Communism and nearly ac-
ocomplished her country's ruin. I

FEBRUARY 23, 1966
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would also like to add a few words
of commisseration to such of those
competitors in the game who finally,
for some reason or ofher, felt them-
selves unequal to the task. There
were among them strong and hefty
people but without the necessary
nimbleness to run the race. There
were also lean and lanky people with
nimbleness all right in’them but had
not sufficient stamina to sustain them-
till the end. Our hopes ran high
when from out of the fanks emerged
our Andhra runner and with intrepid
steps and steady eyes stood on the
line straining at the leash. But, Sir,
all of a sudden he developed asth-
matic symptoms and collapsed at an
early stage, Otherwise he should
have becn sitting in yonder seat with
his brows bound with victorious
wreaths. In this crowd of competi-
tors there was one man towering
above them all, his eyes flashing
with the glint of incorrigible tough-
ness. To him too our cheers, for he
deserves them most.

Sir, the President in his Address, in
the 28th paragraph says:

‘“Members of Parliament, a new
Government has come into power,
led by one you all know and who
belongs to the younger generation
of freedom fighters.”

Thereby he means that the old order
will yield place to the new, that the
older people would be supplanted by
the younger generation. How jarring
this statement sounds when we see old
people, good old people like Shri
Satya Narayan Sinha who for the
Iast 18 years have .been sitting clasp-
ing the ministerial chair like an Octo-
pus, still going strong, and preventing
the entry of younger men into the
Cabinet. The other day, in the
Whips' Conference at Bangalore, a
statement of Shri Sinha to Panditji
was circulated widely and that was
this. He is alleged to have told
Panditji: ‘Panditji, do you know why
your room is so clean? It is because
I am at the entrance as the door mat
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and all those people who come into
your room, wipe on me the dirt from
off their shoes. That is why your room
is so clean”. I do not know why Shri
Satya Narayan Sinha is not willing to
dn similar gervice to Panditji’s beloved
duughter. Now, Sir, from this hori-
zonta] position as a door mat he has
raised himself to a perpendicular posi-
#on as a floor leader, and I hope he
would not dissenminate al] round the
dirt which he has accumulated as a
door mat for the last 18 ycars. Amongst
the Congress ranks there are intelli-
gent young men with capacity, integ-
rity, vigour and vivacity, men like
Shri ‘Azad. Shri Ravindra Varma, Shri
Morarka, Shri Ram Sewak Choudhuri,
These are young men Wwith hope and

promise, There is also Shrimati
Lakshmikanthamma (Interruption).
Why not? I say there are ever so

many bright, capable, virtuous men
and women who would be able to fill
these pogitions with credit and honour.
But, unfortunately, they are not versed
in the ingratiating but despicable art
of sycophancy and flattery.

Sir, the public is interested in seeing
t$hat the Government is run by capa-
ble, men, men of high purpose and
resolve. But what a pitiable spectacie
it is to see ministers jostling and
elbowing on another for rank, for
power, for portfolios and for floor
leaderships as though they are school
boys in an elementary school! They
do not realise how low they have
fallen in the eyes of the people.

An hon. Member: Sir, still there is
no Cabinet Minister present.
Shri Surendranath Dwivedy: WMin-

isters everywhere but not a Cabinet
Minister in the House!

Mr, Deputy-Speaker: The Govern-
ment is sufficiently represented, Let
us proceed,

Shri Narasimha Reddy: Is not the
Prime Minister capable of exercising
cnntrol over these recalcitrant min-
isters and castigate them either to
behave better or to get out?

1887 (SAKA) Address (Motion) 1906

Shri Ranga: She is their tool.

Shri Narasimha Reddy: I am sorry,
in the very first act of the formation
of the Cabinet the Prime Minister has
set at naught the salutary principles
which ought to guide an administrator.
The Supreme Court had condemned
a Chief Minister for acts of misfea-
sance, misbehaviour and callous in-
difference to public interest.

But that very gentleman, Shri
N. Sanjiva Reddy, is now placed in
charge of the very portfolio of trans-
port in which he is alleged by the
Supreme Court to have so conspicu-
ously misbehaved. What is the mean-
ing of all this? Jg it so that he may
carry on his depredations in a wider
field? The public are inclined to think
that it is a cynical contempt of the
judiciary, a mockery of judicial pro-
nouncements on the acts of public men
arraigned before it. The judiclary is
the sheet anchor of the peoples rights
and woe be to our country if judicial
pronouncements are not viewed with
respect by the Prime Minister,

15 hre,

Shri K, C. Sharma {Sardhana): If
he goes through that judgement care-
tully, there is no condemnation of him
n it

Shri Ranga:
the newspapers.

8hri Surendranath Dwivedy: Why
did he resign then?

Shri Narasimha Reddy: I do not
want to dwell at length on the many
air disasters which have occurred, the
first in the history of our civil aviation
after the advent of this gentleman
with ominous portent.

It was carried by all

1 am only stressing the fact that
50 Members of Parliament have poin-
ted out their fingers of accusation to
this man and asked the Prime Minis-
ter to expel him, but still he is there
sitting on his job. We are mention-
ing it so that the present Prime Minis-
ter may realise ber error and set it
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right. After all, there is nothing infra
-dig’ about it. Even Mahatma Gandhi
used to retrace his steps whenever he
found that he had committed an error.

But, side by side with this judicial
pronouncement, there is another judi-
cial pronouncement by the Chiet
Justice of the Supreme Court, a far
more important pronouncement than
this, affecting the vital interests of
-the nation.

Shri K. N. Tiwary (Bagaha): In
‘his last speech he quoted this judg-
ment, and there was a debate.

Shri Narasimha Reddy: This relates
to the administration by the Govern-
ment of the Defence of India Rules.
‘We have been witnessing how milk
vendors, carriers of headloads of
grain, poor coolies are being harassed
and arrested under DIR. The other
day the ex-Law Minister, Shri A. K,
‘Sen, said that he was also of the
-opinion that the DIR was no longer
necessary. This is the case of a kero-
sene dealer being detained under the
Defence of India Rules, These are
the words of the Chief Justice of the
‘Supreme Court:

“Speaking on behalf of the Court
the Chief Justice felt rudely dis-
turbed by the thought that con-
tinuous exercise of the very wide
powers conferred by the Defence
of India Rules was likely to make
the conscience of the authorities
insensitive, if not blunt, to the
paramount requirements of the
‘Constitution, that even during the
emergency the freedom of Indian
citizens cannot be taken away
without the exiftence of a justi-
fying necessity specified by the
rules.”

‘“These remarks show that the Govern-
ment has been callously, insensibly
and heartlessly exercising the powers
under the Defence of India Rules and
misusing and abusing them. These
remarks come, not from any Member
.of the Oppositionn "t from the
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enlightened, cultured and highly
accomplished Chief Justice of India.

Sf g T wGIT o IOreEre
wgrd, & WON sATqT wAgar §o
T T ¥ (AT AT E ) Afww
™Y IF FOHTT W7 v W axeq
gt qT ALY war
Mr. Deputy-Speaker: Order, order.

BT W THAT : JARW
wRIe, WIE WRW W W ared T
gor & faw -mww & & wmr
LI i 8
Shri Hukam Chand Kachhavaiya then

left the House.

Mr. Deputy-Speaker: I have com-
veyed the sense of the House to the
Government.

Shri Surendranath Dwivedy:
adjourn the House.

Mr. Deputy-Speaker: The Govern-
ment is represented here.... (Inter-
ruptions).

Shri Daji: Who is representing the
Government?

Mr, Deputy-Speaker:
three Deputy Ministers
Minister of State.

Then

There are
and one

Shri U. M. Trivedi: This is not the
way in which the House should be
treated.

Shri Surendranath Dwivedy:
are al] walking out in protest.

Shri Daji: This is making a moc-
kery of the discussion. If this is the
respect which they show to the House,
there is no point in having a discus-
sion in the House.

Mr. Deputy-Speaker:
word to the Government. Let us go
on with the discussion. I am sorry,
I cannot adjourn the House. Does
not Shri Narasimha Reddy want to
continue his speech?

We

I have sent
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Shri Ranga: We retain our right to
continue the speech when the House
is properly constituted.

Mr. Deputy-Speaker: If Shri
Narasimha Reddy withdraws from the
House now, I will have to take his
speech as completed,

Shri Ranga: How can you do that?

Mr. Deputy-Speaker: He cannot go
away in the middle of the speech.

(At this stage Shri Surendranath

Dwivedy, Shri U. M. Trivedi, Shri

Daji and some other hon. Members
left the House)

Mr. Deputy-Speaker: Shri Narasimha
Reddy may contiune his speech
(laughter.)

Shri Ranga: Why are they laughing?
They sought to be ashamed. Do they
want dictatorship? Do they not want

PHALGUNA ¢4,
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are, how they are cooked up in offices
for the delectation of their bosses, the
Ministers. No doubt, a few people
have become rich, but these are the
contractors, the black , the
licence-permit-quota  holders, the
hangers-on to the Congress bosses, and
has nothing to do with the large mas-
seg of humanity who are groaning now
for want of food, which frustratiom
is shown by the numerous food agi-
tations and riots throughout the coun-
try. 1 wish that the President had
left this matter unmentioned. It is only
an fortable r
the people that only the sycophants at
the foot stoo] of Congress power have
a chance to live and to become rich,
and barbarously rich too and that the
much boasted socialistic pattern is
nothing but a mirage and a hoax to
be dangled in its most attractive and
alluring manner before the electorate
only during the time of the elections
and afterwards conllgned to the debrlc

berancer to

democracy? Are they not ash d of
the way in which Parliament is treat«
ed by the Government? They may be
fond of the Government but still they
should show certain respect, certain
decorum to Parliament.

Shri Narasimha Reddy: After these
remarks of the Chief Justice of the
Supreme Court, if the Government has
any sense of shame and decency, they
would not lose a single minute in
abrogating the Defence of India Rules,
The continued exi of the Def
of India Rules in the statute book is
a blasphemy and a treachery to our
country. It is only to avoid such a
contingency that our founding fathers
took care to enshrine the rights of the
citizens in the Constitution. I would
therefore ask the Government to see
that they take the earliest opportu-
nity of abrogating these Defence of
India Rules.

The President in the tenth para-
graph o his address hag opined that
national income has increased from
4.5 per cent in the third year of the
‘Third Plan to 7.8 per cent in the fourth
year of the Third Plan. We know
what these fingures and percentages

behind the crimac
of Congres Nawabs, Ministers and mil-
lionaires.

Mr .Deputy-Speaker: Now he should
conclude his speech.

Shri Ranga: He is entitled to have
20 minutes. He has taken only 12
tainutes.

Mr. Deputy-Speaker: He began at
247

Sbri Narasimha Reddy: There was

disturbance, T have taken only #§
minutes.
Mr. Deputy-Speaker: What do you

mean? You can take another 2 or 3
minutes and finish.

Shri Narastmba Reddy: The Presi-
dent has said that on account of the
failure of monsoon there has been a
deficit of 11 million tonnes. What a
lame excuse it is? If the Government
had taken sufficient precautions in
improving means for increased food
production, foreseeing that these fami-
nes are a recurring feature in our
country, such a debacle would not
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have faced us today. Had the Gov-
rnment expended one-hundredth of
the money, which it had spent on the
huge industrial white elephants for
the extention of electricity, we would
not have felt the pinch of famine so
much. In the parts from where I come
snd where there are thousands and
thousands of acres under well irriga-
tion, if only electricity had been in-
troduced, thousands of tonnes of food
would have been produced., What is
the fun of ministers strutting, parad-
ing and trumpetting in every Budget
session that they are going to lay the
greatest stresg and importance for the
ifmprovement of agriculture? If they
are really sincere, let them decide now
and affirm that if any particular village
demandg electricity, on no account
would it be refused on grounds of want
of funds or paucity of staff. Would the
hon. Prime Minister circularise to all
the States that ample funds would be
made available by the Centre and
that they should go on with the exten-
sion of electricity to rural areas at
galloping speed?

There is no hope for agriculture
unless the planners—I mean, the
Planning Commission including the
now exalteq Shri Asoka Mehta—are
asked to shift their headquarters
thousands of miles away from this
exotic capital of the modern Moghuls.
They should be asked to live in the
barns like the agriculturists.  They
should not be paid any salary. They
should not be given any cars. They
should be asked to live—please do not
ring the bell........

Shri Ranga: He has still got five
minutes. You eald he started at 14.57.

Shri Narasimha Reddy: Please bear
with me for a few minutes. I will cut
short most of my speech,

Shri K, N. Tiwary: By shifting the
headquarters how will production
increase?

Shri Ranga: Why not? (Interrup-
tion).

FEBRUARY 23, 1966

Addresg (Motion) 1902

Mr, Deputy-Speaker:
clude.

8Shri Narasimha Reddy: T wm finish-
ing. How many minutes more may
I have?

Pleass con-

Mr, Deputy-Speaker:;
finished your time.

You have

Shri Narasimha Reddy: I have not
finished my time. Plcase give me five
minutes more. I will finish.

The Planning Comission must go
thousands of miles away. They must
not be given these palaces, They must
be asked to live in barns, They must
not be given any salary. They must
not be given any car. They must be
asked to live on the 30 or 25 acres of
land which they have fixed ag the
ceiling for agriculturists for the sus-
tenance of their households and for
making both ends meet. Only then
would the nonsense in their heads be
knocked out and they will come for-
ward with concrete suggestions.

So far as our foreign policy is con-
cerned, instead of the bluff and blus-
ter of the former days, Shri Shastri
brought the smiling word and the
healing touch to improve our relations,
Our relations with our neighbours—
Nepal, Ceylon and Burma—have im-
proved miraculously and our relations
with Russia also have improved, May-
be, had he lived, we would have had
the same smooth relations with
America and probably we would have
had good relations with Israel and
Formosa, the latter of which is gov-
erned by that remarkable man.
Chiang Kai-shek, who in the hour of
our struggle was the only Titan to
support our independence. It is all
due to the golden touch of that re-
markable man, Shri Shastri—a man
of humble behaviour and simple ha-
bits, the very impersonation of India’s
toiling millions. Have you come across
in the wide world a Prime Minister
living a hand-to-mouth existence and
yet cheerfully and manfully bearing
the responsibilities of his household
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duties? Anyone of the contractor ‘3 mw W per g

minions of anyone of our Irrigation i e N
Ministers in the States could have '“‘ Ly NN TR Y ¥ .
tossed a three-lakh rupec cheque and ¥ W ®Y aT ¥ . . . .
bought three dozen cars at a time, but

Shri Shastri, the Prime Minister of Y THeww gTaw ;w1 &
the Indian Union. could buy a car only B 9

on a monthly hire-purchase basis. h(‘ & ﬂ‘if [l g'

This gigantic fast  has  stunned the Y mﬁumf«!vﬁm

people of our country o a realisation N
that a great man of spotiess purity has T WTHERI AT FIT FOT X wredy

departed from our midst, Long will N ¥ AgE F O I9ET ﬁfrv ‘W

he live in our memory as a green . ~
ousis, & clear, clean pool of sparkling, W< T W gavdr ¥rami ¥ Al
crystal water amidst the blazing desert  fasr ¥ fyay, o TR M &

sands of universal corruption. Would e« s TE
it be too much if I suggest thal an T8 ¥ Q¥ S ) !

internationa] peace prize be instituted oY Ay Q fr of g aft ¥
in Shastriji's name? Shastriji died for W I oW e T FEENT

peace. He died not for g peace brought s
upon by pusillanimity, not for a peace ﬂ ‘f Ll T FUA @I,

which is the result of fright on ac-  ¥WIX QU7 et ot fx gt ¥w &
count of a big formidable enamy wriwaT Friva
poised on our frontiers, he died be- @mﬁ A W

cause he wanted real peace. He ¥ &« @I ¢ fx afsam T

thought of the peace in the clash of fygw wr@ *=X ¥7 wwwT famy,
resounding arms, in the flush of our
advancing armies, in the meridian of LA ‘ﬁ v ¥ ey

the deathless heroism of our country's % &Tad M offafr srow oy
finest sons. Shri Shastri was a man, O o o 3g ¥ i
a patriot, a lover of humanity whose

whole life was consecrated to the ger- TSGR WYC Trrafy ¥ axwr? wararg
vice of our nation, I would request L ]

the hon. Prime Minister to take the

lead in the matter and institute an EICY

international peace prize to commemo- ﬂ'!l’f ¥ ¥ 2w fow T
rate Shastriji's memory for some gene- o oF A ¥ e whwr fewr

rations to come. 39 ¥qar wwar § e wt Aw

o T SO TR (BT ) - o e by qw WarE mAver ®
e WA, Ak & m"‘“ I T W Wt A ¥ oaw o
W gmmE w1 v=mT ¥ EO e fem o1 wift &7 dEw X e

W AR WA I gwr w8
7 T T A W Ay wET ot
wq’rﬂfifﬁ&,ﬂ%ﬁi’ﬁmw m%miﬁwmtf*
T g wreat WY A wwr I oA Aoy Wi
) a7 qfrarT Wy T A § 1 T
wgafe A e wfwwne waw gm e b

T A qTAE WA F IT &

# e s feam &) Porem @ shuwlagr f wn g Hfer 2w &
e of ot ¥ M ¥ wwr w1 Ay ww @ wvefor wwew
q R TP fegam W g wrafos @8 ®) g7 o et
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L X4
¥ g0 @l W oAwA & W
e & & TAEE afgfe ¥
W wREE  wmafe ¥ wf s
TN R eV RS wwast 29
g oagoay & w2 oaf ¥ oo
dera A wem Y @y A Qe ey
® ¥ @ ¥ foy wwg fAA A
AT A g FX AN A O AFH AT
€2 sarETiET ¥ W ¥ ze
YT WA oaew ¥ oW W
A & Y TR SR8 -
ami & Fw T wrfed | R F o
o G ¥ AR § SR dqar
& R I wowm AE, e
i ¥ g wid, g ana §
W TEIT X7 SRS qIFAmt
wraffam #3% *w 48 ¥ w7 ¥
gm ¥ s ¥ |wrr o9 fea
IT awar &1 qE el ¥ w

FR ¥ w1 wwr aww
ot gl &1 waw ¥ WD aTnITE

vzt fagre & o% feam e
o e fmaT ot W &

%,
~4

E K mwar g fE A% oquw
¥ W e s "W g oY
qIFTT T I Y sifaw w5

wegw A, ¥E FreAE F aqrd
¥t 8wyt SN groTe # W
7wy qfen Az F @ & rgefr A F
wreer & fas fear wat @z St
|z W19 T | AfE W o afenr 8
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Wy ag € qu aw § g T §
AT ww afeqr ¥ A e §
¢ o v i e e § 1 o dow
7 AT A G § A @ fpw
& urq qgud & W fwar 1 ot A
oe Y & A SE T dw
A fanr @ o e W Qi
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& far feew w1 @R g7 oA
ayaT ¥ 5 S A% [ee aHET S g
R q% O A KGR @ew gy TR
¢ W W T T ¥ grawi
AT AT 7l I EAAT §9QT GIATT
¥ w frar § olv amt & Ty

£ g I e ¥ dwd WY
wqr A N 77 Frir i A9 wgl &
STy fara § 6y a7 & ST fay o
sTvzr ot My qrrE & fad 3 A
¥R feaar a0 Y aear 97 ! wig
yre § a1 Wi aE o g @
«1 ST qfy e § IHE Iy A
¥ forg g ¥ emé 1 e et
W7 wad faw $we7 & & § W1 qwar
b e f o ® e
w76 A F w1 & Ay vy § o owwT A
IreT R g § wR feEt &
v & faq dwec aft fawm §
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FTERVA A T g R § e
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TR 9T W W I9 T &
T @z & Y A #T A% | §9T qT
Y fw J X gex § | ag ww
TE W g ) Afer gw o
T § WA W e § WA § 9w
T g fror A W ERTEEA L
X FTA W A Wy ¥ qE
¥t wifgy wfe fre aw femral
e P OF AT I X qW

CHE WETAT WaE A, WIS
*1 gy & fg WX S € IR
araT A & o wF AT swmear AT d
w1 gz qX I dwr @& § ) Afen
framl &Y wX & &7 & §u1 g7 Qv A
fawr qrn | OTT AR 1o Wlo Wlo
W@ ferdiie ¥ s fram € ar-
fiqw: feafa § ag 3a% ezt & ot 2.
WL WY AT QY O T & oo feeTA 6
w¥ 2 gwy & Afer wwd v 2T
Zrfr § fF ow 3w d7 @dAr g
¢ a9y A & fow wF A 2
avts § | o oftqr ¥z ¥ fAw dan
wifgg ax T ¥ qea ¢ | st wF
¥ sgwear ¥ goerv AYfew e @
qarT w3 1 A oY femr fom v o1
¥ ¥AT WY IAEY 0F ) UA & v
w4 frw g, OFT srrear g wifgo o
o ag ¥ e o= 7 g §
wifls ¢ T ¥ TawT fFw KT AT
3 YA A Ay w7 b ¥ ooy
e & Sefy oy T 59 dwn farwra
¥omA AT NG T T
A AT & | WY 4w WY § At
#1 a9 et A fewm €1 dar
ag M 7§35 awt & wqer Aw
T AATAAAY EY AT | 99 @7 AT
dur e Ay ¥ fr ofie uw
Irarey, sfew oW Igarey | Afer
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[ e war fag)
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qree WO F 9w § ag femml A
77 wifgy aifs ag saw wEwTw *7<
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F A FA R/

W WY v W ow 9T g AR
ag % @ fr orT qw aw §, T A
HAET ®T | &, EX R ORI KT 67
W g7 W &7 qTET @A wfgw )
19 o Ky I aran § oy fe
TF W ¥ AT W ¥ AW ag) o
a1, g v fga ¥ fag ar anew
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oY A NT T A Ty ) w6
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WTEAT A qTUT PRI, WAY SATET Y
q¥ A% gRT §g gE $AW faeew
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WigT, SHET T 8 AR AL W
WY GEETE W Ag T TR 9T ¥
fom am a2 v # fawar § Afew
T2W WYX O &7 Wraw fage § 9w
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7 g | 3w & ot T qEEf § WK
e fog & w9 famr qom W A
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oY & T ¥ Wi A war {0
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Y TET FFE fF TR gAET FT
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WY wTfE 7¢ FERAT wATEN fE g A
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oY IA Y WTHAT EATT IWWTEWT ] W
wafag wwt g% wo dwfa # w
F T q@ § o frdy acg w W
*1E e T adA § oo 3w oWy
 wvrfes @ @ qwT W oRh ¥
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7 o o Fererery aer § ) o W
& wrrww s A o §, a fe
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T T § AR G §AY qOIR &
Wit A ag W wE feur fe g w
A ¥ foF Nfe KT QA T,
R T ¥ 5 Ay @ Gl s
M AW AT, ¥W W7 AW 9,
¥ g W WEN, & 3@ e
¥ wpm fr qoeif $37 T St e
TR o W A L
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N AT A # wgar § fr g
w1 g, ar 5 A gy @ w1 0
AT F4W, 9 H o W T F 57
T wfEw 1 S weRar w=AT § f
TR & qaw § g g AT AFT
& T, AT gw ¥ 5 w1 aa A
T a1, A I9 B} A I FE
aifgr + o N AT qiw T F
ar—E %ar § 5 ot 7 § g
AT AT AA—AVHT TR & At #
Tz = fF gw 3 arowe wER Y
&% qE ¥ TEET A, g9 ¥ A,
v g f, 99 & It ¥ @ www .
wgr Y ? & s wear g fvoww
TH A Afq & s T e
¥, aema samet g §, o SR g
LA SRk R A

g R afsemm & foal #
o FE q , A AL qE AG W
g3 WY wemr §, 7 23, 24 fA W
weefr-var @ar § 1w o Al
iRy &Y ey o S FET e o
Fwnfaat A we-wdat o wweeT §
A & fog w08 A faw §wf=
g ww v € Ag@E AR
3w & 1 W qORI Qe qAE
i faafs w7 gy & ofe 3wy
AT W ¥ g% 5 W, dmr 9T
U qE JUT § W W AW, qE
7 A, 39 & am ;g @ qeAr
IAAT BT YW T qE ) FE WO &
®TCq qqr gWT &

amrEE TR & fagr= ¥ graew
¥ % 1950 & Age—foarwa Tuey 4
arzx fearn g Wi fogam o
afeear & freal 8 g ¥ samar afgar
T gur A & 1w ¥ o
g 9 ¥ qgeft o &Y oF I
woqa Th & wfgw A & oy F @
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faar T, a7 7wfw afsw & &
O @ aFq g, «fda @ AT A
I 2 ¥ 9t yo fray mn §, w
39 ¥ faw & 1 ow qury & fo foar
& wevasual A gEEaT & Aiwwe
S R MR gEdr #§ o war fv @
AEET 0F T & gHA S Jw
HTE, ITHT ACHTLET a0 & 7e freaiy o
g fegfa § 1 oF § wmad @ @@
& wgfeafa | g feafy o amaw
& 9 # 17 g Y @E B gk
2 o7 prfau 7p A e A
qifFea™ & 7T £ qHF T FNE
qAT q5 & fF QAT gt & 9 |
FTAT §—AvwE Ay ¥ 99 w0
fT% —=R ¥ arswTT AW gHaTT
g Q1T g WY gHAaT § | e qery
@ T3d ITRET § 9 AT A W
T 1 TIIWT FATAT WA | A G
qIRYY §9 M7 §, qF FAT F A7 G
5 v wsd g¥E @G
ug WAPGT HF 1 AEAT &1 AT qY
aqt aF T gy fAtvaq awd e ar A
WA FIT urE TF i @A, fmT &
AT g0, foT & aoeeg Seom #
qAT 60 FIUT gHATA g, A
FMATT ATATZ, ATTE A1 673 A 1
AT AY I § w1z ¢4 fegfa w1y fw
¥ FH ITT A AAT A E, Aew @AW
FTAE A AR R T
W qF § %3 71 7 afew wra &
AT G T @E |

afrT =7 T gudET w1 qawAr
aifed | wGifE 9T WA g g f
& g\ s w7 faAr-fan s
T\ 9§ 9 AT F qrAr F a1 ww
| wfaT A areE W g
agemd 7 A afoag & sordrer
& wfafafa Meewr & w21 @01 g
N gEE AN TN H FEtAT | de—
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T 91T AET #F iy 9 srfrer
HTgY FT IqE FIT AIAT W 4T §AT
¥ fgarq & wigf $o7 | o feafr
& Y qudaT £t & oF qua qqrAr
T §, wHR AF W & 9y g,
A wrag IH w1 3y T e @
& fir efqart g g & 2 91 o e
I § A 39k a¥ aT sfow feed
& | X ¥B AT ¥ 0% a0 a
afrest gfrar & wad & fa e &
¥ o o< grgae ¥ fqame aifee
® gfqmr fa 1 gl AT wghvd
gfaar A, ww @1 €T QA1 J, afrnd
gfrar & faremws fymr—afimar o yfqare
e 1 Adrar war farar A Sfemre
aregars A fez-ufoar & foy, g+
ST w1 g w W fy=-afrn
¥ araTe Al AQ AT & frar mr a7
at gfaare Wi § s ¥ o fay
&, argarg & famw 3 gfeasi o
CEATT i & OF AL AT G
¥ ferares frgr a1 @Y frafi & ww—
QR AT & 91 7% 7@ @8 & gk
# wpn ¥ wymar ifqE 2w IR
ANy frwa @ Y, Y wwaT @ %
ITFT AT [T AL, ¥ AYIY AT GHT qOA
& 1 I AR A, A6 WA W
NFEATT F1 @ F FT@E O
ZFgi KA aar g, v Avarfef
§ & wWo T @R T, W ER
T O g g T & s,
T qf oy 7 ATl F1 AWA W (w7t
RN W I @ OT ®
wifew 7 w6 TATTET @I I
TRT ATH, A AT AW A TR

o ¥ A s @A}, e
¥ AT ATt & Ty, afew e i
T & qrrery aeei &, A feowte
a% arga B far 6 3a7 ol 2fam
fawyy # fr It s w7 nw Afer
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st T avw :_wd At fre
£

ITeqR AT ;o o ¥

Lol O S

I am only concerned with the party
time allotted. I have given him 22
minutes. You disown that member
from your party, if you like.

=i TGS TN YW gl Tl
¥ fod wTowr Aify a3 5 g fow
wTF, A g qW & Fal ~qd ARy MY
i ? ‘

Mr. Deputy-Speaker: The Member
complained to the Speaker that he
is not called when he is here. It is
the duty of Members to remain here
till their chance comes. The House
cannot wait for the Members.

ST TWEWE qhee : Jg AT AW
wC gt & | &W 9% wEW WET

Tlo AW AHigT Wifgar : EY aTg
¥ wgt fadet amel & qw @R X 3w
fir firg oeg ¥ ¥ GTRTT ¥ wat W
TR § o AR &t wr, e
ey TR orweT & | w9 &9 77 fore
ey a7 e, wEQER, W qd-
Tifg wgrga & A §, o e s
TEy ¥ i QI whHiT wm e
w fead § W@ o war WY §,
AT AT T HY A T A
! guw g fenndt agew & w¢ e e
&, T oY 7 I o @, e g
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T a1 9z g SR |,
foraet < wr A < §, 99 Y S
g g T T TR ¥ W §
frerlt 3, 39 wearr ¥ AR ¥ 77 W
Iz § R fearly qgaee agen
Lok

4
«t TrwEaw T ¢ gy free O
o Dfad

M W ;25 frae e
¥ fak £ N

o TN wAYET wifiga : & OF W
AT FAw @,

TN WEAT ¢ OF T N
& & 16 frre & fad § wrowr ankw
14 fAaz w1

o TW FAET Wfgar : wvit &3
& a1 gl # A awr e,
I g ¥ & wwndAr § O gE Y
A 7w w4 A g, SEF g
F a9 {7 qg I 11§ ar 1 awhfaa
TET - §O A T A 0l
afes g age g & fxal ¥ agi
Ty ], IEIA T EHAL - T
WYAT 741 TG AT A A, a9 I
ad w0k fadw agraer WY ar Ay
fer ¥ qEadt | I wr oW
)l §, T% TR T W ww =Y Wy
Wy T} & % A &1 v w4y
aqr g a1 QAT §

Tgt WY & @O OF g A

A T g fR g A ¥ g

FAFRT F 70 3 o) ¥ 7w ¥, gw
N v foar o gaa wew foen
¥ NG9 qTET FAAT §, I qG W
HITAT AT |
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Q% ST e g A §

zu-mmdﬁmtm Lacd

¥ 7 +fY sar & < £ tore dwewer w1
agi a3 A7 at ¥ FREAT A @Y,
w1 Az ? qF aw awavn, it
=g 2 Aty wf), aTww digom &
e § wEarit w1 g oK gEd
TTF WHCHTT | W1 AT AT § 7
dlqare % & fora gur 8, o 6 WrE
¥ FYL ATHA |{TES B, IA WY &G
HFSHTA FWAT § | ag ATHA Y g
¢ @ o AT evew W
8, =g 3w, ag HB, Efawm ¥ S
qF ara g |

]

ﬁmﬁﬁsmﬂmaﬁq‘é%
fadg & wea< o g W goat
foasr I fors frar, @ ¥ wt
ozt & 1 Py e A Y a1 <@
& ) frdy Y gveer QAT aifgd W)
Ik TFLIT A K qF Y ol §
o ag agi X ww W fF qra fordr
79 fadnt 3 § foredt ey &1 3wy
g, Wi 9% 9gTE-w% &), AfwA FORrer
TAFANEE ¥ 3w Y warar qwAT
qgaT &, afeae ER AR AWM AT & |
I aeg ¥ qoery T WY fawwx
arerTETT § 0 N T T HHA
g § afieas o W qETyewe
arwfoear ¥ 1 WY qw & W
F@mamw aNE g N ag awy
1 W & ag vy wgw f 5wl
1967 ¥ uTH 1A ¥ 0g avvia R fi
¥ ¥ §F ATH! ¥ £ &) qoe
N T FF A ¥R wEAA (1)
st ¥ 10t & wrufew forer oy
ATy A= %f@wﬁﬁwx’w%aﬁ
&, oft & T ww QY wd  wgt
qT WY &1 7TET 7R T af W wwer
qramAdn Ry agrf a1 gt oy
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Y AT A ww & o qg W &) TR e
IATEFIAN TR 7Y WA AR |
a1 %% ¥ v agi ag &) e fawrf & amady
# Ao a1 T & 2w Helw, W W OF
g iy at af & @ o @ W i
I At & fgama ¥

i oft wrfwre owd (grem) ;S
5IE ARG, AV T AFE W E
fore & wro wfgar &) &x AvAY w1 oA
Tiawer f 1 wER & wonow@
Labifacifrif of SRR uid i
wt oed i wgAr & | Afiew oF am
A gww Fafieet 1 ag ) e
& fir w10 gt ¥ warer ¥ qufus fg-
&R AR AfarrT §7 g aww g
g, gTowz W g nae gur g |
Afwwr IgR P gww gak . { oy
ot fem § 7

16.00 hrs.
[Surs P. K. Do in the Chair]

" qu it ag 3 1w qwna o
srudi R ar ? & emwy sgAr wngar

...... (fevwiw) w19 g o
aﬂfﬂ | et ame Y gETad, a1 gEdy
1 WY gdd | e g € ot e
& gt o ar 1 & O T FEET g
g wErS it oy v v § e
e o) a5a 1Y § Fordt qufere &Y
T 9I9% G &1 1 wior &1 @¥ré
aifieearr oY fgeesr & g€ 8, vait
wry fead qw ¥ a7 a8 gy AWy onAd
& 1 & xud At i g AdY wg wigan
# 1 fer ague § fir o o dw e
AT &1 AreAw g7 9 ¥ % At
ond & aw o s WY e WY A ),
wrf o i a5t 7 Q) w9 qww off O
ari g | g g festa mw F iz
T vaw gt ar rae g dhen
g 1 Rt & ooft gw iy TR T
WEETE | 99 €NT gE @l 6} dhn
Qar g gt e )
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€W wawd 7y § e 39 any oY farf # g X wifiry $® AT AL g

s fsgr e s s st f 1 Kz am & X A ww ¥o

AR T HETT O Wrwwy oy g AT g WEATE | A O www A ¥ wf

BT | XA A Y o Afgar € wWa
1 wrfgd | gawy e e wdt A
ot agar ¢ fe Iaw ) Wig o

Xo Afgar & I § T 0F W
& ¥ ow war IR e &
Y & fAn g =T weTar 9r )
IEW g w37 ar ¥

ot wy oy (R1T) : fe-dt ¥ gw
ot 4@ fewr 1 WY JY w7 ey
|t w7d § 1 WA ¥ fawms fearar
w0 gt & gv 4t wff fear g
wrT FE AT T FAWH |G
wT JF & fged § gy w
49T By SArg ¥ & ) ik &Y 5O
feai 1 gRwrve Y & famg feard

oft Tetew TN (TR
LRGSR IR & & B iR o
w e frear wifgd

ot ny fawd : ETWwY & wror
frzz QW & 1 o s afew ¥

o wrshorre ave: oW ST ey
vy gt W firy v wre
vt q1 (| feeraT Sy S W
AT qr Ay & waeTr wigat §
R e v P W & Fac d,
IN qT WY AT ) AW @AWY
¥ wyw 43 fir dadt gz ok ot gt
o ¢ | g o X @y 1w oy A
¥ wyn § e fowd wee® agaa
& fir o 1 QErfreTT s feet &
are § oY ag we Wt & R QR
oK et Faus g |

o g k&) & N wnjize W
e, fad w3 § 9w & facgw w1 T
B | WX IA ag | R
fi o o O w0 g § ¥ R gE S
&Y e gy wTeT g e & agna
Al £ 1 T FTET JY R Y qw g
WA v ot g W aTE &Y gAY
¢ 1 afew v wowy ag wew g fE
A qw AT w7 AT T T TR
Efe o are &7 & oW ¥ gt
wy SmoEr ?

ot et (fgwix) : & W@
AT AT W) Aoy ¥ TR § @

L o B

ot wriiATe weey ;@ faan
oy X W W WE 9 e
g Al § | WA g 7 IR AT
T FoTE A0 ST &Y ST AT AT S
oras qR T fawr gwar ¢ fe
IAE WX AW HT WA Y q@qw !
WRTT W T WIE FT AT BN & (7L
t W Idw W ! W wWW
w1 Wi wy W AW ) o ¥ g
7€ o1 ag wa Awad § o fash-
AT gAY T 7 ST R igE

" e afwer et o wfed | -

¥z T fo fareiaT § a0 T
o vt €ifvd | SEe i E
fifodr | whoar fawr fre o AT
AT wT forar T, WIEFATH W7 AT
forar amg, AT ATAtH A ¥ w O
W, o Ifwe wft ¢

& g (W) REm €
ey Wl mit § ¢
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ot e ot gy fafre &
TR F & oF a1 wg ARG, | A TG
fex vt § 1 & @ G &
T W ET@TE | W e
fare g YT H1E eI HIR, W TIA
&Y T @i 9T, qar sy wefafae-
WA A AT AT | AT IqF qaTH
o v ® foo wniRe @ wifgd
fam wnjiie & gg a7 T anfed
37T o7 gEr ¥ A X w7 w7 f
afew I fagie # Frdas & wry
# oY arfie fed § o & & qates @
E oo e i f 1 @ W
R g ? fag ¥ ¥ i ®
vaFITH A A we
W% grIw & 3T aa § s At f
™ w1 T A faar §, wafen e v
fed I FYT 93147 A0 | TWE TATA K
fafrez e A g ol Y ¢
I frfl@ w1 @ o #
8, 36 s ¥ & K 91T g a7 R,
WX wfew @i g I wRE TG
¥ ¥ A qar Sg WY A At A )
& qeT Iz g fr amfm Faid ot
Nam gFient mfer qw ¥ e
wrgd & T FT F war gor ? W
A I @EA AT AT T W w2@|
o feT |@rar | s A @ WA
W a% SRS & fawn g a
A, w@ ww oy gy § fe fagre &
fema Y wmw #F 7 fawaY w1
WA S T g W
qeq ard ? et wwn frar § B
¥ &1 W G qg g% WY R fr A
™ AW AT ad 7 gre faww wd
A eue 9 AW fE qg qwem
o R £ I3 gt § Comy faz v
w1} vafan ag R & fe e gw
¥, @ T 41 owd e awE dwr @
wroefy Ifeer Ty § 0

i Ivfii o S gy & sy
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¥ A SR WK | k¥ 8
aaEaT &% ZYow Wi wrEr W
fo v @ & Tw § OF 33
g ¥ v & gr¥ gwA @AT
qEar g o oo giw ¥ feerg
# wrfe uwde No go o ¥
rreagfdt | I8 A ol
AT & qF fawwa qust af | wrfo
anz’folieiﬁoiimmﬂ(m
o€ €Y fr IaF) dque ¥AT FAW AT
SqTET WA fEgr Iy | IART gAr q¥
g1 i 4 o7 T X A v w1 P
§ 1 I wgAT O i v 7 A A o
T W ATAT GT I6 TG ITFY HT WT
wRAF fraaryr | Wy ITH WA TAT
o 9w fawa § 1 g8 e ¥ gw A
1 Fe1AGY a0 &) gafeog I T
arar 4% fagy sg | g oW A Gwew
dur wTh arely T & PefAee T wTew
A ST wig § e dw X Y ag & A
giorars § o)y amfear o T
fr e s ot gat & § @
forforwer e o3 §, wdfor sw e,
£ 1 wrtfor mw oo ameif ¥y wiveziv
¥ wTw At aw gwer &) ca W ey ag
saTA T | W19 ug oY 3 fiy vy ok
§ e gfarwrwowr ST ) stearfye frar
g fr & sqET GaT A Afwew & HH A
awX ) AT TR QU WA W A
frrerar § 1+ O frforrw Srar o €, o
qRivewey A §, W Agr wogdH
v AN g Ix F Ay wr frorw A Y
vy dY Tr Fag AT rc AR § e
¥ gftry $erare v F v §) @ T
arrw iy Y at awd § wmT Iy
quurR w7 fawr)

qF N WHT Ay § Iy
aE F VY e fawvar egen
1oy e Wt ufew ag mole g T2
e T W gwer § 1 s
TN A WTTX TGAT £ ENT QT Ay
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[ wfefira qres )
fear & woX wfawmw # g wwar §
f& ag v g qaag g1 fwea
& wgm agmr § fF agos e
qHEIT Y | g I AT F) W9 ST
1 draX oo &) W9 F | WO qg g
a7 f§ 17 fafagm @ Y =17 0
BT | qu® ¥ & w1 fafama wvai
7 ga cATT &1 &% Whr Qv 1 AfEw
g 3 99 13 fafwga & & fay sog
| gAY woww qg gwr fE e
o & e ¥ agy L ¥ 12 Pafwaa
wm owm fer @ 9@ o ot
@ oW A § dw A |
IR I7 & qERT B W frw a@ ¥
qrey 6 LEEY W W 1 wr oAy
SITq SIGATER CaH) AT At wifgd |

THET AW cenfAn FfAww wY s
afgd 1 gEd GTEARN 1063 F WAL
¥y qTg ¥ AW A WL W@ 55 AL
oA FFTT Y A § 1 fHT Y ¥ ufe-
weraeer & ¥ Y a1 e ¥ £ )
1963—64 ¥ @13 WX wTw ¥ s
TRt AFTT EY T | W qufed fiw
ag g% gt e § ) T Sar
T fe g fems ar @ &)

gardy amiy ag o X gt -
Hz ¥ frwar § aTTo @R 9T ag
qeATa iz gRRt & afl ¥ fawar
Fifauwrwd wo fond W
gt § 1 & 1963 ¥ qve Wi A ww
25_Wrw wrafwat & woy anr e
ATy WX I § ¥ fogia ww o
wWE AR ¥ 12,000 % aw U )
wET AT aggwr f5 25 v v
¥ ¥, forglR sy ame e ¥,
we 83 Wrw wiafwl ¥ w9,
a1} 23 Ty wrefaE) § e A qr
& 1963 ¥ ¢ ¥y wrw wrefml ¥ A
®TH qRT SfT qT§ 4 W TR dwTC
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&Y T GrfEl & wa FTawg ¥ )
¥ weifer wfarw w1 o ol qe€
£ ol wa &Y Y qns dgar wgt
THAYE 1 A WY xE 9T MT wT
LUl

ey arq & ag wgw g § fF
o gAY e g€ 9w gAY Wl 9%
Frereawn W | rE ¥ w1 Wy
gy fead § s § aow) fpmd
qaoan g fr frw g ¥ adt & 1 a%
dfqer gaEw ¥1 2w ) a9 gaT § vafE
R IR R N A T AT w1 i
e X § 1 97 W awwd § fF oY
AT g7 Tg ey ¥ I & N
wq gz ¥ g fray samer vodl wY
Je@ g ¢ | Wi fegea & o
I T Ew Fagae g § ag WY
o o7 qew 1948 —40 H GT IEF
T 9T T & | §EET WaEw qg
g fr S I cdfmr v g
qRéfaer gaaw aY gt T & 1955
$6 % 9T RfazT gTFH 207. 8 4, &Y
1960-61 ¥ g 293. 2 g% WX &q
1961-62 & 294 oY | ¥fwT v wiw
wrifefer iz Afad | & 1960-
62 ¥ o) TR €T & ford wiae
2T AE 293. 21 %1 AT 9T 1948~
49 ¥ 47 & AR X I NF
WA ¥ Al Wk Wi AR ST §
& IEwr SR T 325.7 # |
@ <tfmr ¥ aeT g w #feer
60wt dfeT gawT 2w g § fn
I g ow feay O gifewr
FTERY § | W G AT AT e
§ awar @ 5 1 g T o W Y,
HFT W gw ®Y T F AT W ST
TN @ETE QR Y
T SR | q@fEd S wHew W
W T AT s gy o
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R ¥ war G¥ fufree ¥ WY
o BT AMEATE | W X XW AT
w717 fora e gt agt ww &Y &5
¥ 1 FarelY W Y arer oY w1 Y o
AfeT @ g0 AW & Ev Q) eRErd
f AAsT gy qu A s A §
TR ag AT T Y Iy § wWiE g
T gat e & S Y fodk A
T FFX qW qo & ol g wr
2q ¥ qw t@ w0 o 1 gEd A
77 § i 3% @ TR AN e § 39 A
A 70§ €7 w7 agA F o6y
# s v & 7 @1 &, 3 Wi AT
QY ARG o T Y
PR TE R IR, oy
R f W, gk @yt e A
| TAEER RA WO W
gy | W gE wRE A
g wrk fafreet @ and ot w7 gm
@ § qEAr q7T AW 7 owEw w7
€ W T & v | caw Al
T & fagar w1 v A & fe g o
T § W |

oft TrREww TTAw : gH WEIKE Tt
g ik sc R LUl Lgcf ]

ot Wi o ;. & xw A W
gawet § {6 o awar gw angT ¥ WO
@ § v Ifawr 4 R, fewr marw ot
waan e g ga A & wdE ) feT ot
et QT §, s § s gw WY AT
¥ ff g o ) AT e & AW
& 3% T AT gt fe g oo dw A
e a1 WX | fafreT Ay & e
¥ 83 g1 fis Pt Y ez et
&, vt 37 o gt @ o€ @, duw
ey o¥ § 1 Wiy A § fiw fggema
FaI O Erqat § | o § o
TF TF¥ ¥ ©F aT § I anme
warer §, AT IT WY Wk qeAT A X
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Ay @ dfwd, qwv gl qfed,
¥fe g8 7 ) wwar | A A ITH
) fr 7 i | ow gy A W
3T TEY R 1 o of Y v o
o™ @ ) ey fr Afen & @
wTar A w1 AT 3w ¥ fea w @
@A ? Pwmfer W@ wr ader
TGT 8T § I A At TWAT AW
T wraTifer g fear gm A}
& gfermge &, form & go o aowTT
I 5 AT THE F FqTAT I TR
fiemr aray feagoftor v qEry & fad o
AT a 7g I W o § wife
g & feoqaftor wmr 1 | Ww T e
qar @ e wefer w6 Gw
g% 1| T 7 I IAY Ty o Forenfy
& wifey

% g wro ot WA K @A
wRAT ATEAT § | ag g fagret any
et § | &feT w1 o Lacis
&1 A aiferdy o QT wifed safer
a6 1 it I TEdw gfafedt &
qE § %gT | IEA % wTEHT w7
Tt A e T = g
OEE ¥ AR Gt @ arwrd § W
g # | & safee w & o) oA
aft WA AT g% R W ar
3 gt & 1 3T ¥ e Al e
o ot ¥ 3w T § O gy
Ty a1y ¥ ] faegw arfa aff gg o
o W@ ¥y ¥ qfaaniz § ¢ ddr
S Ot a1, g e i §

Shrl Ansar Harvani (Bisauli); Mr.
Spaeker, the President had paid
golwing tributes to the memory of
Shri Lal Bshadur Shastri and 1, as
one of his humble colleagues join in
paying my own humble tributes to
that great Prime Minister. He was a
commener like me and took pride in
being once a Congress voluntesr
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[Shri Ansar Harvani.]

carrying the national flag from vil-
lage to village. I take this oppor-
tunity of welcoming the new Prime
Prime Minister, Mrs. Indira Gandhi.
She is the daughter of the Dawn and
we have great hopes in her. I hope
and trust that history will say that
Napoleon III failed France but Nehru
III has not failed India.

My Party is pledged to socialism
and I hope and trust that the new
Prime Minister will realise that
sacialism cannot be brought about in
this country unless a new instrument,
a dynamic instrument, an instrument
with . new dimension ig created
What is the instrument we have
today in this country to usher in
socialism? At the lower ladder we
have got the services trained for
magistracy, for keeping law and
order. We have got the services
trained for the collectorate, for the
collection of taxes. These are mer-
cenary services. If you talk to a
clark or to onc of the secretaries of
the Government of India of any
variety, full-feldged, additional, joint,
or under they talk only about their
promotion; none of them will talk
about the develop t or iali
Therefore at the lower ladder this
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had been fired by the spirit af the
August 1842, can alone carry the flag
of soclalism on their shoulders and
can be responsible to carry on that
programme, India is pledged to
socialism, We passed a resolution in
1980 in Karachi; after that followed
a number of resolutions at Bhuba-
neshwar, at Nagpur, at Jaipur. I
would have been satisfied if after 18
years we would have implemented
even the Karachi resolution. These
resolutions are not being implement-
ed. Something should be dome about
it. I say that we have great hopes
in our new Prime Minister and that
she will see that at least the Karachi
resolution is implemented if we can-
not implement the Bhubaneswar,
Nagpur and Jaipur resolutions,

Much has been said about food.
Unfortunately, our Fod Minister is
very much being criticised. 1 am not
one of those who believe that in the
present situation and in the present
context, any Food Minister can feed
this country without borrowing foed
or without getting food from outside
this country. But, at the same time,
I feel and I say it with full authority
behind me, that thig country is pre-
pared to starve, is prepared for
forced marches, is prepared to face
death, but not to compromise with
any country its govereignty and in-
depend for getting food.

instrument is not competent; this
instrument needs complete
overhauling and complete ch I

am glad that the Govemment of India
has appointed s under 3
very expenemd administrator, Shri
Morarji Desai, to look into the matter.
We have great hope in that com-
mission and I hope that the Commis-
sion will do some good work, At the
top what is happening? A new
emerging class of rajas, maharajas,
nawabzadas and other zadas is being
created, who have not been brought up
in the trditions of Indian revolution.
I do not want to say that a new
caste should be created in this coun-
try of jailgoers as the people who
had been in the national struggle.
But I still assert with the full autho-
rity at my command that the sons and
daughters of the revolution, those who

The other day, he invited 30 am-
bassadors, That was his business;
but as a humble Member, I did not
approve of it. 1t is for him to do
whatever he likes. In the last so
many years, we have talked of grow
more food. In the year 1932, the
programme of community develop-
ment was launched and it was ex-
pected that a new heaven and a new
eath would be created in this coun-
try. But that programme has K com-
pletely failed. Instead of growing
more food, the campaign which was
launched by Shri Kanhayala] Munshi,
todsy we have the campaign of begg-
ing more food, and that is a very
unfortunate thing.
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Now, 1 shall say a few words about
our foreign policy. Unfortunately, our
External Affairs Ministry today is
suffering from inertia and paralysis.
I still remember with pride the day
when, on the ashes of Barcelona,
Pandit Jawaharlal Nehru stood and
saw the collapse of the Spanish Re-
public, which brought to the World,
Worldg War II. I gtill remember with
pride that just before the Indepen-
dence of this country, our great Prime
Minister, Jawaharlal Nehru, took the
initiative in the liberation of Indo-
nesia. ] still remember with pride
that in Cairo and Vietnam we played
an important role. I am not one of
those who believe that India should
play the role of a big brother in
Asia, but today, T say that inertia
and paralysis have taken place in our
Ex'ernal Affairs Ministry in Vietnam,
President Nasser is taking active in-
terest; the President of Ghana has
gone to Hanoi. What are we doing,
except expressing some platitude, ex-
cept saying that our stand coatinues
to be what it used to be in the past?
That way, things cannot go on, and
something should be done about it.

Our couniry has a great responsi-
bility in the Asiatic world. The other
day, the Tashkent pact was signed.
I whole-heartedly welcome this. The
effect of this pact could be this: as
my' hon. friend, Dr. Lohia has ex-
pressed his views, a day will come
when India and Pakistan which were
culturally, politically, geographically
and historically one, will come closer
if not become one, The Tashkent pact
should not make us blind to ceriain
oaths, to certain views and to certain
decisions that we have taken in the
past. We had decided and we had
expressed here not once or twice but
a number of times, that our all-out
support will go to those people in
Pakhthoonistan. who- are figh'ing for
their liberation under the dynamic
leadership of Khan Abdul Gaffar
Khan, ‘The Tashkemt agreement
should not make us blind to the fact
that we have offered our support to
those valiant revolutionaries in Ben-
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gal who are fighting against the opp-
ression of a military regime. We
should not forget this thing. We
have signed the Tashkent pact but by
that it does not mean that we forget
our right to support the liberation
movement in a country which is being
ruled by a military regime.

Sir, the other day, 1 heard the
speech of Shri Mancharan, the leader
of the DMK, for whom I have great
respect. He read a whole article in
which he attacked our Home Minis-
ter. I am one of the admirers of our
Home Minister. He is doing good
work to root out corruption although
he has not succeeded. I hope and
trust that he gets the co-operation
from ali sections of the House, from
this side ag well as that side, to root
out corruption and to redeem his
pledge that within two years he will
be able to root out ocorruption,

Shri Manoharan pointed out that
the house of an astrologer, named
Haveli Ram was raided. 1 am reli-
ably informed that no house of
Havell Ram wag raided. He also
pointed out that Haveli Ram happens
to have a son by name Chamanlal
whose house was also searched. 1 am
informed that Haveli Ram has no
son whose name is Chamanlal, I
hope and trust that leaders of parties,
before making such allegations, will
make proper enquiries and then say
what they wish to say.

I am one of those who are keen to
see that corruption is rooted out, but
1 accuse this Government; this Gov-
ernment has failed so far to root out
corruption, At the same time, I
have not come out with allegations
that are not true and which are false.

Before 1 conclude, once again, I
thank the President for the Address
which he has given to both Houses
of Parliament. Once again, I appeal
to our Prime Minister who is new
to this House ag Prime Minister. I
appeal to her that she should realise
that the country hag great hopes in
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[Shri Ansar Harvani.]

her; that the country looks to her
that the resolutions that the Congress
has passed from time to time are not
thrown into the waste-paper basket;
the country looks towards her to see
how a soclalist country and a socialist
society can be reconstructed, Let her
take the first step in this direction
by nationalising the banks. Let us
take the first step by bringing the
foodgrain trade in the national sector.
Let her take at least these two actions
and then we will see that the entire
country and the entire party and the
entire people will be behind her in
the same way as the country was
behind her father.
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a1gw WE §, I8 @ ) ) g e
N wa:

Let the land of the nation go to
the actual tiller of the soll or
mechanised farming is the answer to
the problem.
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Shri Kappen (Muvailupuzhy). Mr.
Chairman, it is with a deep sense of
pride and in a spirit of elation that I
stand up to support this motion.

Our achievements during the last
one year are so magnificent that they
will go down into the history of this
nation and will be a glorious chapier
in it, The fight put up by our sol-
diers in the field, their valour and
the sacrifice that they made, the unity
and sacrifice showed by our people,
the leadership given by our late
lamented Prime Minister and the way
Pakistan, the Foreign Minister of
which country boasted that he would
be taking his tea in the Red Fort, bhas
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been brougt to agree to the position
that force should not be used in the
settlement of disputes, all these are
matters for which any Indian can be
proud. . L

When 1 was listening to the elo-
quent speech delivered by Shri Dan-
dekar, 1 thought Cicero or Demosthe-
nes had come to life, I felt proud that
we have got such brilliant orators in
this House. But, Sir, oratory is a
poor substitute for truth and fairness.
Shri1 Dandekar was mentioning about
we mounting corruption in high level
Sir, I ask, is there so much of
corruption in this country? There
may be persons in power who are
misusing it. 1 agree that such per-
sons should be brought to book and
punished.  But thig sort of general
mud-slinging and generalisation is
wrong and dangerous because it will
be giving a bad picture of the country
to the world outside, Not only that,
Sir, if this kind of mud-slinging is
to go on, people with integrity and
character will never come into public
life. Therefore, I pray, I request all
concerned, to refrain from such mud-
slinging and generalisation, If there
are people who are misusing their
position, bring them to book; if you
have got specific evidence, bring the
matter before this House; 1 have no
objection.

The other day Shri Manocharan was
quoting a certain story from some-
where, It wag pointed out by Shri
Harvani, it has been proved now that
there i8 no such astrologer by that
name and he has no such son.

Shri Ram Sewak Yadav: He said
that he has no son by that name,

Shri Kappen: Unless ane is so sure
about these things, one should not
mention them. ‘In fact, when I heard
this story, even without knowing
there is no such son, 1 felt that this
story ghould not have been narrated
in this House. It smelt of the gutter.
It would have been a good topic of
conversation for country wenches, but
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not for this House, Therefore, I pray
again that we must stop thus sort of
mud-slinging on a general scale.

Shri Dandekar referred to the para-
graph of the President's Adaress
where he mentioned about the foreign
policy and said in g decisive way
“Shanti, Shanti, Shanti” meaning that
we stand for peace, we stand for
peace, Christ, Asoka, Buddha,
Mahatma Gandhi, ail the sages and
great men of the world have worked
and prayed for peace, We are pray-
ing for peace and we are working
for peace in this country and in the
rest of the whole world, There is
nothing shameful in that. But when
the time came, when we had to meet
the enemies, we met them bravely,
won the war and brought them down.
Therefore, talking of peace is not
something wrong,

Then Shri Dandeker was saying
that the Defence of India Rules are
being used for purposes for which
the ordinary law of the land could
be used: I do not say it is untrue—
because it is unparliamentary to say
so—but I say it is g gross exuggera-
tion. There is a controversy going
on whether the emergericy should be
revoked once for all and whether the
Defence, of India Rules should be
revoked. Since they have continued
from October 1862, prima facie it
would appear that we should revoke
it. But' I would request eévery mem-
ber of this House to go bdck to the
time when the emergency was pro-
claimed. It  was prociairhed
in October 1962° when there
was a measure attack by the Chinese
on our frontiers, That aggression
was vacated in November 1962. But
then nobody said that the emergency
should be revoked. Theén came the
Pakistani aggression. Nobody ever
thought that Pakistan would be at-
tacking us. Suppose we had no
emergency legislation, would we have
met the Pakistan] aggression with the
samg preparedness ag we have done
now? Certainly not. The emergency
powers and the Defence of India
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Rules helped us in a great way in
meeting the Pakistani aggression.

On the 16th of February the De-
fence  Minister made a statement in
this House about what is happening
in our borders, The Chinese are
massifig their armies, building bunk-
ers and improving their communica-
tions on our borders, They are even
intruding on our territory. Can
we say that the emergency has
ceased? Will it be right for us, as
reasonable men, in the face of what
is happening on the borders, to with-
draw this emergency? I feel that it
will not be wise for us to do that.
The emergency must continue,

Shiri* Vasudevan Nair (Ambala-
puzha): You are trying to defend an
indefensible case.

Shri  Kappen: No, it js Shn
Vasudevan Nair's case that some
people who were kept under arrest
for tihre last three years, 1 ceriainly
would agree with him.and say that
the Home Minister may be pleased to
consider each case on its individual
merit and if it is not against the
sécurity of the State, they may be
released. Therefore, T request the
Home Misister to see that each case
is reviewed properly and if it is not
against the security of the country,
these pérsons may be released. But
that is' no’ reason why the emergency
should be revoked,

Shri Warlor: When he is
this, is his heart in it?

saying

Shri Kappea: Now, coming o the
ecoribmic front, our achievements
after we initiated the Plans are
really magnificent. Our national in-
come was increased from Rs. 8850
crore in 1951 to Rs. 15,000 crores in
1985, Similarly, our industrial pro-
duction hus gone up very much.
Specially in the matter of steel, sugar
and’ cement, it has gone up by 300
pér ceat. In various other matters
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also, there has been tremendous pro-

gress in this country. But with all

that, we are facing a crigis; our

economy is facing a crisis.

Shri Daji:

Shri Hari Vishnu Kamath;
character.

Crisis of intelligence.

Of

Shri Kappen: On three fronts we
are facing the crisis—one is the
mounting prices, second is the capital
market and thirdly we are facing the
foreign exchange crisis, Prices of
things have gone up.

Shri Mohammed Koya (Kozhikode):
What else do you want?

Shri Kappen: What I want I knew;
what Shri Koya wants T do not know.

Shri Mohammed Koya: I want to
know.

Shri Kappen: With regard (o the
prices of commodities, specially of
foodgrains, the prices have gone up.
Not only have the prices gone up,
there is a dearth and shortage of
every commodity. What we in Kerala
are getting is only half a litre of
kerosene oil for 3 week for a family.
Our children are not able to study
their lessons, They have no food.
Desperate as they are, if they go into
the streets, can they be blamed?
There is shortage of sugar; there is
shortage of even ordinary dal in the
markets of Kerala,

Shri J. B. Kripalanl:
progressing.

Yet, we are

Shri Kappen: That is the present
situation in which we are. The Food
Minister has promised that within
five years we will be reaching self-
sufficiency in food.

Shri Hart Vishnu Kamath: It was
said in 1951 #lso by Jawaharlal Nehru.

Shri Kappen: I hope and believe
that his promise will come true.
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Shri Hari Vishnu Kumath: Xerala
will be well fed.

Shri Kappen: But I will give him
a word of caution. He is trying to
bring in more fertilisers and inputs,
but with the machinery that is there,
I can assure him that he is not going

to succeed. Where we have failed is

that we have not been able to reach
the millions of agriculturists, farmers,
in this counfry during the last 18
years. We must change or overhaul
the machinery by which we have been
trying to reach the farmer. You may
bring in any amount of fertilisers
and other things but, I will tell you,
it is not going to reach the farmer
in time with the machinery that you
have. We started a number of N.E. S,
Blocks in the country. What is the
result? What have we achieved? By
how much have we been able to in-
crease production? Therefore, I would
request the Agriculture Minister to
see that there is an overhauling of
the machir.ary by which he is going
to achleve the objective that he want-
ed to achieve.

16.50 hrs,

[MR. DrpuTY-SPEAKER in the Chair]

Sir, T do not want to encroach
upon the time of others. With these
words, I support the Motion of
Thanks and I extend my thanks to
our President for the great Address
he has given us.
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MATTERS OF URGENT PUBLIC
IMPORTANCE—contd.

(i1) Crase oF AN IAF PLANE NEAR
GAUHATI
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The Minister of Defence (Shri Y. B.
Chavan): I regret to inform  the
House that at approximately 1530
hours on 22nd February, 1966 a
Toofani aircraft engaged in a training
exercise crashed near Gauhati airfield.
The aircraft struck an aerial and
crashed killing the pilot, Flying Offi-
cer J. 8. Sidhu, The aircraft hit
some huts and appeared to have
caught fire on impact,

According to information available,’

several huts on the periphery of the
airfield caught fire and a building be-
longing to the Assam Flying Club was
badly damaged. The number of
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civilian casualties so far amount to
eighteen. The details are as follows: —

Killed—8 (7 adults and 1 child).
Injured—10.
All those injured were given imme-
diate medical aid by the Air Force

and removed to the Gauhati Civil
Hospital,
A Court of Inquiry with a senior

officer of the Air Force as the Presid-
ing Officer has already been convened
to investigate the accident.
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Shri Y. B. Chavan: As far as the
question of accidents in the Air Force
are concerned, as the House is aware,
we had appointed a very high-power-
ed committee to go into the causes
of these accidents, and a very careful
and studied report was produced by
that committee. I had given some
summary of that report to this House
also. All these matters have been
gone into there. If necessary, the
hon. Member can go into it; if he

wants, I can certainly supply that
summary to him.

As far as this particular incident is
concerned, it is very difficult for me
to say exactly what the cause of the
accident was, because a court of
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inquiry has been convened, and we
shall have to wait till their report
comes.

Shrl Warlor (Trichur): But the
Government took some steps on the
enquiry report.

Shri ¥. B. Chavan: We have cer-
tainly. A summary of the report,
which I had submitted to the hon.
House, gave the reasons for accidents
and the recommendations of the com-
mittee. Steps have been taken about
them.

Wt fenw qzaTe  (TEEER)
1, qA! T FE q4TAE (TS e
AERA W7 & WX W &7 v 4w
Q4T §B 9T W § e fawer aew A
Ig famE §1 90 & 9@ FqE FH
fear @1 21X ag $o AT TE G
T oar ?

Shri Y. B. Chavan: It is difficult for
me to accept the suggestion of the
hon. Member, because the pilot
belonged to a certain squadron and
that squadron was doing certain
exercises, Before this accident, he
was only about 28-60 minutes in the
air in the same plane because he came
from some other place to this parti-
cular place. So 1 have no imforma.
tion or evidence to show that he was
overworked as such.

8bri Linga Reddy (Chikballapur):
May I know whether the alleged in-
discipline among airmen is responsi-
ble for this air crash?

Shri Y. B. Chavan: I do mnot think
so.

Shri P. C. Borooah (Sibsagar): All
modern airports nowadays are equip-
ped with guided control instrument
landing sets with the help of which
an approaching aircraft could be safe-
landed. May I know whether this
Borjhar airport was equipped with
that instrument? If not, do Govern-
ment propose to instal such gets in
all important - airports?

CA.y

Shri Y. B. Chavan: In this parti-
cular case, there was no question of
landing; there was, really speaking,
no contact between the aircraft and
civil control. They were doing some
sort of exercise, the detalls of which
I cannot disclose at the present
moment. So there was no question
of it being deprived of certain aid by
reason of the airport not having cer-
tain equipment. I am saying this
from available information, 1 think
it is rather difficult to go into detalls
at this stage, because investigation is
going on.
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Mr. Deputy-Speaker: The question
must relate to the accident.
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Shri Y. B, Chavan: As far as I can
understand the point raised, it is a
very relevant and legitimate question,
and the enquiry committee to which
I made reference has gone into all
these aspects, and certainly even this
investigation, when it reaches its con-
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clusions as to what should be o
wil] certainly do so in the light
those observations and recommer.
tions.

Shri A. P. Sharma (Buxar): Til
the proceeding of the enquiry is com-
pleted, may 1 know if the families of
the people who have died as a result
of this accident will be paid compen-
sation?

Shri Y. B. Chavan: Some sort of
relief can be contemplated, but the
compensation will possibly have to
wait till the result of the investiga-
tion.
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Shri Y. B. Chavan: The question
that the hon, Member has raised is
about the fatigue of the metal and
the other points involved in it. It is
normally taken into account when
the question of maintenance of the
aircraft is cansidered, and only those
which are fit for service and flying
are kept on the flying list. When we
think of the serviceability of an air-
crafl, all these questions are gone
into. As I said, I presume this parti-
cular aircraft must have been service-
able, otherwise they would not have
allowed it. If it was mnot, certainly
it would be disclosed in the investi-
gation.
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1712 brs.

The Lok Sabha then adjourned till
Eleven of the Clock on Thursday.
February 24, 1966/Phalguna 5. 1887
{Saka).
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